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LY

RE. ENTRY OF AKALIS INTO THE
VISITORS GALLERY

MR. DEPUTY CHAIRMAN: We
shall now take up the Calling Atten-
tion. Shri Ramanand Yadav, (Inten-
ruptions)

SHRI SURESH KALMADI (Maha-
rashtra): On a point of order. This
is regarding the rules of entry to the
Visitors’ Gallery. Yesterday two top
Akalj leaders, including Mr, {Balwlant
Singh, were denied entry to the Visi-
tors’ Gallery in the Lok Sabha. I
want to know..

MR. DEPUTY CHAIRMAN:; We are
not concerned with Lok Sabha.

SHRI SURESH KALMADI: I want
a clarification whether the . Akalis
aré...

MR. DEPUTY CHAIRMAN: No
question regarding the other House
can come. .. (Interruptions) '

SHRI SURESH KALMADI: Can
they come to the Rajya .Sabha?
(Interruptions)

MR. DEPUTY CHAIRMAN: Please '

resume your seat.

SHRI SURESH KALMADI: I want
your ruling on the question whether
the Akalis can come to the Rajya
Sabha. They are due to come here
tomarrow. Can they come?
ruptions)

MR. DEPUTY CHAIRMAN: Please .
Visitors’ Card. -

first apply for the

SHRI SURESH KALMADIL I do
not want to be insulted. (Interrup-

W ¥

(Inter~

tions) I want a clarification whether :
they are going to be allowed to-the :

Gallery, tomorrow. (Interruptions)

MR. DEPUTY CHAIRMAN: This
is not the question-answer session.
(Interruptions) Please take your
seat. I am standing. (Interruptions)
You must know the Rules, Under
the Rules, if you apply for any visi-
{ors vou propose for the Visitors’
Gallery, then we shall look intg it.
I cannot answer the question just

|
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now. 1 am not concerned with the

other House. It is their business.
(Interruptions)

SHRI SURESH KALMADI: Let us
know whether you want *o admit,

MR. DEPUTY CHAIRMAN: Don’t
argue. This is a hopelesg argument.
(Interruptions)

SHRI SURESH KALMADI:
is hopeless about it?

SHRI GHULAM RASOOL MATTO:
Sir, I have just come fo know with
a sense of anguish that* (Inferrup-
tions)

MR. DEPUTY CHAIRMAN:
will not be recorded.

CALLING ATTENTION TQ A MAT-
'TER OF URGENT PUBLIC IMPOR-
FANCE—

174

What

This

Recent developments in Jammu and
Kashmir

i vwwR awre (feew)
FOUATT  ARRY, STH AT FIAIT
F @ A AT A AT AR
gAY ®:F smiR fgeiar g

THE MINISTER OF HOME AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): Sir, in the State of Jammu and
Kashmir certain elements had been
indulging in anti-national and seces-
sionist activities once the Ilatter half
of 1983, These activities were in the
form of demonstrations, speeches, har-
tals, slogan mongering, causing bomb
explosiong and issuing threats to 1ife
and property of public men, media
men and others.

2. Fourther, though All India Sikh
Students Federation was declared an
unlawful association in March 1984,
its objectionable activities continued
in the State. Other Sikh extremists
also joined hands with them.

3. Following the action by security
forces in Punjab, AISSF activistg and
other Sikh extremists made a com-
mon cause with anti-national, secess-

*Not recorded.
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fonist and communal elements in the
State and indulged not only in mak-
ing objectionable speeches and shout-

ing anti-national slogans but also in -

arson, loot and other violent activities
on a large-scale,
Central Government establishments
such as post offices, telephone exchan-
ges, State Bank of India were made

Buildings housing -

the targets of atfack, Religlous places '

were also attacked and Qesecrated.

4. Since July, 1983, the Central Go-
vernment had been impressing upon
the State Government to take firm
ang effective action against the anti-
national, secessionist and extremist
elements. Til] June 1884, the Home
Minister sent nine communicationg to
the Chief Minister in this regard.
However, the action taken by the

State Government was inadequate and .

often belated and, therefore, made
little impact. The activities of these
elements, therefore, continued unaba-
ted, including hijacking of an Indian
Air lines plane,

5. In another development the Gov- |

ernor of Jammu and Kashmir dismis-
sed the Ministry headed by Dr.
Ferooq Abdullah on 2-7-1984 and
swore in Shri G. M. Shah ag

Chief -

Minister to form a new Government .

under the provisions of the Constitu-
tion of the State of Jammu and
Kashmir.

8. It is Government of India’s con-
cern that in the sensitive border State
of Jammu and Kashmir, peace and
good order prevailg and the nefarious
designg and activities of those who are
seeking to undermine the
and unity of India are effectively
checked. I would, therefore, appeal to
recent developments in the State of

integrity .

the Honourable Members to view the .

Jammu and Kashmir in the right pres-
pective and strengthen the hands of
the Government,

ofr THRIAFE QITT . IrIasia v,

-

miar g, a8 ¥ 3w A far aga
wged @AT § WA wvh o« fE

q S oarfew wiww i grew W
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T W AT odfed FOr & fag dw
1 gigy wfygmd qET AT A
¥ AT A AU qq & § AT U
g€ 7 agy & 5 2w dfss @ o
M T W S@SNIATT W AT
AT gAY ITTYHE &F 0F | Y
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W ¥ ST N IR greTrmaT
- mET 9T UF TE TIAT ¥ AQ 9T

A1 feafe sew @ 1Y E, 35 A6t
o wex g49 W M AT g9 gaEd
#T foat s Ao wasds @ !
wirgaT, § qgz §faea 37 are syt
¥ afEar FEartg 1 Al e FeT
§ faow o1 mEsdr & qma go
faad sto wegedt A% fufqery §g

IE frg e ¥ gase A fon fpar

T AT e T gar o Wig
TERY A€ T K FT A WA )
fer was = HRE F
TEAA AT F AT Yafier qATRET 7,
FEIAT GAIAEH Ao BATITT o, TI©
TifEEAIAT F HT qro arfqemdr qagz
Ay & | IET 1 g4 A7 F 41T
SHAN M, TEE g A 0 AT
T AT FEAT 0

zfo

gz, SEM 39 a|rfaeara
qFHz  #ATAL ASE! GAAZ  F

-t get fear sre srEgear 7, gusy ¥94i

¥ wem A BT sagraomic g a®@
fegima gg, 1 faager aefigqmaq
U ¥ AR A%t QI F oA

BW XY L H A FW, [T #3239

BT, S9F g9 ¥ FFIT wRM |

qiFgay, WY Jwa §, g3
2T #T gHawe dfFa g3g ¥ ato
wegeel A &gl X WIdAl  wred,
AT ORI § FETEE &7 geIw
q1, FATHY QIO FHET F AT
g @17 50 49T % 9 qrgw g
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7oy qEN & UF FHET FET
F1 Fagtor fac a1 T foad faamw
g @Ew WS BT % f@das
qrg Ay aF ATq §, IA% AT
fyer & IO GIEA A A3FqA fi )
78 =g, faar oft wawmlree qiade
%, ¥ Ag FFL F P, i
ufrfizg W1 4, IT@ WTAT FE
ax Wt s fFoo AT qHEAY
FIITAA AT HENT H O qqQ@S 97
fr Sa$T §3 79T g1 w§ 41, I
fgar fam st adt €z 7@l
FOAA HCF A Fe@r H§ WO AT
Azt g% f& fQley 7 F I
gy Fwgg (ME) F awad a7 gad
f&7 W%, @ AAT WA, F(gIIA
fF wx 9g AAq wg fame @
FANTT T FW A wE q4m Fl
for e war fygs d9g 7 39907
FHION 7 F7 g4x0 fA3 £ ;i
g7 WAl H g¥aww FHRAT
T g fragt fbm g 80

gy grad § [AFT WA, oAl
AN
T EACEI-C IR )
FTF AZN TT AT H M )

g
a,

gAY, Al H WA F oAy
ar I dfe-ardm gfzzar
- nfr-fzy aqiEzgz owErn SIEr 4
qr g W oww omAT @Al
UEAT g L a1 fF {1 qgrar, aiAer
WIET ¥ FegiA aadrr frar A9
maae & wafafanfs & sdFaq &
SRR gAATT AAT; q13 %) ARIAA
A A gt qfafeafad # zaraq
AT 1 agr wdt, T gA o Fhafer
ufades &, 9§ wteAr Pagioq
SR HIT AR, ITE  WEATHT fwar )
WFEAFL, AT 42 T FT aleya
Fr fF gawr 3w oiffesw g,

fF e A1 SR Y T
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w3t uz wEdT fMatas vz & Far
g ¥, fasdiy wgrar, Wikd@ gamara
¥ OF 781 a3 ghuEd w1 wER
frar, 97 @M & AFTAGY 97 AT
92 H99 FEATU § BY | §AF) qA-
F17 agz 43¢ A7 2 ¥ T I
Fagsy zediv ot fogr 4r, S99
g AT H 1T TB0 HeE T

AT, WITET AT RN, o
22T AT fear & 9w § 93 Feiw
d9 gar a1 v 91, ar fve aw
g qreder fearfeqt w1 gakarfea
fRar a1 vgr 9r | 3gt 97 orfpeardr
wEr wgAUAT war, arfeeary fagrar
FT ATIT-ATAILT 4T W S5 FT
730! AT ILEIEN & A M q
g AT FIF, FITHT, T ITF a9qF
¥ M-qrfreardr gz w & qufres
TANHE T WATAT TFAA FID F AN
T 29 & WA F TRT F Y
e o2t gfear qk awrg &1 agr
97 qIfREATA &1 =T A1 qgear war
qETAT, ARG Ft 17 & FF ¥
wEY WeIAT HIZA ¥ FE CFWT
7gY a0 97 aga alg ggr At
wI§T 9133 ¥ a1 wefar 1 9
Prar, ad am &% § arg adt g
fFa goe agy a7 98 wig faar
M7 ag T afEy o7 ¥ S aFAA
gz & faega a1t ¥ AT §
qifreata & fagiaa wmarz FIEAITE
g Ax g1 HWET, vl A, AF
38 fad1 & 17 T § 1083 ¥
14 AR KT AWAT FOEHA F AW
T vy T wfFeardr $€9ST $ wam
g% arfseardt el wzI@T 04T
SqUfETIT @A AT AT ;R
Iq T@ OF A1 o gfeaa a1¢
AT T¢ | AT, g g 99
fasr ¥ razy gu gwg R UaAg
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[ AT 71%d]
F faafady # Nt ¥ TF 9w

fesar) vg s ¥ Mr-afeeaay
qi7 §dafrezs v, oifpesma &
a7dF @ #wR fag Ee’aa‘ F3-
W @ fF T mdaiSws A
IAF AT T TF 8y fyq F&
aF AFF festar s gay y-griee-
aTAY AT fgar ;7 /09T fEur ewt
AT5T qEl, FIEMT BATT B
Iq F¥E FT I A|IGT w7 99
IR W WX 9% AT AAAY, TF
A A fawar) Mest dwq #
AT 97 FRITHEEa ¥ GAW ATSET
FT IR @ IAF T 27 F <17 o0
T ¥ OF A9« fAFrar gaw  w-

qIfFeTTal TAiHe @ETa wewT &

dr Fymlres Fegfaeea ¥ oot
g T TAIHGE TF @19 FHT AqA
farre | gfRw &1 & wredr FEEY
Tl & w177 At 0 R ga fge
9@ fFaT) f6T W) s19eT wrem
arg 99 37 % fafaex O, 56
fE wFna g fAar gfaa & #reea-
qa I g AfFR sTo wrew
Aegeal ¥ F1% QFUA g faar
agy «dl, wiemaw, 3% a1 fav &
a7 6> aqa fAeaar 2 o7 sS4
AT |, 5 A7 & 919 FT @I
ar d w417 g 3 w7 fufag ar
78 ov | fafagr et 1 &1 gaTd
F7gr *y ver ey § fafqdr ey
F atal § UgHA BR fMar 1 9w
Afan, AT T FEAE FV I G
A faar, {5 @Y 310 HIEw AKEAT 7
NE FHIE g T Fdufrer QY-
qz8 & faerg, SeaiEETY ot
% faats ¥ o 4 fr wIe
R F AW ¥ T farw |
qTAFT, 3397 & A, WA I
T 0¥ g 7 0w faw gufre
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frar & f5 & 2w a7 gar ¥ oo
gIWTE g, TP% GET §, WG
AT T IFA wiee ey fRan
Fo fodi & a13 g5 ANl F 9
wiee far v uw @fen § Sl
A WIH A9 Wiy I8 g BT
FAT TR &, HA 41T WE &, WAw
I 3T owET..... (}agma) <E
Hfifen & vegiy wivwr frar f5 A&
wha 8, 97 3@ & fr 4% sww
niw fFar FfEs wm av=wr &
FgTe Thaa 9 ¥4 mire R, @
g% ¥ SN FETl WY &9 ar
qIIAT ZX THRILFTH T30 g, FaT
IqF A W @IT qE g7 gre
Heged &g ¥ AN F fag oF fa-
FPE-few ag wg 41 wRET, ad
7, we amy § f5 fag wse
HERTT TF 3T HWATIAAT 47, R
W dg ¢ frar wyrare AfEA
gTo wegedT 7 frdft 1 ol adf
frarafes fog wzdz detwa o) 7
ToUS Fo H AXAHT F79 FIHIT .
# 5T A Sed o UT Fo W 6
fog, S & d@w feug) st &
IR 3T WHIT & w9 T & fAg
T §C AT Ar glamr & ady
a, aifgeats A femed &y o
wf7 ar fanwt vrgee @1, SEHr @7
FT 4E T7 if"r gt Nt 1 Iw
g i 79 F) AT :. qrfa-
&1 AT R aagr AGT | agr "a'T 3T
g1 fazwy al@ wiw ¥ | Aegedr
ot @ o fFey 7 frelt I § w@
AT oW T Yy

gt gl wraE?, AFA) A F
qmw, 4 w3 FN wHgw A §
fuy § 97 o8 o fasvarmr &
fox &1 AwT Fardi ¥ A IR
frar W AT 9a N far @
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AR I ) Fernfdr @R ¥ og
g 1

Wiaay, 73 w39 e aw
¥ TAHI AR FAGT AE F oA N
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T AT IAF S AWAR FIH I &
a § dF wdr T @ IHw
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f@a1 Jwaw stmy & AT BT A
fed & 913 12 THoUM TR0 AT
IR § AT FFL g F Uy
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faggr w7 faar g1 sw#T 9T AT
agAg =gl var, e 3@ feafira 530
WAAT § ST Hegewl ) TATAT W7
I4 THoUAoUFe & ald F &I
FgUI I ATE A, A § T
1 owrw gwT 5 owad 9 &
AW faas 7€ &1 @ 7GR qaq
Fag & wre feafwg ¢ Sfig
aftw smd feafna £6 57 ava ¥
T FHEETAWA Iegin HIH F9HT o7
naq ¥ #g1 R owiw '@ Aifag,
AT9FT agwa wgr 1 QF wEE ¥
A #gr, feargm far str @G
qgNg ATl AIHTT g, ST gq AT
FM FT TG ) .

WF4ay, HIYF)  FIFL  qISE
g fr TS S AW F AT
WATT § F4T TN IHT AT AT
anR & BeF JrHEY FT [T ATEGT
1 vgar e ag ¥ f & o@
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qqA TAWE FT q9iE FT Y §
Ay & oqer 5 oo wiw @ &,
T A T WL, A wEt" Ay
UE AWAA  uAHT F) qOE 51 @
g1y zrifaee w3
AT AT H o Gz Fo FTHS waAT
AT T M7 5T Iegie war
¥ fimivifezn &% 8, W =@rFa
FFTAS AW E MY qve (war
TRET i FFT AT § | L . (qEuE)

oy geawafa : g qfga s

" St WA TRy 4g FEr fw
E-57ET QEET F7 F ¥ FIOT AT
a@T 7E F @ § 7o faq gn @

&% fgwts §1 9vgiy ag ) e

fs wgd a3 dEnfd e & o
¥ zaa fygr ot o fedrma Foe
o7 de7 & weefearm far or, ferg
AT FEATAT F (9 AGATHHT FILH
FY o, WY HFTET TERTHTET FTEAT
# gatatdar 3% @l a8 femifaw =7
7 &, gw 35 Fi fewmifow =2 @&
RIF4A7, AT i ATAQ
§ B Fedle & Ao HEGET AW

2 &1 awid WRE age € T g,

9% AT ek § @ FW Ad anad
fe & &1 3g 7 T g wW
%, gv faetT & g 413 afwaan
WIS F g 9% fawga 9T g\
qar {FfAY wiseqs ag fewifaw
F¢ W X1 34 o0 3w F & AT
§ 3o feqrdloa 1 agiwa 72 Fart
yg Wl 978 FgI F 5T FoWolTo
F AT T BT 3T F fyaw g0
79 foq a9 w9ar andy fagr 3%
¥ dimfare geife, oL@ OHEE
¥ QIT TR weegw A @l ¥
19 MO g% %7 A1F BY W 7
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[ TqAez 7=
- gifaeary wade F N A § 9A
F QU ®T FIfr & 30 @ WY
FagfEr @3¢ § 9gqi &1 q4r graq
# g4 qias & a® g Ao qg
TP AT AT L ATAAFY, 39 AW F
aOAAT L IGA ANy

ag 3 RAIFIT E) T3 E@?T
134T § | BHTI 93T ¥¥q A8 &=~

‘whether Government has proof that
in J.K. Gurmit Training Campg orga-
nised by Sikh extremist Pak military
personnel, expert in Guerilla warfare,
imparted training in the grab of Sikhs
to the Punjab extremists;

whether Government of India has
supplied the list of anti-nationals,
secessionists, Pakistani infiltrators to
- Dr, Farooq Abdullah to arrest those
elements who had become security

- .risk to the country;

whether it is a fact that Dr. Abdul-
lalx did take no action on that supplied
list;

whether it is a fact that Dr. Farooq
Ahdullah allowed the terroristg to es-
cepe to Pakistan across the Jammu
and Kashmir border;

whether Dr. Abdullah failed during
his regime to flush out Akali and KIF
terrorists from Jammu and Kashmir;

whether Dr. Abdullah took little
inlerest in the administration of his
Siate and thus developmental activi-
tieg during his time stopped totally in
Jammu and Kashmir;

whether it is a fact that during the
demonstration organised by the Sikh
extremists anti-national secessionists
and KLF elements in Srinagar openly
snatched a gun of an army man from
hig hand, and when it was brought to
the notice of Dr. Abdullah no action
was taken by him;

whether it is a fact that during the
..demonstration anti-national stogans
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and pro-Pakistani slogans and also
slogans like ‘farzi nata toro, Kashmir
chlioro’ were raised and Dr. Abdullah
took rg notice of it;

whether jt'ig a fact that Mr. Handoo,
the right-l’l&nd man of Dr. Abdullah
and the Transport Minister whose
name I do not remember, sat at the
aerodrome for the whole day when
the IA airbus was hijacked;

waether it is a fact that two jour-
nalists who were to travel by the
same plane cancelled their trip on the
advice of Mr. Handoo and these fwo
journa'ists were close friends of Dr.
Abdullah.

ME. DEPUTY CHAIRMAN: Now
caqc'ude, please.

SHR1 RAMANAND YADAY: Please
wait.

q¢ 9T AR At g 1w
e gae ¥ g | #w A faegs
YA ¥, ag fvaergs agr #7d |

o gegatela @ A Hare 9f@

SHRI SHARIEF-UD-DIN SHARIQ
(Jammu and Kashmir): Sir, he should
be given sufficient time for mud-sling=~
ing against the secular forces. (Inter-
ruptions)

MR. DEPUTY CHAIRMAN: Please
put your questions,

SHRY GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): Rest
assured we will not interfere, what-
ever sbuses he hurls. My only re-
quest is that when my turn comes, he
must listen to me. That is all. He
can abuse any way he likes. But he
should listen to us. (Interruptions)

SHRI RAMANAND YADAYV:
Whether it is a fact that when Harfun
Maulla, on2 of the hijackers of the
plane, disclosed his identity, the plane
was ullowed te land at Lahore,

Whether it is a fact that Harfun
Maulla was trained Pakistani hijac-
ker.

Ty
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Whether it 153 8 fact that at no stage
1e Indian Ambassador wag allowed
o talk with the hijackers at the
ahore airport although he was pre-
ent there in connection with the
clegse of the passengers and whether
t is a fact that only Pakistanis and
he American Ambassador negotiated
vith the hijackers for the release of
he plane and the passengers.

SHRI PARVATHANENT UPENDRA
Andhra Pradesh): How is it connec-
ed with Dr. Abdullah?

SHRI RAMANAND YADAV: Whe-
her it is a fact that during the regime
' Dr. Abdullah anti-national, com-
vunal, secessiontst elements entren-
‘hed .themselves in thg police and
teneral administration of the State
ind bezause of his open support to
hem, members of the Sikh Student
Federation were appointed- in Gov-
rrnment service and enlisted members
if the Awamij Action Committee were
ippointed up to the Inspector’s rank
in the police of Jammu and Kashmir
state,

Whether the Government is aware
»f the fact that the whole administra-
lion was polluted by Dr. Abdullah by
appointing anti-national, secessionist,
pro-Pakistani elements on key posi-
tions of the State administration.

Whether in the camps organised by
the Sikh Student Federation in J&K,
Khalistani 10-paise stamps were freely
distributed. When it was brought to
the notice of Dr. Abdullah, he took
no notice of it.

Whether American Ambassador was
invited to Srinagar by Dr. Abdullah
before the flushing out of extremists
from the Golden Temple and he de-
clined fo, go there telling Dr. Abdul-
lah that he would be misunderstood
by the Indian Government? It means
he wanted to cover it. Is it a fact
that both the American Ambassador
and the British High Commissioner
visited the Xashmir valley several
times before in the year 19837 Is it
a fact that they went on a political

———— s s s e
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mission and they organised demons-
trations and all these things?

§F fgy How g Fear
sgal § o oq@ 3@ & fv gar
sTfwa & S a5 & 3 aw 2
Fi qeq o R S WE, gew
a8 wwAa | faE avg 8 getme
wES g fawTs gsdw wv <
g, fee o 7 el feem @) ag
TRE GH | ATS A WA §IHIT A
g G7E A TSI ARA F Rfww
FT O E 1 H uwF g faml R
g & wedi 3fy w ofwe
F AT [ w oAmt F fgg F
FTER A wgAm 3% oifw | A
wgesT ¢ faedli avg &1 mrng A
WD W0 OHa
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SHRI DIPEN GHOSH (West Ben-
gal): Sir, T am on a point of order.
Normally the practice of this House
hag been that to the person who puts
certain questions initially the Min--
ister replies first and then other party
representatives, whose names are
there, put their questions. But, after-
wards, for our convenience we took
it that all questions will be put to-
gether and the Minister will be reply-
ing at the end. Now, Mr. Ramanand
Yadav has put certain important ques-
tions. If the replies are given by the
Minister initially, then it will be ea-
sier for us to take part in the debate.
So, naturally, T would request the Mi-
nister to reply to Mr. Ramanand Ya-
dav. .. (Interruptions) ... ‘

MR. DEPUTY CHAIRMAN: More
important questions will be raised.,.
(Interruptions) ... No, no.

SHRI P. V. NARASIMHA RAO:
More important questions are being
expected from other Members. T shall
nat be guilty of discrimination or say-
ing or thinking that only these ques-
tions are important.

MR. DEPUTY CHAIRMAN: Shri

. Satya Prakash Malaviya,
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SHRI LAL K. ADVANI (Madhya
“Pradesh): It is not a question of im-
portance or unimportance but this was
the practice since about a couple of
months back. But I think in this par-
ticular case, considering the nature of
the debate, the issues raised by the
hon. Member are really such that if
the Government enlightens the House
we would be able to participate more
effectively,

SHRI RAMANAND YADAV: You
tell your point of view.

SHRI DIPEN GHOSH: I am asking
for his replies. Why are you...(In-
terruptions) ...

SHRI P. V. NARASIMHA RAO:
Advaniji, please. It will make no dif-
ference. Let us follow the practice...
(Interruptions) ...

SHRI PARVATHANENI UPEND-
‘RA: He should answer all these ques-
tions.

SHRI P. V. NARASIMHA RAO: I
would prefer to reply at the end.

SHRI GULAM MOHI-UD-DIN
SHAWL: It will facilitate our discus-
‘sion because. as I said, the charges
are very serious in nature but base-
less.

SHRI V. GOPALSAMY (Tamil
Nadu): It is very strange that Mr.
Yadav is not interested in knowing the
answers.

Wt #AR@ AW WA (I
q3e) WAl stEwafy wgiey,
SFR-FTRT 93w ® Faw &1 q1e
g go F AWM FqAT g
wgd! ®daT 1977 ® W gad
T qATE T A, 1983 H
94, 1983 F g4, Al 1983 H
fee) #gqifvier Fefam =@ Awc
wgrarfaar & @@ gu | f97 sy
TEG. wsgeal & g ag @ Sr
w®r g f¥ Fmagr AdY €, § e
qF7 A §, wEeg megear a2y
ArEat A fAe gg & ad) sTe wimg
Fsgeal SiTadl 1083 # AT v
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wdr faw ardl 1 meag &, witda (1),
SF ol ¥ A1 agrd godrgare
Ara A% vg 4 feedt HE@ifaaT
FRfyd Mr feedt awe wgnrfasr
¥ foq, s7& Fa@ F gwda R
9 '@ & vieaedr %, feeh A
gl ®iEG Hegeal &I WG gar
qr 1 (W|FUW) SHF F faw B
qE WA fagrd awr F A N
TNl gE A g0 S9 el gte
e whE Gt F g ¥ oagq #
@ FT d2a1TT g1 W@ 9 1 A}
T2 F A sirAar frg gz A qa
gt gar 1 w9E H wade gl
gnr 4 gwA@ g 3o wER
Tegedl UF agd g Fedifew Ak
giferare safagy 9 1 4 awmw wq &

wfier # gw # fasga asqad
qerRdl A §@ TRl G, XE
FTIN FHANGT T | I7 1983 ¥

AT T HI IT qATA F AR
SFY W\T FEEIT WA F AF4T 7
wyd 7T #, e & famrg A agi
F GEEC T FAT | 9@ A
adist AT WTQ 9EH 47 HIE
Agad Fika F A 26
wer wig o€t 3 oF qav qrdt
Fi ¥ TideT FHT F1 W TF
#iz faeft fodi sTarg IFEAIRET
i | @ 3ot faer w5 gfawma av
4¢ 42,45 UTFe ANAT ITIHA H,
26.62 9T v fAY a9l wrig
ot & 1 Afww faq faq zg qare
vifyg g =iz fig faa 3 3o
wreE megeen O faow
# Heg wAl ¥ ArA-wEHR H, 9@
fz7 A giew sHF A I3 T wE4Q
frar war f& arg Ak FeA ¥
o wIEG HeGeAl FI TR T
Agr IS AT &, JE TAT AU B,
T AT W Z ) TX W@ FIAA



189 Cualling Attention to ¢ [ 26 JULY, 1984 ]

2, warg *r wfrar @, foiddwd
AF 1968 T & ITH 3T I FT
yraqr g 5 wac € afa g9
AT § AT A IIH a2 #AG
quaA gt g oar ami o s ger
giggare sz g f5 @g waraq
¥ stic oY Qe qara  arfEs
gfga fx AR BFar FT T
T M A W AT E fF ous
araqrfasr & WX &y sarqarfasr
& faod qewratd qarAAAr  =AdY
e i & dad BT 12 qT B
#ig FqC frar 1 AfFA QaEwA
fdmm wiaa 9t 1 0w § fad
gx, FAA AINFT Afgq A %
-3t g} g9 wg 9@ Arfasr
aifgs g€ 1 IfpTgay fea wEd
9T fasd FI A AT gE AT
FY Freg qegeAr A FFAAY  FX
T2t A AT qT FeAr FT foaw

& 1 Iw R F7 gata 3z} FF T
g7 s ofEaR & @ g, 9%
qfeqTe &7 gar Y, IR qREAR
FTHR &L AT §F & T LA
FE A & AR 7w = DN
#f & gL FfFT WA W UG-
wix § W zaw ofar & g
it §7d A IEY FF FL MR
w5 Al ¥ 1 4 TAS0 OF IAqFW
i g ) aifs wegear  wew
AEEAr ¥ 812 a5 §1 ug wegear
F graaR & | arfes gsgeAr
qifFeate & amfer 4 o ad
arfer wegeaT ¥ 64 AT 66 K
a93y U ¥y ¥ owiwm FY fF
.Iammu‘ and Kashmir is not an integ-
ral part of India, it is an integral

vart of Pakistan. fes qries wgedl
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qiffera & arafer #v gfgaa ¥
SF-FEHR F1 qifeeara & fgard #v
T FIT § ) Ml ag «fradr ik
WY FT {5 9 zafae Iy 97
FI FE T AqF A g AW
BI®T HgeAT ¥ a5 F Fr5  ZEU
HIIAT ALEY 78 T

H ATw g w (-
frifeg) : ag  aesdr e
ar ... (sg7E9)

Nt AW NRMAIAHG © 37 W F
qF GIF qAAT TAT AT AV I
g7 @1 g sfagwm ¥ fagfar
g g A qed §F ff 7@ qreEr
gt fagre avr & T ger  Far
agag ¥ g oA AT wEr WA
HETHT H GIIT IqFT GHAT T K97 {
2t afsa ga% arg-arg Hgmarg A
qdgerar § 5 5w 2w F uw gy @
AAFT qaqd &R = vy fomy ¥ ow
g forar 3 aueaid st fawsq” fras
.. (swqara) 1+ wRIAT, Ww QA
et gad FL | ggw el
TrET & RN & Aty W fomr @ 0
TE |qig 7] WAl STE-FITIT
F Il F Qg gy AT A Sy
FIEAT F1 IR fpur 1 gEd IFW
FgT & TAIF W waiedla wEw
fovar oY grawia g7 s warfeq gr v
¥ oftmd) gfeer W ¥ w3 fE
afs Farg geare Syl a1 F T-FTE
FIHIT R T2 g o 70 T A0TAT
s fF ag fggens A 7g dfaam
sfradr  gfeer ey F gy
MmugR § .. (sqaaE|) |

st wAw |A wR ¢ fglw
g ArET wa afgy o
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o T AR WEE 9
I ATIIGT AT FEA S T W AW F
TRTATT qat & T ara Twrfos v &,
F s @ s §, waw & aadl g
Afeg geawd AT wETAAT T N
feoqaly gt & ey fafwe F7q7 &,
ST gaw s warfea @t e, 9 ag
T ore fagare F30 1 sfwar gfeaer
MY T SIE-RTIA w7 fr afs waly
FORTE A1 A WG A H g qOHRIT
Fafer T asi § ... (@) |

© oY MATH QA WL HWIFE AF

FRFe wa TlEd 1

ol "ea TEOA maa”m
gt o faar w1 araravor dar fRat war,
qma T arqraer ger fear omEr |
et av fgar g€ 1+ fwar gfew
TrEY  STIEIT 9 W FT SEAT FY GG
A vgar & fF ogesl ov ww w9 Sy

m%sraﬁ“rf"affr &R & I

Frg"t w2t Tifgq | SN FETE fis <

fafyras fralfaa aoerd & saat frag st

FTH FEHT 0F AT F {1 5 frter FT
:rg‘r FIAT  ATfgT L .. ("aam') |
g axrvr% AT FT FEET E 4 W
frarr =g § fr fargeaTa & Jure A
F wFAr WY FEAT § Hga @ST
TTI7 g, TG AT HH & | SO

ATAT

[RAJYA SABHA]

et e
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T FF F AT By @At wr !
ASHATT & A oFo AFE F\ agw’ Tut !
UF O WIIHT B SIS awvut Tl
f GEE R I A 11l R
z, wfeg wmg# fOE g &
Aeaw, & Aeqw W A

(swaemd)

Wl W T T S,
T UTIVE WIRIENE ... (IWEEE)
T T qFT WEAR W

Frefy ¥ fafysa fratfae avere Y
gw & F 60, wyar #1 fagefea
TEHRIT FT @THT FA & A 7@l
IR AGT T | weEy, ¥ o
FTaiT & afedts 7 GOF HIGHT ST
wiwte 751 ATEaT g 1 uSqere ¥
T A -

“...I will faithfully excuse the
office of Government (or discharge the
functions of the Governor) of Jammu
and Kashmir and will to the best my
ability preserve, protect and defind the
Constitution...”

& mToRy w9ty ST V@l g aswara
T fFw a0F § ae-aTe & dfeme
F GeEAT AT 4T w@Er Meaw fwar
g% fewve foFpmm & 1 @ wfams
F mwes 35 W Fifaw wiw (witwed
F oarr ¥ fowr g—

“35. Council of Ministers to aid and

advice the Governor.—(1) There
shall be a Council of Ministerg with

[ 1Translitration in Arabic script.
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the Chief Minister at the head to
aid and advise the Governor in the
exercise of his functions,

“(2) All functions of Governor
expect those under sections 36, 38
and 92 shall be exercised by him
only on the advice of the Council of
Ministers.”

Article 36 is about
Ministers.

SHRI P. V. NARASIMHA RAOQ: 1
have stated in my statement that this
action by the Governor was taken
under the Constitution of the Jammu
and Kashmir State. Now I would like
to bring to your notice that so
far as Government is concerned, I do
not proposc to go -behind the decision
cr the action taken under the Consti-
tution of the State., If the hon. Mem-
berg want to exercise their freedom of
speech, it is up to them, but I would
like to appeal to them that no useful
purpose would be served by going into
that whether it is under article 164 or
the corresponding section under the
other Constitution. Sir, whether it 1is
under 164 or the corresponding section,
in the other Constitution the Governor
takes a particular decision depending
on hig judgment at his discretion. As
1 said, it is not going to serve any pur-
pose because no answer would be
made by the Government on this point
except to say:that we have no juris-
diction. We do not want to make any
comment on the action of the Gover-
nor. After that it is up to you and upto
the hon. Members,

SHRI PARVATHANENI TUPEN-
DRA: Sir, I am on a point of order.
If we cannot discuss the Governor’s
action what else we can discuss?

SHRI M. S. GURUPADASWAMY
(Karnataka): Sir, may I in all hu-
mility say that the remarks of the
Hon'ble Minister for Home are not
proper and correct. The most impor-
tant development in Kashmir is the
dismissal of the Government of Dr.
Farooqg Abdullah and all these things
that he has said in the beginning of the
statement are totally irrelevant. Sir,

appointment of

71R R{—T.
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Iy point is that the most important
event is the removal of Dr. Farcoq
Abdullal’s Government and we can-
not discuss anything else except this.
This ig the main theme.

MR. DEPUTY CHAIRMAN: The
Minister has explained his position.

SHRI M. S. GURUPADASWAMY:
Sir, he cannot circumvent the debate
of the House,

SHRI P. V. NARASIMHA RAO:
Sir, I am not circumventing the debate
of the House. That is why I said the
discussion on this particular point
will be no more and no less than an
exercise of the freedom of speech of
hon, Members. So far as Government
are concerned, it is Governments
view that we have no jurisdiction in
going behind the decision. That is
why I am not going to reply.

SHRI PARVATHANENI UPEN-
DRA: Sir, the Hon'ble Minister can-
not say that Government have no
jurisdiction. The Minister has to
reply to the debate.

MR. DEPUTY CHAIRMAN: That is
the position.

SHRI DIPEN GHOSH. Sir, I am on
a point of order.

SHRI PARVATHANENI UPEN-
DRA: Sir, if the Minister is not going
to reply, there is no use proceeding
with the debate. What is the basis for
discussion? What else we can discuss.

SHRI DIPEN GHOSH: Sir, I want
to make one point clear. The Calling
Attention Motion has been admitted
in view of the recent developments in
Jammu and Kashmir., These recent
developments include the dismissal of
the Jammu and Kashmir Government
headed by Dr. Farooq Abdullah. Sir,
from the statement it is also mention-
ed in paragraph 5 that the Jammu
and Kashmir Government headed by
Dr. Farooq Abdullah has been dis-
missed. As my hon. friend, Shri
Gurupadaswamy has also mentioned
that the greatest events which have
taken place in the Jammu and Kash-
mir recently and of late, is the
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[Shri Dipen Ghosh}

dismissal of the Government, That is
the Council of the State. This is the
Council of the State and Jammu and
Kashmir as a State is included.

MR. DEPUTY CHAIRMAN: But
what about the constitutional posi-
tion. That is the point.

SHRI DIPEN GHOSH: Sir, the
point is that the Governor of Jammu
and Kashmir is appointed by the
President of India under the Consti-
tution of India. We are entitled to
discuss the conduct of the Governor
in the Council of States and it is
enjoined upon the Minister of Home
Affairs to reply to the questions rais-
ed by the Members herc in that con-
nection,

MR. DEPUTY CHAIRMAN: Mr,
Advani. .

SHRI LAI, K. ADVANI: Mr. Deputy
Chairman, 8ir, I can appreciate the
Home Minister being somewhat dis-
creet when he replies to the various
questions posed by the Members.
Maybe even the hon. Member who
initiated the debate has raised so

many issues and so many dquestions -

which the Home Minister may regard
as totally irrelevant to the subject-
matter of the debate today and not
reply at all. But so far as the Calling
Attention notice is concerned, for
one thing, the framing of the Calling
Attention notice itself is not exactly
as most of us had given. We had
referred to the dismissal of Dr. Farooqg
Abdullah and we had described it as
a violation of constitutional mnorms
and, therefore, we brought it within
the purview of Parliament—not mere-
ly a State matter. But in the Secre-
tariat, maybe to accommodate all the
different Calling Attention notices, it
was framed as regarding “recent de-
velopments in Jammu and Kashmir”.
On the basis of that, the Minister has
made a statement. Now, my point
of order is that in this statement, in
paragraph 5 he has referred to the
fact that “the Governor of Jammu
and Kashmir dismissed the Ministry

[ EAJYA SABHA ]
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headed by Dr. Farcoq Abdullah on
2-7-1984 and sworn in Shri G. M.
Shah as Chief Minister to form a
new Government under the provisions
of the Constitution of the State of
Jammu and Kashmir.” There have
been so many other events also in
Jammu and Kashmir. He has not
referred to them, but he has identified
this and rightly so, I would say. If
he had omitted to mention this, 1
would have. right at the outset,
objected to it and I would have said,
“No purpose would be served”. Butl
he has mentioned it himself. There-
fore, he has allowed this House to

_discuss the constitutionality of it

Sir, in article 355 of the Constitution
of India, it is stated.

““T¢ shall be the duty of the Union
to protect every State against cx-
ternal aggression and internal dis-
turbance and to ensure that the
Govermnent of every State is car-
ried on in accordance with the pro-
visions of this Constitution.”

And when you talk of the provisions
of the Constitution, it docs not mean
merely the letter of the Constitution
or the specific provisiong in articles 1,
2, 3, 4 and so on. But it is also refers
to the norms of the Constitution
which are evolved in course of time.
We will be referring to all the
Speakers’ conferences and Governors'
conferences. And here the Governor
happens to be an appointee of the
President of India. Suppose, for in-
stance, the Governor does something
absolutely unconstitutional against
the Jammu and Kashmir Constitution,
against the Constitution of India, do
you mean fo suggest that we cannot
discuss it? 8o, I entirely appreciate
that he need not answer every ques-
tion and formulation. He knows besl.
But at the same time, right at this
stage whepn the matter was raised,
and which is the crucial matter, as
i0 how Faroog Abdullah’'s Govern-
ment was dismissed, for the House
Minister to raise this in a manner as
to stall the debate right here, I
think, is not proper. 'Therefore.
under article 353.. .
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SHRI P. V. NARASIMHA RAO:
Now I have understood the point. .I
have not stalled the debate. I am
not going to stop Members from
making the speeches that they have
come prepared to make.

SHRI DIPEN GHOSH: You want to
circumvent the debate.

SHRI P. V. NARASIMHA RAO:
No. What I am saying is, here is a
constitutional difficulty. I am draw-
ing the attention of the House even
in- the beginning so that I may not
be blamed that they have made so
many points and I have not replied
to them. That is why as a matter of
abundant caution, right in the begin-
ning 1 have placed the constitutional
position and my difficulty for the
consideration of the Members. I have
not gagged them: I have not stopped
them from making any speecheg that
they want.

SHRI JASWANT SINGH
than): Sir,...

MR. DEPUTY CHAIRMAN: Now
the matter is over. Mr. Malaviya.
The position has been clarified. (Inter-
TUptions) '

SHRI JASWANT SINGH: 1t has
not been clarified. Points of order
are the right of each individual
Member.

MR. DEPUTY CHAIRMAN: What
is your point of order? Now this
point is over. What is your next
point of order?

SHRI JASWANT SINGH: I accept
this matter is over now. If you exer-
cise a little patience, I will explain.

AT 7T FET

1.00 P.M.

(Rajas-

s grawnafa ¥ &gl /ra9
g1 YT &, W AT @A & qE TSAT

& wmr g wig oA fer
T ... (maemw) ag feawwA
WA g AT §, G W AT T3

a7 | =7 gIL T I3 & A I

[26 JULY, 1984 ]
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o sHasq Tag . § waT AT g,
W&kl  §gw  Srar g

o IRarafa : gAY g UF Fy
vasrr fead tar &, g7 4d fard
O )

SHRI JASWANT SINGH: Mr. De-
puty Chairman, in today’s debate we
have witnessed three unusual steps:
the first, regarding the intervention
by the honqurable the Home Minister.
My esteemed colleague has already
referred to it; so I shall not reiterate
it. The second to which I shall draw
your attention is that we have wit-
nessed, by implication, the interven-
tion of the honourable the Home
Minister which came only when there
was a critical reference to the Gov-
ernor’s conduct.. .

SHRI P. V. NARASIMHA RAO: No,
no. Please don't really go to that
extent. It was mentioned for the
first time. As I said, by way of
abundant caution I made my position
clear. If somebody had really praised
this action of the Governor to the
skies, even then I would have stood
up.

MR. DEPUTY CHAIRMAN: 7T think
that is enough. Now let us proceed.

g wfew, Sy Y ww ¥ o0

st e WEW WAy ¢ 5747
Z1TR Y a3 STE wrST H 9| W |
gft & Faw =rx faae 9ar g

oy gaawwnfy :  TF o197 @ FR
ifsr

Y Wy gEw waEa o ¥ 98
frdzs &7 gt a1 fr <f w7 T8
et & aFaen W 5@ a1 w1 A9t # 0
g

“The action taken by the Gover-
nor of Jammu and Kashmir...”
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Wy ggawnafy sl o gfe

@Y qEW AawEiw 0 gl
&, waY, W9 #8999y § )
WAy g A ST qgE WIS AT
¢ & ufgawr @ & 7 § 3 a1
gifey 737 ) wifaw s &F s
FIHT F TASTA T FTFATE HGTET-
frs & | SEETEAIT W L. cmawtw
T a1 7 Tragi 8 w5 e @9 qra
F BT FT T F AR
is bound by the advice of the Council
of Ministers. 15 syafyay & fau
F¢ fRat | T S T wT AN
AR TgAGT g @AY |lgd &
qrg f& ggIy Staq F @F g
Ud W & AN HIFT UT WaT
¥ owar gy &, gt @0 AEd
g & guqr T wadAT aga ¥
g B st geaT ar g & s
afF gag aiw a1g Ti" a9 qewaT ¥
sifesr  ggw | gEg o= g @i
12 AT fegiv I FeaT, S g

I 4. .. (;mEgE) ¥ 12 mreEr

& A% [T 1597 W agr 7 fqury
gfag & gaew 4 gATisiio Two  WE,
¥ 15 g S § HIT q9AWA F Y
fra #7 37 &1 =10 wI¥G wEgeaT
Y FFT G AV AW wA T 5@ T agh
9 § A U AgRE A1 Segi
A wag A AR =g oaw fE
AT T A § A7 G g
Ig WAAT TSGVIT F G AT g7 8§,
A TTHIT F ITTER § o FEY g0
gfer  ST-FIEAC FT  faary qwr
T gNT | SRIN Fad 4T |wig &
uF a1 & i §F e qwr g v
qaT g, wa Ay wfgw § e siw
¥ wqar fag gwr § agag anfaq
FLEAT WIT IO TGN FEN TR
wgeT & frFoomT omT Ey ggha

!
I
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7 € ot § #od RW F g F @
wifes & SV ARW AT §FGr @ OSAE
arwy STA ¥ fU quiT g, m fawe
aur F1 47 &7 Qfwe o FmE &7
ffar

SABHA ] 90,

¥ gz ag Arfaq 99 1 wfow
FT @ g 5 IrmaigHT F1 o
gfaens § 9% mwda feoa &
g % fAg e aid qem wa) 6o
gelg  SATE F @I g A7 UAYH
§T9 ¥ SUH! AR WHRA &K, QYA
Fm Tewm g ¥ S g e
ntafog frar § 1 SEF sWUET @iE
Qo WEAM BRI BT WA Ay
aarg ¥ ade  gm1 iy a1
wen Gt ¥ R 5 oum fawe
WAT  AWTRY, TSANE WEEA WEl
i, nE " ¥ agl F feww wwm
g1 #hw, TSRS WEiE Rgl WA,
e e § Fl % gAE sy
T wEEH wg WA |, (sagF)
RlaE, 1968 & WEE FNERE
g N dfa WS g

T A AW ¥ HEs & Svald 9u

TEHEAT FY AY WY AT AZ W90
g, WAgY, gEEl 9g FT T gua wg
gQ FIAT TgaT A agiav ag
aa gl & fawd awn § %19 oy
# & 91 Flw agra §, TEFT GaAT
fawr awrH AT IEFH I, WS,
T TASEOTSAT F) FAS ¢, I Haal
firat % ga are a1 Gawr fage aar i
STEi®  gmT ST Sfs faaen o)
 AEEa ) Aeatg @, S dfene
qr1, I9%T gueq fFur aar  Afem
T RRYT A1 TE ;T 26 9K Bt 5T AE
Higrag &7 Algs Figa O F meney
T @ & W F Grew
wegeal &l @ @t g,
atFr 26 97 77 feegmmm wv &
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|ATATCTIT W AA AigwE wEe 9w
FT wF1e1 FFTIOI gHT—

There shall soon be a pleasant
surprise in the Government of
Jammu and Kashmir.

AT AFA-FOEAT &K AERH
gz Wi ur g3z ofeqdw §F
@l & ifF g A9 W @ H 45
gT 9 1

H®F Wegedl & FUT A v
T AL ! HE® wegedl S AiFad
® HHAIAW § AF AT IT ¥
qIT FIHFFA FT R 4, 689
wgeAr Fifwa & W F 5 9w
Frem & agl & @ g fAFra
FF |TI U T AVRSH § AMHT
Sigr g, Fhes KfF a7 Fhawr ot
gfvate & w7 581 4, zfeeer e,
shaer gTare @oa gAifs 9, saFr
WHT F I 4, FTIAT wreH4?,
HEF AFF T F R Fi fran
v

oy § qFalti § ®T A9 FIAET
TENW 1 [wAATIT W T
gfe-fedams T &1 @@t a& aw
STRETY 2, 7@ FFFH AR K w4~
FIIAT FT BT T (FAr AT w57 ¥
qfe-fet am+ ATaA1qr A5t &1 ofe-
fehsaq &1 & 310 &7 FFIR &
R 4 g w15  faqA war &
qFET AT 1§37, saFw  faa
AN FT TIEIT ARNA §i RIGAY

g @ uTag §

st 97 gaal ;@
(smama)

For qraar §

g& AT qIem . A fAg wY
ayq 7

| 26 JULY, 1984 ]
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WY W wEWm wiwam o F
qaTeT FEay ax 91 . (saqEm) |
qTRET, gE W ¥, ., (mEw) . ..
#aa 15 wrefug} w1 g aai av @ vf
T 8 BIIE ST F AR U 97 7T
q57 H QAT E, 1 WaW F I ¥
#ga¥ §, @7 yeEg ATeM §1g7 fAgwd
§ ek am Wl W wEY g 79
F

#AAE AE qwifag ¥ 99
gt gEqa FrAl, qF 288 FF W F
agedl Fgd SEEIA TEqE AT
wradiy swrfag & s Ffages
FATIT A1, I4H F3% 3047 35 & 7eA
FTAT A7 | Fg 9T 12 §qgEH]
T qRIT §77S AT O9 F 99 Ffeqe
&7 F aeft, 7 IaW Ff we fmhhe
oI q #1% feedt fufaear

zafaT, wreneT, 30 5§ qWR
F wiw § BF qup-srelT A1 &0 gEw
& 9% TgIE @7E g, s8i q¥ wanla
FT ATFFO § HIT IqF ST qTA
aw warfag & 7T | wE a@rE
qF Rl G7 AT AT SAGT fer o
ML SF IW GOF § 0 SGUAT A7
fF—

vghger @t W@ =l &1,
fegraws @rel &0, AT Fear g 1
IE GlF ¥ FTIOTH 417 TG A A
RITT 5awaT & 1 gafse, areuys, e

BTG IFEAT F( AT A( H KEIET

g R fadaw Fvat § B F7 v
%1 agafE &, ot &% wE § 48
gr & % ggafz WUy g
SEA-FIRAT FT WG GO GT Y
R S qar€ gE 2, saw afes
FT% 34 30 A A wifes g3 A
FAq—-3a% warfyw ¥ qarfas A
T | w8l a% gy gol FWEd
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[t @ xwTw qrarala]
TALTTFIAITAEIE | SAF HaT
T a%4¥ agiwgrarfe sax ¥ @y
vgoaglaarg, @@ g% § ¥®
TAT A1 ST &, A F1E F
qlEd g1 S ge are §, 34%i
qiEr |

s . |3d # owo-
M 279 10 fqae a5 ¥ fau
safng F araT ¥

The House then zdjourned
for lunch at ten minutes past
one of the clock,

The House reassembled after lunch
at twelve minutes past. two of the

clock, Mr. Deputy Chairman in the
Chair.,

MR. DEPUTY CHAIRMAN: Yes,
Mr. Gopalsamy, et

SHRI V. GOPALSAMY. Mr, Deputy
Chairman, Sir, the coup conspiracy,
well designed and planned in New
Delhi, to topple the Government of
Dr. Farooq Abdullah was very effi-
ciently accomplished by the chosen
agent of the Government, Mr. Jag-
mohan, who is famows for his demo-
lishing act, for demolishing the build-
ings and huts in Delhi, and now he
has’ fulfilled the task of demohshmg
a State Government,

Sir, the Governor went against the
Constitution of the State and the pre-
cedent 'of 1977 ‘and also against the
guidelines of the Speakers’ Conference
and also the Governors’ Conference,
Unlike the case in our Constitution,
section 35(2) of the State Constitu-
tion provides like this:

“All functions of the Governor
except those under sections 36, 38
and 92 shall be exercised by him
only on the advice of the Council
of Ministers.”

The Comstitutional experts are clear
that the Governor was bound to
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ter even if he had lost the majority
in the State Assembly. That was done
in 1977 when Mr. Sheikh Abdullah
advised the Governor {o dissolve the
Assembly so that fresh elections could
take place.
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Sir, in this connection, I would jike
to quote no less a person than the
former Speaker of the Lok Sabha
which would be very relevant at this
juncture;

“In no circumstance will it be left
to the Governor to determine whe-
ther the Chief Minister continues to
enjoy the support of the majority
of the members or not. Even if the
members make their opinion known
to the Governor in writing, it is the
prerogative of the Assembly to de-
cide the issue.”

Sir, a Committee of Governors was
set up by the President which had
submitted its document in 1979. These
Governors are hand-picked by Mrs.
Gandhi. In that document, Sir, they
have clearly stated:

“When the Governor is satisfied,
by whichever process or means,
that the Ministry no longer enjoys
{he majority support, he should ask
the Chief Minister to face the As-
sembly and prove his majority
within the shortest possible time.”

Here was a Chief Minister, Dr. Farooq
Abdullah, who was very much ready
to face the Assembly. (Interruptions)
Please listen. 1t will be very relevant
if 1 quote the same document which
was submitted by the Governors in
1971. I quote:

“In the case of a Chief Minister
heading a single party Government
which has been returned by the
electorate in absolute majority if
the ruling party loseg its majority
because of defection by a few mem-
bers and the Chief Minister recom-
mends dissolution so as to enable
him to make g fresh appeal to the
electorate, the Governor may grant
a dissolution. The mere fact that a
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few members of the party have de-
fected does not necessarily prove
that the party has lost the confi-
dence of the electorate.”
(Interruptions)

You are creating new theories. You
are splitting parties. You are weav-
ing a new theory. This is your de-
mocracy . .. (Interruptions) You are
the prime accused, the Congress(I).
You are the real culprit. (Interrup-
tions) You have destroyed democracy
in Jammu and Kashmir. You do not
have the patience even. When Mr.
Ramanand Yadav was speaking and
he was making accusations against
the Farooq Government, I kept quiet;
I did not interrupt. Why don’t you
have that patience and listen. You
have no regard and respect for demo-
cracy. (Interruptions) You people
" belonging to the Congress Party have
no respect for democracy, You do
not have any respect for democracy.
(Interruptions)

AN HON. MEMBER: You are mis-
guiding the House. (Interruptions)

SHRI R. MOHANARANGAM (Tamil
Nadu): Sometimes due to provocation
they can use certain words. If they
interfere like this, the Rules will have
to be changed. When we discuss this
problem, let us discuss the problem.
I think it is better not to interrupt.

(Interruptions)

SHRI V. GOPALSAMY. Here is a
letter of Mr. Jagmohan to Dr. Farooq
Abdullah of July 2nd; the time is
7 aM, I quote:

“When we met and discussed the
matter you advised that I impose
Governor's rule under section 92 of
the J. K. Constitution and keep the
Legislative Assembly under suspen-
ded animation. 1 would be grate-
ful if you kindly send me your
confirmation in this regard writing
immediately.”

Dr. Farooq, in his immediate reply,
confirmed that he had advised Gover-
nor’s rule but clarified that his first
demand was that the “Assembly be
summoned forthwith”.
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What has taken place? He has
totally ignored, criminally ignored,
the democratic norms, and he has
thrown to winds the guidelines which
are given by the Speakers’ Conference

and also by the Governors’ Confer-
ence,

Sir, now I understand that when-
ever a Government is a non-Congress
Government, if it is not toeing the
line of the Central Government, that
Government will be immediately
toppled. This toppling game started
in the year 1951 itself. I have great
respect for Pt. Nehru who was a
democrat. Even then he fumbled. In
1951, when a conflict between Mr.
Bhim Sen Sachar and Gopi Chand
Bhargava took place in f’unjab, his
Government was toppled. In 1959,
when the non-Congress Government
took over in Kerala, it was toppled.
And it is a paradox that Mrs. Indira
Gandhi was the President of All-India
Congress Committee, So the same
toppling game is continuing through-
out the country. (Time bell rings).
The Pondicherry Government was
toppled, the Communist Governmerit
was toppled, the Swatantra Govern-
ment was toppled, the DMK Ministry
was toppled and the AIDMK Ministry
was toppled. The only remedy is
that article 356 should be scrapped,
thrown to the dust bin and those
Governors who become the tools of
the Cenlral Governmentmay. .. (Int-
erruptions) The dictum of Machiavelli
that ends justify the means has be-
come the golden gospel of the Con-
gress(I) Government and Madam
Indira Gandhi. * You did it to achieve
the end and then you say that it was
done because of these things. 1
would like to ask the hon. Minister
whether it is a fact that Mr. Jagmohan
communicated to Dr. Abdullah in that
letter that he was ready to dissolve
the Assembly. Then there were ins-
tructions from Delhi not to do that.
There were instructions from Delhi
to call Mr. Shah to form the Govern-
ment. He has acted as an agent of
the Central Government. Madam
Gandhi’s Government has committed
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a fraud on democracy. Posterity will
not forgive her. Patriotism is not the
monopoly of Congress(I) party. You
accuse anybody and everybody as
anti-national. You have created ano-
ther Punjab. You have created your
own troubles. You have sown the
dangerous seeds and you are going io
reap the consequences,

SHRI GULAM MOHI-UD-DIN
SHAWL: Sir, I hope that my friends
on the other side will try to under-
stand me. (Interruptions) Or don’t
try to understand me. )

MR. DEPUTY CHAIRMAN: Please
address the Chair. Do not talk to
them.

SHRI GULAM  MOHI-UD-DIN
SHAWL: There is absolutely no
hatred in my mind. As far as the
toppling game is concerned, after
operation Blue Star in Punjab, we
have unfortunately seen this operation
Jagmohan in the State of Jammu and
Kashmir wherein a duly elected, con-
stitutionally elected, Government was
toppled down at mid-night, at 11.30.
It is said that some 12 persons includ-
ing two persons nominated approached
the Governor at night and told him
that they have no confidence in Dr.
Farooq Abdullah, In the morning at
7.00 amM, (Kindly consider this as-
pect) the Governor calls the Chief
Minister. And who is sitting there.
He is no lesy a person than the Chief
of Notthern Command, General
Chibbar. What was the idea in that?
Do you realise that?

MR. DEPUTY CHAIRMAN: Please
do not refer to the Army personnel
by name. They are not involved in
this,

SHRI GULAM  MOHI-UD-DIN
SHAWL: We are not to refer to the
Army. We are not to refer to the Con-
stitution. What are we to talk about?

SHRI DIPEN GHOSH: We cannot
refer to the Constitution of Jammu
and Kaphmir. We cannot refer to the
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Governor of Jammu and Kashmi.
Even we cannot refer to the Prime
Minister. The name of the Prime
Minister cannot be mentioned. What
is this? Then please tell us under
what confines we should act in the
Parliament.

MR. DEPUTY CHAIRMAN. You
know it better.

SHRI GULAM  MOHI-UD-DIN
SHAWL: It is a sad story that we
will be heroes only if we sing the
songs of the Congress. Thank you,
Sir. I was saying that at that time,
at 7.30 A.M,, he was continuing to be
the Chief Minister. The para-military
troops were flown to Xashmir to
every nook and corner. Don’t say
that these are press reports. I am
myself a witness to it. I was in
Srinagar. I went there on 2nd of
July at 9.00 A.M. I was there. And
what was there? The whole city was
covered by the Army; Army vehicles
were moving about, and we were not
allowed to alight from the buses, We
were told in a vernacular: gg7 FT

qT & AT, IUT 7 Wi AL a9 |

The idea was, do not come out of the
buseg as there is curfew, (Interrup-

“tions)

SHRI ANAND SHARMA (Himachal
Pradesh): A new element is being in-
troduced. (Interruptions)

MR. DEPUTY CHAIRMAN. You go
on.

SHRI GULAM  MOHI-UD-DIN
SHAWL: I want to draw your atten-
tion, Sir. So, it was curfew. Who
imposed this curfew throughout the
city? And the new Chief Minister
was sworn in at 6.30 p.m. Till then
the whole city and the whole  area
wag under curfew. Schools, colleges
and other institutions were closed.
who had ordered this thing? We ask-
ed this question. We were told that
it is the Governor. It was on these
grounds that a correspondent asked
the new Chief Minister on 14th of
July, in his Press Conference “Are



209 Celling Altention to a

you ruling the State or is it the Con-
gress from the Centre?”’ Now, what-
ever way his answer, the question is
that at that time the Centre had
managed the whole show and Dr.
Faroog Abdullah was asked to resign.
Now we ask in right earnest: What
fault and what crime had we com-
mitted? Our only fault and only
crime was and continues to be that
Dr. Faroog Abdullah was elected by
a thumping majority of 47. (Interrup-
tions) And the Congress lost the
poll. And kindly consider this. Just
after that we had a publication, “The
toppling game in the State of Jammu
and Kashmir.” What did they say
when Congress lost the battle after
that election? It was a bitter pill for
them to swallow. (Interruptions) I
have evepy regard for you, gentlemen.
I have no quarrel with you...(In-
terruptions)

-

MR. DEPUTY CHAIRMAN: Please
g0 on.

SHRI GULAM MOHI-UD-DIN
SHAWL: Specially those who under-
stand me, they know what I say The
question is that it wag a bitter pill
for them to swallow, much less to
digest, that majority of Nationaj Con-
ferece were duly elected in the State
Legislature. And the second crime wag
that Dr. Farooq did not join the Con-
gress camp. On the contrary, he ali-
gned himself with those forces in the
country whe are for democratic prin-
ciples and justice... (Interruptions)
Sir, T have a publication with me. You
shall have the patience tg cee this.
This is the ‘Blitz’ of 14th July, 1984
therein is a photo of somebody with
Bhindranwale or somebody with
somebody. And it is given here that it
is Dr. Farooq Abdullah at one of the
half a dozen conclaveg that Jarnail
Singh Bhindranwale had at the Golden
Temple. Sir, those who have visited
the Golden Temple can gee that. this
is not the photograph of the Golden
‘Temple at all. The ex-Chief Minis-
tér is there. He can gee that thig is
not the Golden Temple at all. (Inter-
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ruptions) This is part of maligning
campaign after the Congresg was de-
feated (Interruptions) Mr, Darbara
Singh is here. He can tell that this
is not the Golden Temple. Anybody
can see. All those Sikhg and Hindus
who have visiteq the Golden Temple
can say that thig is not Golden Tem-
ple. .. (Interruptions)

SHRI DARBARA SINGH (Pun-
jab): sir, I rige on a point of order.

SHRI GULAM MOHI-UD.DIN

- SHAWL: Ag far as the publication is

concerned. ..

SHRI DARBARA SINGH: Sir, I am
on a point of grder, The hon. Mem-
ber hag mentioneg my name. I should
explain that Mr. Farooq Abdullah
went to Amritsar on the excuse of a
marrjage and went to the Golden
Temple. After he returned from the
Golden Temple he met me and said
that he has gone there to persue the
Akali party to come to terms and to
sit round the table. T told him that
you have not gaid that much but you
have gaid that, pe firm on your de-
mandg as a sacred community and we
are going to help you. Thig is what
he said. And not only once, he went
there thrice, to the Golden Temple,..
(Interruptions).

SHRI GHULAM RASOOQ1, MATTO
(Jammuy and Kashmir): You should
be ashmed. ... (Interruptions); you
also stand condemned... (Interrup-
tions).

SHRI DARBARA SINGH. Hon.
Membey must know the behaviouy jn
the House; he must know the langu-
age to use. He has come to this House
ang he must know how to use the
language; he must learn culture...
(Interruptions): otherwise we also
know what to do. What ig he think-
ing of?... (Interruptions).

SHRIMATI MARGARET AILVA
(Karnataka): Sir, he used the lan-
guage which ... (Interruptions).

MR. DEPUTY CHAIEMAN: I have
not heard anything, and nothing has
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{Mr. Deputy Chairman)

gone on record. Nobody has heard if.
It 1s not on record. Therefore, I am
not going to hear it from you.

SHRI1 GULAM MOHI-UD-DIN
SHAWL: Don't interiere. gon’l inter-
rypt, Madam. At least [ hoped that
vou will understand me. .. (Interrup-
tions).

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, he used the words, .
(Interruptions).

MR DEPUTY CHAIRMAN. Please
hear mg first. Nothing has gone on
record. Why do you want to repeat it
and bring it on record?

SHRIMATI MONIKA DAS: What
he is saying is all nonsense . (In-
terruptions).

SHRIMATI MARGARET ALVA: I
am sorry, Mr. Deputy Chairman, the
wards used. . .

MR. DEPUTY CHAIRMAN: Al
right; you pring a motion. Firsl of
all T told you that whatever hc has
said, T did not heagy and nothing has
gone on record. If you want to re-
peat it and bring it on record that
iy qifferent.

SHRI JASWANT SINGH. Sir, cn a
point of order... (Interruptions),

SHRIMATI MONIKA DAS: He was
saying all  nonsense...(Interrup-
tions)

A AAN @S (AFIET) ¢
WRAAAAGIEAT § A g I¥AE AG
oA f5 T B W17 FT TEARTH T qF A
g 1... (agm)

LEADER OF THE HOUSE (SHRI
PRANAB KUMAR MUKHERJEE):
Sir may I have your indulgence? In
this case some Member has unguar-
dedly utltered somec words. The point
i not whether it has gone on vecord
or not, The point is, some Members
have gaid that they have heardq cer-
tain words, certain expressions, which
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have been ysed, which are not oalj
unparliamentary, but which shoulc
nol be used at 3ll. Tt ghould be a
civilised language. In thig case, the
best course would be for the Mem-
ber to  withdraw such expressions,
even if it hag not gone on record He
should apologise. Tt is understand-
able that in a debate of thig kind,
temperg may run high. But one can-
r.ot use certain words which are obu-
sive. I wnuld respectfully  gsubmit.
Some Memberg from thig side have
raig that they have heard this ex-
pression. I would not like to utter
this, That ig why, 1 say, it wijl be
in fairness if the hon. Member with-
drawe this,
(Interruptions)

SHRI JASWANT SINGH: The Lea-~
der ot the House hag made a point
which ig vnexceptionable, that if there
be a word used which ig ungarliamen.
tary, it will not be part of the pro-
ceeding., I dy not think there s
anybody who will dispute that point.
The point that i being disputeq hy
me, in my atlempt 1o raise a point of
order is, a very eminent Member of
the House, who has been a former
Chief Minister of Punjab, rose on a
specific point of order ang gave an
explanation about the conduct of a
certain gentleman who ig under re-
ference. (Interruptions). My point of
order is, the point which I am trying
{0 assert is, the treasury bencheg fre-
guently take recourse to telliny the
Chair ags to how it should vonduct ijt
self. (Interruptions) Let me finish.
(Interruptions) It is the Chair’s pre-
rogative to rule out that which is
unparijawentary. You frun  the
Chair, have pgctegarically said  that
you have not heard what is alleged to
liave Leen spolken,

MISS SAROQJ KHAPARDE:
All of ug keard. .

SHRI JAT¥ANT SINGH:X The
treasury benches continue to make
efforts to make you hear what you
have not heard. (Interruptions) If
i5 net part of the treasury bevchi®
functioen. .,

T . b
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SHRI MULETIAR SINGH MALIK
(Tlaryana). Yeu have not toe coarage

to ask him &gy gAT g, 9% N
FAW T gAT § ) (;WagW) A
AT HHT WY FF A gw A9
43 3, Fw g avqr § (Swagwm) |
st zazamfy  oF Ed O a9
q F qA | $aT q1EW| TF 19 F@A
1§ T5ga aFaT § 1 ((swaeam) |

SHRI JASWANT SINGH: My spe-
cific point is, is it part of the treasury
benches’ function t, make you hear
what they want you fo hear and to
make you say what they want you
to say? It ig not part of the function
of any Members of the House to at-
tempt to make the Chair conduct
the proceedings of the House, as per
their wish, in the manner they want.
The Chair will conduct the Business
of the House in accordance with the
Chair’s understanding, ag to how
the business  should be conducted.
It is not given to the treasury ben-
ches,

SHRI N. K. P. SALVE (Maha-
rashtra): We have long been in
Parliament to know that it jg the
business of the Chair to conduct
the proceedings of the House.
Therefore, the hon. Member would
do well to remember that we
do know that it is none of our
business to tell the Chair how it
should be done, The Leader of the
House was not on the ground of ex-
punction which ig your jurisdiction.
He wags on a higher plane. The Lea-
der of the Houste gaid that in the rush
of the moment if a word slipped out,
which the Member alone will know,
the best course would be not only to
withdray it but t, apologise. This
is a clear submission of the Leader
of the House t5 you, Sir, and to the
Member concerned. Now this state-
ment has been distorted by Mr. Jas-
want Singh and he says that this
side is trying to teach the Chair to
conduct the House. This iy exlre-

mely unfair, unjust and unworthy of
him,
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SHRI GHULAM RASOOL MATTO:
If the reference of the hon. Leader..,

MR. DEPUTY CHAIRMAN:
a minute. Mr  Matto, Tlease
down. -

SHRI GHULAM RASOOL MAT-
TO: Sir, what T want to gubtmit is,
I am one not one of those who
would make abuses or use any dero-
gatory remarks. I have said and 1
repeat what I have gaid, Mr, Dar-
bara Singh... (Interruptions). Ple-
asc sit down. (Inferruptions) Please
listen to me...in your timec the Gol-
den Temple was converted into an
arsenal, you should not speak in
those terms. That is all that I have
said. What is the harm in ity Even if
the President of India had said the
same thing... (Interruptions). What
ig the harm in it?

MR. DEPUTY CHAIRMAN: I think,
now the Memberg should he satisfied
hecause he has said that what he had
said was that much, nothing else
Therefore, we accept that version,

SHRI MUKHTIAR SINGH MA-

LIK: Give a warning to the Member
(Interruptions)

SOME HON. MEMBERS. Sitdown.

SHRI N. K. P. SALVE: We accept
that. We take that he is g gentleman.

MR. DEPUTY
MrA Shawl.

SHRI GULAM MOHI-UD-DIN SHA-
WL: I wag submitting that after the
election of Dr. Farooq Abdullah get-
ting the majority in the House and
after having been installed ag the
Chief Minister it was very difficult
for the Congress to swallow this bit-
ter pill, much less to digest it. Se,
vilification continwed and thig poli-
tics wag taken to street. It was start-
ed in the valley ag well as in other
parts of the State.

214

Just
sit

CHAIRMAN: Yes,

Here, Sir, I have certain extracts
from the speeches of these people be-
longing to Congress.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Sir, I am on a point ¢f
order. It ig a relevant point of order.

.
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He has just said that he is going to )

quote certain extracts of the speeches
of certain persons. I would like to
know what ig the authenticity of
those speeches from which he is
gong to quote? (Interruption)  Sir
it ig tne convention of this House
that if any controversial thing is go-
ing to be brought to the notice of the
House, /general permission of  the
Chair is #taken. Have you granted
him the permission to quote such
things here which are misleading?

MR. DEPUTY CHAIRMAN; Let us
see what he ic going to quote. He wil]
give full reference

SHRI GULAM MOHI-UD-DIN
SHAWL: I am quoting the officiaj or-
gan of the Congresg there in the State,
‘Khidmat’ “The struggle against the
National ~.nference getivitieg will con-
tinue without any break’” That was
on 29th June, 1983, Thig ig said by
Shri Mufli, President of the Congress
(I) there. “Normalcy cannot be allow-
ed to b2 restored unlesg election, are
held afresh.” Then he says, “the

Congresg (I) will not rest, 47 q agf

H,GF? '3"? unlegg the results of the elec-
tion are undone.” Thig ig again ‘Khid-
mat’ “In any case we will not ac-
cept the defeat before the National
Conference Government.” And then
the biggest... (Interruptions). We are
proud of ... (Interruptions). And
what is the charge? That Dr.
Abdullah has strengthened the hands
of those who want to weaken the
Centre for separatist ends. They just
want—this is about the Conclave, not
about anything else—to destroy the
stability of the country. This is
Khidmat dated 20th August, 1983.
“The Opposition Conclave in Srinagar
is a conglomeration of anti-national
forces which gre bent upon destroy-
ing the unity and integrity of the
country.” This was with regard to

the Conclave that we haq aligned _

ourselves with them. Not resting on
oars, they went to the court of law
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under writ petitions against those
elections. All the National Confer-
ence MLAs 47 in number including
that of the Chief Minister, were chal-
lenged in those writ-petitions, Now
kindly consider one aspectof it. The
new Deputy Chief Minister of the
State, Shri Thakur, came here on the
13th, 14th and 15th of July: and
addressed g press conference. He
was puyt thig question, XKindly
conside: thig thing, “What about
the writ petitions against those
12 MLAs who have defected?”
He said: “They are withdrawn”, Now
this is strange. Under the Congress
rule overnight villains are heroes and
overnight heroes are villains, Why?
What was wrong with those elections?
We have the best example here, the
Congress nominated member of Par-
liament, he will continue to hold that
stand. Sitting here did not file any
writ petition even though he too was
defeated. He said that there was no
rigging. He was himself a candidate.
But what happened to those writ
petitions? The twelve are withdrawn!
Their elections have now become
valid! There was no rigging about
them! And about others there was
rigging. This is how things are going
on. Since they joined the Congress
they became heroes. . (Interruptions)

MR. DEPUTY CHAIRMAN: Please
conclude now.*

SHRI V. GOPALSAMY: Bogus
Congress.

SHRI SYED SIBTEY RAZI: It was
because of the internal rift in the
National Conference. Now there are
two National Conferences. It has to
be decided which is the real National
Conference—the one led by Mrs. Kha-
lida Shah or the one led by Dr.
Abdullah . . , (Interruptions) And
the people think that Dr. Abdullah...
(Interruptions)

SHRI GULAM  MOHI-UD-DIN
SHAWL: The Cengregss had filed
the writ petitions and Mr. Bhandare
was their counsel. And Mr. Thakur
says that they have been withdrawn.
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MR. DEPUTY CHAIRMAN: That
natter is over. Now please conclude.

SHRI P. N. SUKUL: The Govern-
ment has not withdrawn the writ
petitions. The petitioners might have
withdrawn them. What do you mean?

MR. DEPUTY CHAIRMAN: It is
nonc of our concern. Anybody can
file any writ petition. Please con-
clude now.

SHRI GULAM  MOHI-UD-DIN
SHAWL: There is the question that
Dr. Farooq Abdullah had lost the
majority on 2nd July. We have the
best precedent and convention, thanks
to the then Government at the Centre
when in 1977 Sheikh Abdullah had
in a House of 77 only one person
with him-—i.e. Mirza Afzal Beg be-
longing to the National Conference—
and all the other 75 members belong-
ed to the Congress and other parties
in the State, and when Congress at
that time backed out and said, “we do
not have any confidence in the Chief
Minister as the Leader of the House”,
the then Governor and the Central
Government—thanks to the Central
Government at that time; the people
of Kashmir owe much to them on
this aspect— dissolveg the Assembly
on the advice of the Chiéf Minister
who had only one person with him
in the year 1977, because under the
censtitution of the State of Jammu
and Kashmir the Government is
bound to listen to his advice. Here I
have a book.

MR. DEPUTY CHAIRMAN: That
has been read, Please don’t read it
again.

SHRI GULAM  MOHI-UD-DIN
SHAWL:; I will quote it. It is by no
less a person than Justice Anand.
(Interruptions). This is the develop-
ment of the Constitution of Jammu
and Kashmir by Justice A. 8. Anand
who, at that time, was 5 scholr. He
gave this as a thesis and got a doc-
torate for this and now it is in the
form of a baok. He became a High
Court Judge later and now he is the
Acting Chief Justice. I hope that
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confirmation will not be lacking be-
cause he has written things here
which are unplatable to {treasury
benches. Here are pointed ouf the
Governor’s powers and the difference
between the Indian Constitution and

the Constitution of that State. ‘“No
person shall be...” . (Interrup-
tions)... ’

SHRI MADAN BHATIA (Nomi-~
nated): Point of order... (Interrup-
tions)....

MR. DEPUTY CHAIRMAN: Don’t
disturb him... (Interruptions)...

SHRI T. THANGABALU (Tamil
Nadu): Sir, Point of order, (Inter.
ruptions) ...

AN HON. MEMBER: They are do-
ing this deliberately. (Interrup-
tions) ...

MR. DEPUTY CHAIRMAN: May 1
request some hon. Members on this
side. .. (Interruptions) ... Please
take your seats. At least you know
the courtesy that when I stand, every-
one has got to sit down.

SHRI GULAM  MOHI-UD-DIN
SHAWL: They only....

MR. DEPUTY CHAIRMAN: Please
sit down yourself. When a Member
rises on a point of order... (Inter-
ruptions) ... First of all hear me.
When a Member wishes to raise a
point of order, I may permit him,
may not permit him. But, please
permit me to decide to allow or not
to allow him,..(Interruptions)...
Don’t stand up everytime as if he
needs the support of others to raise

his point of order. ... (Interrup-
tions) ... Have patience. Let him
say ...(Interruptions)... All right

you also speak along with him.

SHRI MADAN BHATIA: Mr. Depu-
ty Chairman, Sir, I have been listen-
ing ta the speeches. I haye never
interfered with the speech of any hon.
Member from any side of this House,
but the hon. Member at this stage
has come to the discussion of a rele-
vant provision of the Jammu and
Kashmir Constitution concerning the
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powers and the conduct of the Go-
vernop of Jammu and Kashmir. I
respectfully submit, Sir, that this
raises a question of far-reaching con-
stitutional importance so far as the
powers, the jurisdiction and the pri-
vileges of this honourable House are
concerned. I am sure the hon. Mem-
ber swears by article 370 of the Con-
stitution. Under article 370 of the
Constitution the President has becen
given the power to provide, by means
of an Order, as to which provisions
of the Constitution of India would
apply so far as Jammuy and Kashmir
is concerncd. The President of India
hag made this Order in 1954, as
amended from time to time. This
particular Order says that the follow-
ing provisions of the Constitution of
Indiaz would apply and the following
-provisions of the Constitution of India
will not apply. There is one portion
of this Order which says, *‘Articles
153 to 217 of the Constitution of India
shall stand omitted so far as the
State-of Jammu and Kashmir is con-
cerned.” It is these particular articles
of the Constitution of India which
embody the fact that there shall he
a Governor of the State, there shall
be a Council of Ministers to aid and
advise the Governor of the State and
that the Governor shall act on the
aid and advice of this Council of
Ministers, and the Council of Minis~
ters shall hold office ynder the plea-
sure of the Governor. These particu-
lar provisions of the Constitution of
India have been omitted so far as
Jammu and Kashmir is concerned. So
far as the powers of the Governor of
Jammu and Xashmir are concerned
regarding the fact as to whether the
particular Council of Ministers can
continue or cannot continue, that
power does not flow, I respectfully

submit ... (Interruptions)... You
can say whatever you like
(Interruptions) ...

SHRI GULAM MOHI-UD-DIN
SHAWL: I know what I speak.

SHRI MADAN BHATIA: That
power of the Governor of the
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State of Jammu and Kashmir does
not flow from article 164 of the Con-
stitution, but from an independent
Constitution viz,, Jammu and Kash-
mir Constitution. The hon. Member,
Mr. Advani, has relied upon article
355 of the Constitution only to justi-
fy the power of this honourable
House to discuss the conduct of the
Governor, and I respectfully submit
... (Interruptions)

SHRI V. GOPALSAMY: It is a
spcech It is not a point of order.

SHRI MADAN BHATIA: You are
not prepared to listen even to the
Constitution. Article 355 says...

MR. DEPUTY CHAIRMAN: Leave
that. Mr. Bhatia, what is your point
of order?

SHRI MADAN BHATIA: I am clos-
ing, Sir. It says: “It shall be the duty
of the Union of India to cnsure that
the Government of every State is car-
ried on in accordance with the provi-
sions of this Constitution.” “This
Constitution” means Constitution of
India, from which article 161 has been
omitted so far as Jammu' ang Kash-
mir is concerned. And so far as
Jammuy and Kashmir is concerned, it
is not this Constitution which is ap-
plicable but the Constitution of
Jammu and Kashmir. Aricle 355 does

. not apply.

SHRI K. MOHANAN (Kerala):

* What is the point of order?

SHRI GULAM  MOHI-UD-DIN
SHAWL: I am grateful to my hon.
friend for enlightening us that there
is Constitution of Jammy and Kash-
mir. For his satisfaction we have our
own flag and the Constitution. And
as far as the Constitution of Jammu
ang Kashmir is concerned, T am dis-
cussing the same thing. I am sub-
mitting under article 92 or section 92
what the powers of the Governor are.
And for those powers...

MR. DEPUTY CHAIRMAN: That
point is covered. Do not repeat the
same point. (Interruptions) He has
covered all these points. He has al-
ready said all these points,



221 Calling Aftention to «

SHR] GULAM  MOHI-UD-DIN
SHAWL: Now, if they show pauencef
I would finish. I had pointed cut it
at the inception, that will not take
much time but it is not my fault.

MR. DEPUTY CHAIRMAN: Go on.

SHRI GULAM MOHI-UD-DIN
SHAWL: After elaborate discussion
the author comes to the conclusion
that “the discussion indicates that the
Governor in Kashmir is the consti-
tutional Head of the State. Whereas in
the case of the Indian Union “it is
possible to conteng that the Constitu-
tion does not sufficiently guard
against the President becoming a
dictator”, in the case of Jammu and
Kashmir, it would seem that the
limitations on his powers by sections
35(2) and 96(2) of the Constitution
of Jammy and Kashmir reduce—I
hope they understand what it means—
the possibilities of the Governor be-
coming a dictator to a minimum.” I
hope, as far as the language is con-
cerned, it is so clear. So, under the
Constitution of Jammu and Kashmir,
he was bound. .. (Interruptions)

MR. DEPUTY CHAIRMAN: He has
already said that. You can draw the
conelusion.

SHRI GULAM MOHI-UD-DIN
SHAWL: ...he was bound to sum-
mon the Assembly at that time, and
as per the Speakers’ Conference of
1968 enjoying on a Governor to get
the proof of the majority or minarity
of MLA on the floor of the house and
not in his bed room, the Governor
ought to have followeg that in letter
and spirit. Thirdly, if he would have
listened to them, he could dissolve
the Assembly. Now, Sir, much has
been said as far as maligning and
mud-slinging campaign is concerned,
{hat Farooq Abdullah aligned with
various forces, first it was the conclave,
and it was s#id that all these forces
in the .country are anti-national. Sir,

we would be the last persons

3 rm. to get certificates  for
patriotism from Congress.
We will be the Ilast persons.

Nobody on this side will ever think
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of much less talk and demand, a
certificate of patriotism from these
people in Congress. What we demand
is clearly aligning of forces which are
for secularism, democracy, peacc and
progress of the ecountry. We shall be
happy to align ourselves with such
parties, come what may.

Now, herc in the State 15 one per-
son that is the target of their abuses
is Moulvi Faroud. Kindly consider
this. They may get disturbed if 1
tell them the whole story. But let
me tell you that this Moulvi Farougq
was an assoclate of the Congress pre-
viously. In 1977...

SHRI GHULAM RASOOL KAR:
Absolutely wrong.

SHRI1 GULAM MOHI-UD-DIN
SHAWL: Have patience. 1 will let
you know everything. It was in
1977, (Interruptions)

o1 AT Tq® W 1977 ¥
9&T  AITRT FAT Fr qE oY 1
(smtar) wwq artg & ... (=&
um) Al wE @ A § gy

FH A G 0 1977 Far gargr af
A ewwr. . . (wmuw) o
SHRI GULAM  MOHI-UD-DIN

SHAWIL: You have said that thing.
The question is that in 1977, Shri
Morarji Desai, the Prime Minister of
this biggest democracy, visited Moulvi
waroug—I repeat, Moulvi Faroug-—
at Rajveri Kadal in his home, and he
was a Mcember of the Janata Party,

_ and it was not wrong. He was not a

sccessionist. He was an aligned mem-
ber and put up candidales. And one
person was duly clecteg M.L.A. from
Srinagar on Janata tickel. Thig is
for his information.

SHRI GHULAM RASOOL KAR: No.

SHRI GULAM MOHI-UD-DIN
SHAWL: There is argument. That is
why I did not want to enter into an
argument and take more time of the
House.
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Then, in May, 1983, Mr. K. C.
Pant—he is not here—was in charge
of Congress campaign there. He and
Mr. Mohammed Shafi Qureshi, the
Congress candidate for Parliament,
both visited Moulvi Faroug. They
asked for his assistance. It was re-
fused. Instead Farouq aligneq him-
self with us. And because of this
Moulvi Farouq overnight became the
villain of peace.

That apart, there is the Jamate Is-
lami. The President of the - Jamate
Islami comes from home town of our
nominated Member of Pariament.

SHRI GHULAM RASOOL KAR: Am
I the President of the Jamate Islami?

SHRI GULAM MOHI-UD-DIN
SHAWL: No. You understand me.
Not you. A gentleman from your
town, Mr. Gilani, is the President.
Five MLAs were duly elected in 1972
to the State Assembly. Then it was
the Congress regime here. What is
our fault? We have defeated all the
Jamate Islami candidates and they
have forfeited their securities. Not a
single Jamate Islami MLA is there in
the State Legislature, (Interruptions)

Kindly consider. Faroug Abdullah
is maligned, and the Government is
toppled. We are not sorry for that,
absolutely not sorry, because if you
thwart, if you smash, if you topple,
if you trample the democratic norms,
principles, the counfry is to .suffer,
not we. We suffer in the process.

.My {frieng has rveferred to certain
cases. There was the Kashmir Con-
spiracy Case. Sheikh Abdullah’s
government was toppled on 9th cf
August, 1959. There was later on in
1958 the Kashmir Conspiracy Case. I
was accused in that case. For six long
years we were in prison, from 1958
to 1964. And what was the ultimate
result? The charge was not that
Sheikh Abdullah had aligned with
Pakistan, not that he was aligned
with America, not that there was a
conspiracy to secede Kashmir or to
create Pakistan. No. It was that he

[ RAJYA SABHA ]

LY

matter of urgent 224

Public Importance

tried to topple the duly elected Gov-
ernment of Bakshi Gulam Moham-
mad. That was the charge. What was
the ultimate result of that? Finally,
the case was withdrawn, It is not true
that we were relecased and Sheikh
Abdullah was released? Then as an
emissary of that great Pandit Jawa-
harlal Nehru he was sent to Pakistan.
We need not go into the details now.
For what purpose he was sent to
Pakistan? But he was such a trusted
colleague. TFirst he was a villain and
then he was a hero because the case
was baseless. As far as political
cascs are concerned, we are not un-
happy, because there is no moral tur-
pitude involved. In those cases I was
involved. In any case that was poli-
tical. Now, for the information of this
hon. Member because it is burning
in his heart that he wanted to utter
something about this case and about
chers. My point is that soon after
the Delhi Agreement was arirved at
there was coup on the 9th August,
1953. The Government was toppled.
Now, for 22 years we had suffered.
The people of Xashmir suffered.
There was repression, oppression and
suppression in all walks of life. Do
you know how things went for 22
years. How the elections were held
during that periog of 22 years. It is
a well-known fact that there was
one Khalique D.C. who made MLAs.
Khalique was the Deputy Commis-

-sioner of a particular district who

would reject the nomination papers
and declare these people as elected.
We were imprisoned in 1971 and
1972, You held the Parliamentary
elections and the local elections then.
My point i, that for 22 years we had
to bleed and bleed profusely in the
whole State. Then we did not get
out of the trouble till there was Kash-
mir accord of 1975. Sir, kindly hear
me for some minutes. You know
what Kashmir accord is? A person in
the history of this country, for the
first time, and it is rather for the
second time because in 1947 Sheikh
Abdullah was installed in power with-
out being a Member of the Legisla-
tive Assembly. But still he came to
power without being a Member, There
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was no Congress at that time. There
wag no Kashmir Congress. There was
Congress at the Centre only. But
having regard to the great personality
and great leadership and past histery
of Shiekh Abdullah power was en-
trusted to him in 1974. Then  his
Government was toppled on the 9th
August. On 25th January rather 25th
February 1975 power was entrusted
again to Sheikh Abdullah under that
accord, What ig that accord? A
person who wasg not a Member of any
political party or a Legislature was
entrusted with power. But he was
handed-over power and was made the
leader of the Congress Legislature
Party in the State. He was having
only one Member with him that is
Mr. Mirza Afzal Bez. He was also
not a member of the Legislature.
Later they fought elections and got
elected, That was the cer;iﬁcate
given by the Congress Government at
the Centre to the Congress Govern-
ment in the State for its misrule of 22
years. We are so grateful to vou at
that time, you released us gfter 22

s years. Weo had insisteq that you have
committed a wrong in 1953. Do rectify
it. But what are you doing now?
You are again repeating the same
story. That is my charge. You are
doing the same kind of thing, repeat-
ing old game. What you did to Shiekh
Abdullah, He was a very great man.
Ag far as G. M. Shah is concerned, I
hope vou too understand he is a lesser
fry. But what iz the purpose of
having him as the Chlef Minister?
What do you want from him? What
is not sg great ultimate objective that
you have in your mind®

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRTI GULAM MOHI-UD-DIN
SHAWL: Ag far as split is concerned,
since 1969 we have been seeing splits
in the Indian National Congress. But
at that time, who is the ruler or, I

should say; who wields the power or

With whom does the majority go? It
is the person who hgs the majority in
the State legislature or in Parliament.
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Whosoever hag the majority in the
split section is the ruler or the leader
of the ruling party. Here 12 persons
go out and 35 persons are with
Faroog. The split is in favour of
minority G. M. Shah or with majority
Farooqg Abdullah? (Interruptions)

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI GULAM MOHI-UD-DINR
SHAWL: Shrimati Indira Gandhi
headed the Government at that time
because the majority of MPs went to
her side in the Congress. S; it wae
under that rule too, under that con-
vention too, under that precept too
‘that it was binding on the Governor
to side the majority. Happily, as I
submitted earlier with due deference.
we do not have a Jagmohan in the
Chair,

MR. DEPUTY CHAIRMAN: Mr.
Shawl], you should be careful in using
phrases. I suppose, being m the
Opposition cannot glve you the right
to say  anything (Interruptions)
Please withdraw those words. (Inter-
ruptions) Mr. Shawl, no I will not
allow it. Withdraw those words that
you used about the Chair just now.
(Interruptions) I say it is a reflection

_on the Chair, You withdraw it.

SHRY GULAM MOHI-UD-DIN
SHAWL: No, no, I will be the last
person to make a reflection. But if
you econsider it so, I withdraw it. Thad
is all right. My point is only...

MR. DEPUTY CHAIRMAN: Be
careful in using words,

SHRI GULAM MOHI-UD-DIN
SHAWL: In that sensitive State, this
kind of instability is created by the
action of a particular person at the
behest of the Central Governmen®.
Are you going to rectify it by recall-
ing the Governor? That is number
one. Secondly knowing full wel{ that
it is a minority Government, though
the backing of the Congress is there,
... (Interruptions) Only 12 persons...
(Interruptions)

MR. DEPUTY CHAIRMAN: Please
eonclude now, Mr, Shawl,
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*SHRI GULAM MOHI-UD-DIN
SHAWL: Oil is being taken in tankers
to the valley of Kashmir and money-
bags are being flown to Srinagar.
This business of purchasing MLA is
going on daily. There is horsetrading
in that State for MLAs. Are you going
to stop this? The second thing is,....

MR. DEPUTY CHAIRMAN: Mr.
Advani. )
‘SHRI GULAM MOHI-UD-DIN'

SHAWL. I am putting questions,

MR. DEPUTY CHAIRMAN: Please
don’t recard him. Mr, Advani will go
on record.

SHRI GULAM
SHAWL: *
MR. DEPUTY CHAIRMAN: Please

take your seat. I have heard you for
more than half gn hour.

MOHI-UD-DIN

SHRI GULAM
SHAWL: *

MR, DEPUTY CHAIRMAN: Don’t
record him. ’

SHRI GULAM
SHAWL: *

MR. DEPUTY CHAIRMAN: Mr.
Advani, please, T will not allow Mr.
Shawl. I have heard him for more
than half an hour.

SHRI ' GULAM
SHAWL: *

SHRI LAI, K. ADVANI:
Deputy Chairman, Sir, I will go by
the statement that hag been made to-
day by the Minister. The statement
Jhas two important aspects one aspect
relating to the unity and security of
the country and the other aspect being
khe constitutional afd legal aspect in
relation to the removal of Dr. Farooq
:Abdulah’s Government and his re-
placement by the Shah Government,
Sir, the concluding paragraph of this
statement made by the Home Minister
says:
“It is the Government of India's
concern that in the sensitive border

*Not recorded.

MOHI-UD-DIN

MOHI-UD-DIN

MOHI-UD-DIN

Mr. '
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State of Jammu and Kashmir’ peace
and good order prevails and the
nefarious designs and activities of
those who are seeking to undermine
the integrity of India are effectively
checked.”

228

I am sure that this concern ig shared
by all the Members of this House, by
every single Member of this House,
including my  colleague from the
National Conference who has just
spoken. I remember very well that
last year, or was it in 1982, when I
gave a Calling Attention Notice on
the Jammu and Kashmir Resettlement

' Bill—it was a Bill til] then—the Prime

Minister herself had referreq to the
patriotism of the people of Jammu and
Kashmir and if I recall a right she
had paid compliments to the National
Conference as well. Having said that,
if anyone were to read this statement,
he would feel that the first four para-
graphg are a preamble to the fifth
paragrph, though specifically it does
not say so. Specifically, it does not

. say that because of the activities of

these anti-nationsl elemente Dr. Fa-
rooq Abdullah has been removed But
anyone wha were to redd the ctate-
ment would get the impression that
Dr Faroog Abdullah has bheen removed
because he was eolluding with anti-
national elements. If there were any
doubts gbout this statement because
Tt is written and naturallv cautious

. because it is from the Government,

then Mr. Ramanand Yadav dispelled
all those doubts. He left no scove
whatsoever for anyone to entertain
any illusions on this score. Sir. here is
a situation which follows from para-
graph 4 which I would like to read
out to this House. We are discussing
the whole thing in a kind of vacctim.
According to the Governhment:

“Since July 1983, (Faroog Abdul-
lah Government was elected in |
June, 1983 and it means that within
one month of hig taking over) the
Centra] Government had been im-
bressing upon the State Govern-
ment to take firm and effective
action against the anti-national,
secessionist ang extremist elements:
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Till June 1984, the Home Minister
sent niné communications to the
Chief Minister. in this regard. (We
do not have a single communication.
We have not heard of the confents
of any communication. , But nine
communications had been formally
sent to the Chief Minister.) IHow-
ever, the action taken was inade-
guate and vften belated and, there-
fore; made little impact. The acti~
vities of these elements, therzfore,
continued unabated. including hija-
king of an Indian Airlineg plane.”

Now, Sir, this is a very grave charge
levelled against Dr. Faroog Abdullahs
Government. I cannot hold hrief for
any Government- which is actually
guilty of this kind of endangering and
jeopardising the security of the coun-
try, including the hijacking of the
plane, which; of course; took place one
day after the Dr. Farooq Abdullah’s
Government was sacked. The date
does not matter. If really Dr. Farcoq
Abdullal’'s  Government has  been
guilty of this, I would think that this
wag a more appropriate case for a
White Paper on Kashmir and for the
dismissal of the Faroog Abdullah
Government. It was not necessary
for Mr. Jagmohan to procure defec-
tions and to create a Government of
defectors, that the 12 people ghould
defect gnd say that they don’t hold
allegience to Dr. Farooq Abdullah and
that they support Dr. Shaw and his
Government is formed this way. I
would like to beg of this Government
that this is not a  technical issue.
The issue basically is: Can national
security, national integrity, dembcracy
and Constitutional normsg coexist eor
are the, incompatibles I, for - one,
believe that national security and
national integrity are very important.
~ But we have to preserve these within
the democratic framework that we
have accepted, abiding or adhering
scrupulously to the Constitutional
norms that we have given unto our-
selves.

Tn this particular case, what has
happened is-that the Constitutional
normg are disregarded. You can have
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two views on whether that particular
anti-defection law should be there or
not. When we were frgming the law
here—either your Government or my
Government—when we thought of g
law and when We were framing the
Bill against defection—both in your
case in 1973 or 1974 when the Bi]] was
introduced and again in my case when
the Bill was introduced in 1977 or
1978, in both the cases we had pro-
vided for a splift. We had envisaged a
situation where within a party there
could be wide differences leading to-
its split. Therefore, we had provided
that such a split would not be regard-
ed as defection. But the Jammu and
Kashmir law does not provide for it.
Perhaps thjs may be one of the
reasons why it has gone to the court
of law. This may be one of the
issues before the court of law whether
In such g case it would be deemed a
defection or not. That law hag not
been stryck down. It is pefore the
Supreme Court. The High Courl of
Jammu ang Kashmipr has upheld it
so that it is thy law of the land.

Here the Governor of the State who
is expected to uphold the law of the
land, first usurps all the powers of the
Assembly. It is said that the resolu-
tion passed at the Speakers’ Conven-
tion is not binding on him. It is not
binding, I agree. Therefore I scrupu-
lously and cautiously use the term
‘Constitutional norms’.

I remember that at the Speakers’ Con-
ference of 1968 the Speaker of Jam-
mu and Kashmir also was present.
The Chairman of the Legislative Co-
vneil of Jammu and XKashmir was
also there. And when again in 1971
under the Chairmanship of Dr. V. V.
Giri the Governors’ Conference was
held, one prominent participant in
that copference was Mr. Bhagwan
Sahay, why wag then the Governor of
Jammu and Kashmir.

When Jagmohan was face to face
with a situation where cértain section
of National Conference had said: “We

- no longer owe allegiange to Dr. Fa-

rooq Abdullah”, in all respects he
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should have told them: “I will exa-
mine and I will see to it thaf right
thing is done”. And Dr. Farooq Ab-
dullah straightway admitg to
Jagmohan because he told him: “If
this is true and if all these 12 people
have deserted me, obviously I have
lost my majority”. -He obviously felt
50. But then he told him: “I should
be given an opportunity to prove it
on the floor of the House or, in the
alternative, you dissolve the Assmb-
ly.” I think he is entitled to both
these rights, The Speakers’ Confe-
rence gives him the first right and the
Jammu and Kashmir Constitution
gives him the second right. What has
happened is that his advice was th-
rown out so much so I was surprised
to find in the P. S. written by the
Governor the following. In this post
script to his letter of the 2nd July,
he says: “We have since met and dis-
cussed the matter. You advise that
I impose Governor'y rule under section
92 of the Jammilt and Kashmir Con-
stitution and keep the Legislative As-
sembly under suspended animation. I
shall be grateful if you send your
confirmation in this regard in writing
immediately”.

It we are to go by the varioug re-
ports, he himself was inclined to im-
pose the Governor’s rule, but New
Delhi, had different views. Thig is
where New Dlhi comeg in because
even before the Governor took these
steps, he had been on a visit to
Delhi, where he met several snior
dignitaries. If you put the whole
thing together, right from the date on
which Farooq Abdullah Government
was elected the conclusion jg inevit:
able. I would not like merely to
draw conclusions. I would only like
to read out to you an editorial com-
ment made by a paper which is gene-
rally favourable to the ruling party
and its owner happens to be a Mem-
ber of our House, and it is , “The
Hindustan Times.” Shortly after the
plenary session of the Congress (I)
in Calcutta, on the 31st December
1983, it wrote under the caption “Foo-
lish Demand” like this:

[ RAJYA SABHA ]
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“Dr. Farooq Abdullah is not i{n
the good.books of the Congress (I).
But that is hardly g justification for
some Congressmen to seek the dis-
missal of his Government and the
imposition of the President’s Rule
in Jammu gnd Kashmir. Those who
raised that demand at the plenary
session of thg party in Calcutta do
not seem to know the rudimentg of
constitutional propriety....”

I mentjon the word ‘“propriety”
once again. It goeg on to say:

“...nor do they realise what is
good for their own party. Dr. Ab-
dullah may not be the ideal Chief’
Minister.”

And, Sir, I would agree with the
paper. (Interruptions) Dr.  Abdul-
lah may not be the ideal Chief Minis-
ter. (Interruptions). Just listen, You .
are clapping me on this point. But
even then, my criticism is this, (Inter-
ruptions) ,

SHRI N. X. P. SALVE: It is clear
that the BJP never liked him.
(Interruptions)

SHRI LAL XK. ADVANI, It further
says:

“But he is in power.”

SHRI N. K. P. SALVE: We know
that the BJP could never reconcile
itself to a Muslim Chief Minister.

SHRI LA, K. ADVANI: Sir, I am
afraid this is hitting below the belt.
(Interruptions) That is a)l that T am
say, that T can think of The editorial
further says:

“But he is in power.”

_ This is important because the peo-

ple elected him and hig party 1o the
office. My quarrel with"your Govern-
ment is that you are trying to sub-

vert the verdict of the people from

the very first day, and from the

very first day you have not reconciled

yourself to that, (Interruptions).

Then, Sir, it says:

“The.law and order situation may
not be satisfactory. But look at
the recent disturbances which show
that the Congress (I) workers con-
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tributed substantially to these cla-
shes.”

It is not Mr. Shawl saying it and it
is not Mr. Matto saying it. But it is
“The Hindustan Times” which is say-
ing it. It says that it is the Congress
(I) workers who have contributed
substantially to the clashes. It says:

“The crux of the matter is that
the Congressmen have not yet re-
conciled themselves to the National
Confrence’s victory in the Assembly
elections.”

This is the crux of the matter; this
is the crux of the whole matter.

SHRI SYED SIBTEY RAZI: It was
a rigged election. How can we get
reconcilled to it? (Interruptions)

SHRI LAIL K. ADVANI. Sir, my
friend has made a very relevant
point, a very pertinent point, He says
that the elections of 1983 were rigg-
ed, that they were Irigeeq electioms.
If it were so, then we owe it to the
people of Kashmir to dissolve the
Assmbly on the basis of the rigged
elections and have a fresh election.
(Interruptions). It jg all the more
necessary *hat we should not conti-
nue with an Assembly of this kind
which is on ‘the basis of a rigged
election (Interruptions). 1 entirely
agree.

SHRI V. GOPALSAMY: What
is the reply from that side, Sir.

SHRI SYED SIBTEY RAZI: Our
Minister will reply to it. (Inter-
ruptions)

MR, DEPUTY CHAIRMAN: Mr.
Advani, you proceed with your
speech. :

SHRI LAL K. ADVANI: Sir, I will
come to my second point now.

SHRI H. . HANUMANTHAPPA:
Let him tell us how the Janata Gov-
trnment dismissed the Urs Govern-
ment, (Interruptions.) How do you
justify the remov=l of the nine State
Governments by the then Janata
Government? (Interruptions)
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SHRI PARVATHANENI UPEND-
RA: You must know . . .

SHRI SYED SIBTEY RAZI: How
do you justiy the removal of the nine
elected Governments in the States
when they were in power in 19777
(Interruptions)

SHRI PARVATHANENI UPEND-
RA: You must remember that elec-
tions were held and puppet Govern-
ments were not installed in the
States then.

MR. DEPUTY CHAIRMAN: All
right. All of you, please take your
seats. Yes, Mr, Advani.

SHRI LAL K. ADVANI: Sir, it is
said that there was a split in the
Nationl Conerence and a section
became the true National Conference
and the other the bogus National
Conference, ete., ete. But I would say
that the question as to which is the
true National Conference or which
is not the true National Conference
is a matter to be decided by the
Election Commission and not by the
Governor . And, Sir, what did the
Ggovernor do? The Governor usurped
the authority of the Assembly; he
usurped the authority of the Election
Commission; he usurped the authority
of the Speaker, and he usurped the
authority of the presiding officer, all
rolled into one.

FIHTAT? TGN F qJW AR
g g g ? Fqr & g ?

So, Sir, I wiuld think that, in this
situation the right course for him
was to have accepted the Jammu and
Kashmir Constitution and, as advised
by the Chief Minister, dissolve the
House and hold an election. That is
always the right remedy, I would
like to make my point clear. My
friend has invoked the Jammu and
Kashmir Constitution. I would be the
happiest man the ‘day I do not have
to reer to a separate Jammu and
Kashmir Constitution and article 370
is abrogated. (Interruptens) He will
not agree. But I hope Mr. G. M. Shah
wil agree. (Interruptions)
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Sir, I remember when I had raised
the issue of Jammu and Kashmir Re-
settlement Act and at that time the
Government &lso agreed with the

view expressed by us here and which,

wag formally inco1‘pora‘5ed in the
letter written by the then Governor,
Mr. B. K. Nehru. to the Jammu and
Kashmir Assembly when he returned
. the Bill and said that if this Act be-
comes law, if it is enacted, it would
jeopardize the security of the country,
it would open the floodgates to spies,
saboteurs and fifth columnists—these
were the words he used.

Now, you were critical of Dr,
Farooq Abdullah Government. We
were critical of it on the very

same score. Now you have removed
the Farooq Abdullah Government. A
Government is now in * office which
is your creation. it may no* be a
Congress Government but it is
your! creation. (Iterruptions) My
charge is that a change has been done
only because Dr. Farooq Abdullaha’s
Government was not willing to play
to your tune. That iz all.  (Interup<s
tions) » R ' ‘
Now, you were critical of Dr.
please. .
SHRI LAL K. ADVANI:
simple touchstone. Sadharan kasauti
hai. The Act that you yaurself say is
something which is going to jeopardize
the security of this country..,at Ieast
that one single Act, the Jammu and
Kashmir Resettlement Act, you ask
him to repeal today. He can do it just
by an ordinance. It is a toutcstone.
Repeal that Aect. "After all, the Sup-
reme Court can only decide oh the
constitutionality and the legality of
that Act, not its content. And politi-
cally. It is harmful, it is injurious to

I give a .

national interest. And, therfore, No.l,"

I would say that the Jammu and
Kashmir Resettlement Act should be
abrogated should be repealed, by an
- ordinance, and No. 2, what ig standing
in the way of Jammu and Kashmir’s
permanent integration with India,
complete integration with India, that
article should also be removed. For
my friends here I have a word of
~aution and advice, I had occasion to

/

l
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at the meeting of the Opposition
parties in respect of this particular
episode. We were unanimous that
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‘what has happened is wrong. But in

one of the speeches 1 heard people
recalling 1953. I would advice them,.
don't recall 1953. You should remem-
ber that in 1953 what happened had
the unanimous support_of the rest of
the country-unanimous, and even a
large part of Jammu and Kashmir.
Even my friends here from the Com-
munist Party-~there were not two

. Communist Parties at that time--also

supported Government’s action in
1953. And it was from 1953 onwards
that the process of ihtegration started.
He was reading out the Order.
From 1954 that Order became applic-
able ZEarlier. the Supreme Court’s
jurisdiction was not there, earlier the

Election Commission’s  jurisdiction
and earlier article 356 could not be
applied. Earlier, ‘there were the

Prime Ministers or the Sadr-e-Rists,
It is only after 1953 that gradually
Jammu and Kashmir started moving -
towards parity with all other Stiates.
I would regard this as a true touch-
stone. If you are concerned with
national integrity, unity and security,
I would say that you should move fur-
ther in that direction and let there
be complete integration of Jammu and
Kashmir. Thep it would be a différent
matter. As things are, I am not will-
ing %o accept it. Bring out a White
Paper and give me all the 9 communi-
cations that you have written to them
Under the Constitution, you have the
authority to issue direcions to them.
Kashmir. Then it would be a differtnt
it would mean break-down of the con-
stitutional machinery. You can take
action under the constitution. Not that

- you had to do it by surreptious means,

You did it at mid-night by getting
hold of all the people ang by imposing
curfew in order to keep them there.
This is not the right course. There-
fore, I strongly oppose the removal
and dismissal of Dr. Farook Abdullah
in the manner in which it has heen
done and T would stang firmly in our
resolve to see that national unity and
integrity is protected, Thank you. Sin
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SHRI DIPEN GHOSH: Mr. Deputy
Charman, Sir, I have carefully read
the statement made by the Home
Minister, Mr. Narasimha Rao. I haye
also carefully and attentively heard
what my ecsteemed colleague,, Mr
Ramanand Yadav, has stated. He was
not present to hear other Members.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): He is present now.

SHRI DIFEN GHOSH: I am happy
that he is present. What my colleague,
Mr. Advani, has said holds good. We,
have to read the fifth paragraph after
going through the four paragraphs,
It has to be read with what -Mr.
Ramanand Yadav has said. Since Mr.
Ramanand Yadav belongs to the rul-
ing party at the Centre. I take it for
granted that what Mr. Ramanand
Yadav has said or has gone on record
to siy is the statement of the ruling
party at the centre,

SHRI RAMANAND YADAV: No.
Those were baye facts given in the
newspapers.

SHRI SYED SIBTEY RAZI: I want
an information from the learned
Member. I he making the learned
on behalf of his Government or as an
hon. Member of this House?

SHRI DIPEN GHOSH: Let him
say that he did not represent the rul-
ing party’s views.

SHRI RAMANAND YADAV: As a
Member of thig House, 1 spoke on my
own behalf. Mind it.

SHRI DIPEN GHOSH: In view of
what has been stated in the statement,
I take it for granted. This statement
comes from the hon Minister. He has

mentioned some of the things. Mr.
Ramanand Yadav also made some
allegations. Is the Government pre~

pared to bring out a new White Paper
on the events that havt taken Place
in Jummu and Kashmir, In the
White Paper which the Central Gov-
ernment published just a few days
ago, nothing has been metioned about
the events which have been referred
to here as having teken place in

T Tre-kodin (In the cone
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trary, I have a reply given Ly the then
Home Minister in the Lok Sabha in
reply to a starred Question No. 153
on 7Tth. March,1984.
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It was not far away. It was on the
7th March. 1984, And I quote it. The
question was:. “Will the Minister of
Home Affairs be pleased to state (a)
whether Government have received
a memorandum on deteriorating law
and order situation in Jammu - and
Kashmir, and (b) if so, Government’s
reaction thereto.” And the reply
was, and I quote. “(a) Government
have received a memorandum which
was presented to the President in
January, 1984 by a delegation about
the situaticn in Jammu and Kashmir.”
And what ig more important, Sir, is
answer to part (b) which I quote:
Government of Indiy have been in
correspondence with the State Govern-
ment on various issues vitally con-
cerneqd with national sevurity, integri-
ty and sovereignty. The State Gov-
ernment have recently starteg taking
action against some members, warkers
of the anti-national ang gecessionist
groups and organisation ” "“Sir, I
quote this again. “The State Govern=
ment have recently stateq taking
action against some members, workers
of the anti-national and gecessionist
groups and organisations. The situa-
tion ig constantly under watch and re=~
view by the Central Government.”

Now, Sir, in the context of this
thing, I read from paragraph 4 of the
statement which says: “Til] June.
1984, the Home Minister sent nina
communications to the Chief Minister
in thig regard. However, the actions
taken by the State Government was
inadequate and often belated» and,
therefore, made little impact.” But this
was not wmade known. This was' not
made known by you predecessor.

SHRI P. V.- NARASIMHA RAO:
There is no contradiction.

SHRI DIPEN GHOSH. You will say
that there is no contradiction. But, I
now come to the question about Dr.
Farooq Abdullah. T am not going to
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hold brief for person. But I have got
the clippings since 1983 {from wherg it
ig completely evident that there were
efforts, there were hectic effortg bet-
ween the Natonal ~Conference led
by Dr. Faroog Abdullah and the
Congress (I) to make an alli-
ance so that they coulgd fight to-
gether the Jammu and Kashmir
Otate Assembly elections. These are
o1l on record. And particularly T
quote from a report appearing in a
newspaper which is very close to the
ruling party, “The Hindustan Times”
of February 3, 1983. I quote:

“Faroog Abdullah is campaign-
ing for Congress (I) Jammu and
Kashmir Chief Minister, Farooq
Abdullah, has appealed to the
electorate here to vote for the Con-
gress (I) candidates in the Metro-
politan Council and Municipal Cor-
poration elections scheduleq for
February 5. Dr. Abdullah, who
flew in here told a mammoth
gathering at Urdu Bazar that the
uinty of the country was imporant
and this could be maintained under
the leadership of Mrs. Indira
Gandhi. He said that Hindus and
Muslims should join hands to
fight communalism.” Although
there were differenceg between the
Congress and his Party, he had
supported the Congressmen in 1980.—
July election. . Abdullah said,
“To make mistakes was human, But
the people should excuse these mis-
takes and help the Congress .
(Interruptions)

-

Sir, there js no wrong in it But
there is only one thing. When and
why Dr. Farooqg Abdullah fell foul
of the Congress (I) at the Centre?
‘(Interruptions). I am a competent
to speak it.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): You have asked
a question.., (Interruptisns)

SHRI P. N, SUKU}, (Utcar Pradesh)
You put it to Dr. Faroogq Abdullah.

{ RAJYA SABHA ]
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SHRI DIPEN GHQSH: May I know
who will be replying to my questions—
Minister or other Members?

So, the question is, when and why
Dr. Farooq Abdullah fell foul of the
Congress-I, and for that matter, of
Prime Minister, Mrs. Gandhi, To me,
he had committeg two sins: one sin
was that he did not agree tfo give
more seats to the Congress—I as
desired by the High Command when
there was an effort to make alliance
between the two parties, and the
second sin was—and that is very im-
porant—Mrs. Gandhi would have
been pleased if Dr. Faroog Abdullah
had kept himself confined to the
boundaries of Jammy and Kashmir.
He fell foul of Mrs: Gandhi because
Dr, Farooq Abdullah joinedq hands wih
all Opposition parties op  all-India
plane to build wunited movement
against the anti-people and authorita-
rian policies of the Central Govern-
ment. .. (Interruptions)

SHRI SYED SIBTEY RAZI: Only
to overthrow the Government elected
by the people; to capture the power;
that was the only object. (Interrup-
tiong)

SHRI DIPEN GHOSH: Actually, I
am not inclined o battle over the
sophistry whether the defection of 12
or 14 members hit the anti-defection
law of Jammu and Kashmir Govern-
ment, or whether it was imperative
upon the Governor of Jammu and
Kashmir to accept the advice of the
Chief Minister for dissolution of the
Assembly; T am not gong to  battle
over this sophistry as some of my
colleagues have sought to do. To me
it is immaterial. Why? It is because
the question, whether a State Govern-
ment will be there or not, whether
it is in Jammu and XKashmir or in
Sikkim or in Pondicherry or in Har-
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‘State, whether it is ruled by Congress
or ruleg by an non-Congress-I;
party, is hardly decided by legal and
Constitutional quibblings; it is decid-
ed by one person at the Centre and in
the case of Jammu and Kashmir, it
has; she has decided. (Inttrruptions)

SHRI SYED SIBTEY RAZI: How.
do you survive? (Interruptions)

SHRIMATI KANAK MUKHERJEE
{West Bengal): It is because of the
people.

SHRI DIPEN GHOSH: I invite all of
you; you try...(Interruptions). Sir,
I can not speak like this.

MR. DEPUTY CHAIRMAN: Please
don’t interrupt.

SHRI DIPEN GHOSH: Mr. B. K.
Nehru was foo upright to oblige the
Prime Minister's ego and so, a pliant
Governor was necessary and  she
found in Jagmohan and Jagmohan
did it as several other Governors did
in Pondicherry, in Haryana, in Sik-
kim, since 1959. When Mrs. Gandhi
was the President of the Congress
and her father was the Prime Mini-
ster the first Communist Government
in Kerala in 1959 was dismissed.

AN HON., MEMBER: What about
dismissal of 9 Governments.. (Inters
TUPLions)

SHRI M. M. JACOB (Keral):
The machinery of the Government was
paralysed.

SHRI DIPEN GHOSH: What hap-
pened in 1967 in West Bengal. You
ask the Leader of the House.

SHRI T. THANGABALU: What
1appened in 1977? Nine State Assem-
blies were dissolved. What is your
answer for this? (Interruptions)

SHRI DIPEN GHOSH: Sir, 1 know a
rule that when*a Member wants to
say something, he should do so from
1is chair, from his seat. I have been
seeing that some Members belonging
to the {freasury benches have been
louting this particular rule.

(Interruptions)
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SHRI K. MOHANAN: Mr. Thanga-
balu’s seat is not there.
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SHRI DIPEN GHOSH: 1 attribute
the dismissal of the Jammu and Kash-
mir Government led by Dr. Abdullah
to petty partisan interests of the party
running the Union Government. The
action reveals the anti-people and
authoritarian attitude and policy of
the Union Government. The fact that
the ruling party at the Centre has
scant regard for Parliamentary demo-
cracy has been proved time and again.
(Interruptions) But I say, it is dan-
gerous. .. (Interruptions) to continue
with this type of acts only to satisfy
the narrow partisan interests of the
ruling party at the Centre, particu-
larly, in a sensitive border State like
Jammu and Kashmir. I think, this is
a Dblatant attack on democracy and
this attack in a kensitive border State
like Jammu and Kashmir will lead to
the alienation.of the Kashmiri peaple
and will provide a fertile ground for
the divisive and separatist forces
which are at work in that part of the
country and destabilise the national
unity and integrity of the country.
Sir, you are aware and our hon,
Minister, Mr. Narasimha Rao iz also
aware that my party was the first
party on the national plane to point
out the danger of the divisive and
separatist forces with the backing of
the imperialist forces behind them,
which are operating in our country,
as far back in January, 1982, at the
Party Congress held in Vijayawada, I
is on record. No national party at
that time pointed out this thing. And
subsequent events have proved it.

SHRI P. V. NARASIMHA RAO:
We did it. (Interruptions)

SHRI DIPEN GHOSH: But what
you did actually? My quesiion to
the hon. Minister, Mr. Narasimha Rao
and hon. Member Mr. Ramanand
Yadav is, will you kindly look, in re-
trospect, to the policies and activities
pursued by your party during the
last so many years in this direction?
Did your party not trv to wnn tha
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Mizo National Front leader, Mr. Lal-
denga? Did your party not make an
alliance with the Tripura Upajat:
Samiti in order to gain some more
seats as against the leftists? Did your
party not make an alliance with the
Gorkha League which  wanteg the
separation of Darjeeling and  the
constitution of a separgte Gorkha
State? Did your party not make an’
alliance with the Uttara Khand Par-
ishad, which was demanding a sepa-
rate Uttara Khand State? Did your
,party not make an alliance with
the Jharkhand Mukti Morcha in West
Bengal in order to get only one seat
in Midnapore district as against the
leftists (Interruptions) If you check
up the Election Commission’s records,
you will find it. (Interruptions) Mr,
Kalp Nath Rai, why are you asking
them to disrupt my speech? If you
ask me, I will it down. He jg show-
ing his hand to stop my speech.

SHRI PARVATHANENI UPEN-
DRA: He is the band master, he goes
on showing his hand. (Interruptions)

SHRI DIPEN GHOSH: If you say
‘T will get seated. Why are you asking
him and showing hand to stop me?
(Interruptions)

MR. DEPUTY CHAIRMAN: Now
please complete.

SHRI DIPEN GHOSH: I have seen
how much time you have allotteg to
others. You have to allow me that
much time.

MR. DEPUTY CHAIRMAN: No,
no, please complete.

SHRI DIPEN GHOSH: Why, what

_is wrong?

"MR. DEPUTY CHAIRMAN: You
have covered all the poaints.

~ SHRI DIPEN GHOSH: This point
I have pever said.

MR. DEPUTY CHATRMAN: Not
'fhxh point, but other points you have

- T EETETY
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SHRI P. V. NARASIMHA RAO:
This was not covered because this does
not come within the purview of this
Calling Attention.

SHRI DIPEN GHOSH: Yesterday,
when the Punjab situation wag discus-
sed, all this came up, how the ruling
party at the Centre has been serving
the interest of the disruptive and divi-
sive forces in our country at wvarious
places. This all came up yesterday. I
am only trying to remind them he-
cause it hais come up in the statement.

So, Sir, in view of what has Been
stated here and in view of the danger
which the Union Home Minister has
expressed, I want to ask g very sim-~
ple question to all of you because 1
have been seeing so many people who
fought for indépendence. Do you
really believe that you can strengthen
or you will be in a position to streng-
then the national unity and integrity
of the country with the help of those
12 or 14 defectors, the saleable com-
modity as they are?

SHRI P. V. NARASIMHA RAO;
This is very unfair.

SHRI DIPEN GHOSH: This is the
question because the people who can
split. . .

SHRI P. V. NARASIMHA RAO:

' Mr, Ghosh, ‘they are not here to de-

fend themselves. You should not call
them names. You cannot say what-
every you like... (Inferruptions)

SHRI DIPEN GHOSH: You have
raised this question and that jg why
T am also raising this question. Deo
you really believe. . .

SHRI P. V. NARASIMHA RAG:
Don’t say that thing.

SHRI DIPEN GHOSH: Can you
strengthen the unity and integrity of
the country with the help of those
traitors whe can split the party, who-

* can split the family in exchange of

some lakhs of rupees? Is there any
guarantee that they will not split the
oruntre far tha make of home more
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money? And still you are supporting
them. What moral value are you
going 1o set up before the people of
this country? You are making the

Members of Parliament, you are mak-

ing the Memberg of Legislative As-
semblies, you are making the repre-
sentatives of the people a saleable
commodity,

SHRI SYED SIBTEY RAZI: Sir, I
am on a point of order. My point of
order is that thig is a Calling Atten-
tion Motion. The convention of this
House had been that certain guestions
were put to the Minister and the Mi-
nister used to reply to those questions.
Now, Sir, what is going on here? All
the mud-slinging, all the misleading
statementy are being raised. I think
the jurisdiction or the purview of the
Calling Attention Motion does not per-
mit making of such type of distorted
speeches, (Interrupticns). 1 will like
to request the Chair to see to this. It
has been gaid by the Opposition that
the Chair has to control the House
and, therefore, you should use your
good office and see that such things
are pot brought in the House like
this.

MR. DEPUTY CHAIRMAN: Piease
complete now. Do not make such
observations. (Interrupcions)

[The Vice-Chairman - (Shrimati
Margret Alva) in the Chair] .

SHRI VITHALBHAI MOTIRAM
PATEL (Gujarat): Madam, Vice~
Chairman, I am on a point of order.
Hon. Member, Mr. Dipen Ghosh, just
now said so many things about the
Honourable elected representatives of
the Jammu and Kashmir Assembly.
Normally we should not discuss these
things when the elected Government
of a particular State is there. It is
all right it you have allowed it to be
discussed, but he should not abuse,
he should not cast as persons against
the MLAs who are alsg honourable
electeq representatives, (Interrup-
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SHRI DIPEN GHOSH: That is be-
cause I belong to the party which can.
not be bought. (Interruptions). I am
going to conclude,

THE VICE-CHAIRMAN (SHRI-
MATI MAGARET ALVA): I know
how much time has been allotted to
you.

100 e,

SHRI P. V. NARASIMHA RAO:
You are saying you are going to con-
clude, but when?

*SHRI DIPEN GHOSH: This is
wrong, Maddm. Once earlier I point-
ed out that the Minister of State for
Parliamentary  Affairs wag inciting
other Members to distupt my speech.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): He can-
not instruct me. Please, you finish

< your speech.

SHRI DIPEN GHOSH: He was ad-
vising you. .
VICE-CHAIRMAN

THE (SHRI
'MATI MARGARET ALVA): I am
sorry, nobody is advising me,

me that his time is up.

_ SHRI DIPEN GHOSH: Who is he to
say that?

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA)., One
minute. Dig I not tell you just that
myself?
did T not tell you?

SHRI NIRMAL CHATTERJEE
(West Bengal): On a point of order.
It is not your conduct he is referring
to. He ig referring to the conduct of
the Minister of State for Parliamén-
tary Affairs whether or nof he should
be saying those things to you. So
why are ygu defending yourself? You
give your verdict on his conduct. That
is what he desires. Are you going to
give 'a verdict on his conduct?

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): You are
interrupting your own Member. Mr.
Ghosh, you go on with your speech.
and finish it.

s -

He told

Even before he talked to me,
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SHRI DIPEN GHOSH: I am golng
to conclude. I want to remind them
that the Congress Party hag commit-
ted a similar fraud in Jammu and
Kashmir in the year 1953 when they
arrested Sheikh Abdullah after oust-
ing him from the office of the then
Prime Minister of Jammu and Kash-
mir. It is not that the Congress Goy-
ernment at the Centre did not try
other options. They tried with many
options while keeping Sheikh Abdul-
lah behind the bars. But what hap-
pened? Sheikh Abdullah had to be
brought back to the Chief Minister-
ship of Jammu and Kashmir. And
‘now the question has come whether
it was imperative upon the Govern-
nor of Jammu and Kashmir State to
accept the advice of the Chief Minis-
ter. But what happened in 19777
With the withdrawal of support from
the National Conference by the Con-
gress, was not the Jammu and Kash-
mir Assembly dissolved on the request
of Sheikh  Abdullah as the Chief
Minister though at that particular time
he wag reduced, or hig party  was
reduced to a  minority? However,
they had to do it. And again I am
forewarning the Government and I am
forewarning all of you that you are
going to commit g similar mistake in
the case of his son. Can you tell me,
as the situation obtaing today in Jam-
mu and Kashmir, who else other than
Dr. Farooq Abdullah can keep the
mass of the Jammu and Kashmir with
the people of India? Who else is
there? You tell me. )

SHRI P. N. SUKUL: Shri G. M.
Shah. x

SHRI DIPEN GHOSH: Yes, that
answer I wanted to have from your
side. Who was Mr. G. M. Shah?

~ SHRI PARVATHANENT UPFN-
DRA: That is the biggest joke.

SHRI DIPEN GHOSH: He was the
General-Secretary of the Plebiscite
Front.

SHRI GHULAM
Congress (I) is there.

RASOOL KAR:
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SHRI P. N. SUKUL: Majority of
the M.L.As. are with him.

SHRI DIPEN GHOSH: I know, if
not better, at least not less than what
you know. -

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Mr.
Ghosh you told me that you are con-
cluding.

&a

SHRI DIPEN GHOSH: Because he
said “G. M. Shah” that is why I had
to reply. So now I come to the speci-
fic questions. The first question is: i
it not a fact that in 1977 when Sheikh
Abdullah’s Government in Jammu angd
Kashmir was reduceq to minority on
withdrawal of support by, Congress to
him, the Assembly was dissolved and
a fresh election ordered? 1If so, does
it not indicate tha; in not responding
to a similar request, the present Gov-
ernor of J&K resorted to a discrimina-
tory act and did the Centre call for a
report from the Governor to justify
such an act? 2. Whether the Centre
had received any report from  the
Governor of Jammu ang Kashmir as
to the fact that the National Confer-
ence headed by Dr. Abdullah had lost
majority in the Assembly, thereby
necessitating his Ministry's dismissal
and, if so, on which date and whether
the Centre had given the green signal
in thig regard? 3. Whether it I a
fact that on 1st July, a day before the
actual date of dismissal, a large num-
ber of Barder Security Force, Central
Reserve Police Force and other para-
military force personnel were requivi-
tioned and, if so, whether the reasons
therefor were indicated to the appro-
priate authorities? 4. Whether it is
a fact that a large number of Madhya
Pradesh and Uttar Pradesh police for-
ces were despatched to Srinagar-on 1st
July and, if so, who ordered it? B5.
Whether it is a fact that in order to
despatrh the above forces, regular
flight schedules of the Indian Airlines
were changed ang four Airbuses and
two Boeings were put to service and,

if so, who ordered it? €. Whether
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it is a fact that on 12th July, when
some leadepy of the opposition parties
visited Srinagar and were lodged in a
hotel there, they were prevented from
meeting the people and their repre-
sentatives, their telephone lines dis-

connected and electricity cut off and,

if g0, under whose arders? 7. Whether
it is a fact that the people were not
allowed to observe Martyrs Day—
Martyrs Day which was being observ-
ed by all the Kashmiri people for the
last 53 years and which is a very
auspiciou§ day—ang certain prohibi-
tory orders were clamped on that
particular day and, if so, why? Thank
you, Madam.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Madam Vice-Chsir-
man, it is with a heavy heart that 1
have to participate in this discusion.
For the past three or four days, very
important issues were forcussed.
Whether we discuss the question of
Punjab or Sri Lanka or Kashmir, the
Prime Minister draws, as she did.in
her very vehement speech yesterday
-1 was listening 1o it in the T.ok
Sabha—the attention of the entire
nation to the dangers that are threa-
tening ws. Even though she did not
mention any country, she useq the
term  “Imperialism, neo-calonialism,
fundamentalism and communalism
constitute a serious threat {0 gur secu-
rity and national unity.” If ij5 with
that spirit that we should analyse
every problem and find a solution. Tha
same will apply to the question of
Kashmir aleo. ,

The action of the Governor, whether
he acted under the Kashmir Constitu-
tion, whether he violated it or net, is
not so relevant. ‘What is the result of
his action, What is the effect gn the
people of Kashmir? 1t is, in my hum-
ble opinion, doubly provocative, The
first provecation is  dismissing the
Ministry headed by Dr. Farooq Abdul-
lah. The second provaoeation is instal-
ling the Ministry under Ghulsm
Mohd. Shah—-he is so endearingly call.
ed Gul Shah. I come from a distant
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State, For us, whether it iz Kanya-
kumari or Kashmir or Assam or Pun-
jab, they all are dear to us. We tréat
them ag part of India. And without
Kashmir one cannot reconcile to the
concept of Indiap unity. That is why
from 1946 we have been taking steps
%0 prevent foreign forces invading
Kashmir. There are people who are
jubilant that that issue ig still befors
the United Nationg Security Council.

Let me recall the history because
those whg forget history, those who
forget traditions, cannot show the way
for the future. Kashmir has a long
history. It has been a target of attack
by the British and American imperial-
ism right from 1946, I still remem- "
ber how we took out protest demons-
trationg in the South when Pt. Jawa-
harlal Nehru was prevented from
entering Kashmir in 1946 and he was
arrested by the British police and
brought back. A similar thing hap-
peneg recently when E. M. 8, Nam-
boodiripag of the CPI(M) and M.
Farooqg, one of the secretariat mem-
bers of the Communist Party of India,
when they went there to study the
situation personnally, were not even
allowed to leave the hotel. They were
not provided with telephones; lighis
were cut off. They sought to neet
the Governor. They are impprtant
leaders of two parties. For the pre-
sent generation of Congressmen, tnis
history may not be known. Do they
know that the Communist Party has
been standing with you, has stood with
you in all your actions in Kashmir in-
cluding the arrest of Sheikh Abdul-
lah? Why? Because we were serious
about the imperialist dangers t¢ our
countty. Ang such party leaderg you
do not allow. Do you think that G. M,
Shah jg better and more interested in
the unity than E. M. S. Nambeodiri-
rad and M. Farooq? Ig that your
attitude? It is an indication of politi-
cal bankruptey on the part of these
leaders who are sitting in Delhi. You
may gay anything against the Com-
munist Party, but you cannot question
our devotion to unity, integrity and
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security of our country. We have laig
our lives, and we are still prepared
to lay our lives. That is the situation.
When we are trying to bring Dr.
Faroog Abdullah-—save him and bring
him—to the national mainstream,
what is your attitude? Should you
not encourage and help it? Have you
succeeded? You have trieq all these
things for 22 years in Kashmir. Have
you succeeded? Is it not a fact that
again Sheikh Abdullah. had to be
brought back in 1975 through  that
accord and put in power? Whgt
realistic attitude the Governmeni of
India should take is the main, gues-
tion, to satisfy or to respect the senti-
mentg of the Kashmir people. Whether
they are Muslims, Hindus or Sikhe,
they must stand ynited to defend the
unity of the country and fo chase
those - pro-Pakistani ang secessionist
forces who are penetrating into the
State.

Liet me recall for the benefit of the
present Congressmen who cannot un-
derstand even the significance of the
decisions, They think that under
the umbrella of the Prime Minister,
Mrs. Indira Gandhi, they can commit
any crime and run away with it te~
cause she ig there, she will get votes
and win elections. That seems to be
the attitude of the Congressmen What
will be the reaction of the -people of
Jammuy and Kashmir, if tiey listen to
the attacks on Mr. Farcogq and the
WNational Conference? True, the Na-
iional Conference was split. What
will be the attitude of responsible
leadens of the nation?

I am putting this question to the
Congresy (I) leaders. Was not  Mr.
Faroog Abdullah till recently running
around No. 1 Safdarjung Rcad rzailing
the Prime Minister, “Mummy, mum-
my”, even more endearingly than Mr.
Rajiv Gandhi? What is the crime
“that he has suddenly committed? He
ig a young man, may be inexperienc-
ed, and he may not be able to under-
stand the difficulties. In Punjab with
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all the experience of sucn lalwarts
like Mr. Darbara Singh, they were not
able to prevent the infiltration. It
may be true. I am not having any
brief. But is there an aliernative to
Mr. Faroug Abdullah whp c¢an keep .
the people of Kashmir wumteg and
bring them tg the main stream  of
Indian wunity? That is the question

" which should be answered properly,

1 want to recall a statement made
Nehru for the
benefit of the Members who are here.
Pecple like ug have seep-and heard it

. ourselves personally in those days.

Thig is what Jawaharlal Nehvu said:

“One fact however which con-
tributed to our success ap last, as
much ag the muitary operations,
was the maintenance, under the
leadership of Sheikh Abdullah, of
the civil administration ang the
morale of the eivilian population.”

This is after driving out the Pakistani
hordes away from Srinagar. 'This is
what he said. Further, he goes on
saying. I quote:

“The civiliap, population com-
pletely unarmed, with 'sn enemy
within a few mileg of the city. . .”

That is, the city of Srinagar.

1

‘... behaved in 3 manner which
showeg .extraordinary ccurage and
coolness. They did s¢ because they
hag 3 great leader ang because
Hindus, Muslims and Sikhs, all
joined together under him t¢ throw
back the enemy and save Kashmir,
their common heritage.”

This is more important. This fact
is one of the most remarkable events
of recent times in India and qne from
which the rest of the country may
well take 5 profitable lesson. These
immortal words should be the guid-
ing spirit in dealing with any situa-
tion arising from communal forces
and disruptive forces, and those ‘who
profess in the name of Pt, Jawaharlal
Nehru, shoulg have a proper attitude
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o the split in the National Confer-
:nce. , There is nothing to  choose
setween the two. That is my humble
opinion, If Mr. Faroug Abdullah is
dangerous, the other group is more
dangerous. As some of our  other
Members have said, there are people
who have become saleable. How fo
trust them?

Mr. Home Minister ig a clever man.
He has proved to be competent to
hold any portfolio. I  congratulate
him for his cleverness and ability. I
am sure this was not wrafted by the
bureaucracy but by an able politician
who can understand. So, he mar-
shalled al] the points against Farougq
Abdullah. Even there if you could
not avoid linking that these reasons,
to be reasons for the action taken by
the Governor, sp what is the user of
blaming the poor Governor.” He has
done a job ag he wag directed to do.
But this Army did in Punjab and
added to our cause. But
here he has brought difficulties to
the Government and to the cause of
- national unity, by committing  this
mistake,” Madam, may I suggest that
if the Governor had just remained by
dismissing the Farooq Abdullah Mi-
nistry it would not have bedn so
harmful. Even then it is a violation
of democratic normg and parliament-
ary democracy. But that can be tole-
rated. But what is worse is by in-
stalling a Ministry insulting the sen-
timents of the people of Xashmir
whether Hindus,«Muslims or  Sikhs.
Don’t they be discrediting  Farooq
Abdllah? You want to win the sup-
port of Hindus. You are dividing
Hindus~-Muslims and Sikhs of the en-
tire population. This is very harmful
for the population of the State. For
the objective it ig
achieved by these changes. So, T de-
mand that to give confidence to the
people of Kashmir immediately re-
call the Governor of Jammu and
Kashmir, Mr. Jagmohan and gsend
him somewhere. I dg not suggest
that Army should be sent back to
barracks. Cap these Ministers move
ahout® Whereas Farooq Abdullah s
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able to move. But these Ministers
need military escort to go about.
Their houses had to be protected. But
we must appreciate Dr. Farooq Ab-
dullah who maintained peace in the
State. It is because of him there is
peace but not because of your police
or military or G.M. Shah’s Ministry.
So, before it is too late I would ap-
peal to the Government of India to
recall the Governor, Mr. Jagmohan
immediately, Let the elections be
held even if it means some time. Take
your own time. But let there be a
President’s Rule not under the Gov-

“ernor. Look at the chafged situation.

My hon. Minister, Mr. Narasimha
Rag hag told the Prime Minister also
what Mr. L. K. Advani told you. _
He had hit two birds in one shot.
He was opposed to the special status
for Kashmir. He ig attacking you and
trying to win the support of Mus-
Iims. Where are you now? Now you
are throwing the Leftist Parly and
BJP together by your mistakes, Con-
gress alone cannot discharge jts oblj-
gations to mobilise the nation against
the dangers that are threatening our
counfry’s security and unity. So
please be humble and take proper
decision. Therefore, I would request
that the Governor may be recalled
and electiong could be ordered. Of
course, take your time till then let it
be under Centre's rule.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Shri
Upendra.

SHRI PARVATHANENI TUPEN-
DRA: Madam, Vice-Chairman, 1
have no doubt that the Congress and
the ruling party at the Centre havg
indulged in themselves in the most
dangerous gambling by getting Dr.
Faroog Abdullah’s Government dis-
missed by the Governor at a  time
when the country is passing through
bigger crises amanating from the Pun-
jab gituation and also the unsolved
Assam problem. ¥ do not take it as
an isolated etase. This is a manifes-
tation of the intolerance of the Con-
gress Party and its leadership of the
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Governments headed by non-Con-
gress Parties. It has not happened for
the first time. It happened in 1959 in
Kerala. It happeneq in 1967 in
West Bengal. It happened in  Sik-
kim. It happened in a number of
Congress-ruled Stateg also  where
Congress Chief Ministers who did not
toe the line of the leadership or who
posed a threat to her leadership or
who tried to become leaders on their
own, were sought to be removed by
the imposition of President’s rule and
the misuse of article 356. We hold the
Prime Minister in high esteem. Com-
ing from a State which she represents
in Parliament and also as a  State
which has gheltered in a condition of
distress when the whole countiry re-
jected her, we know  her better. We
have worshipped as “Amma”, the
mother. But we also know a tings of
her personality, the trait of intoler-
ance. She cannot countenance oppo-
gition, she cannot stand criticism and
she is always at the game of destabi-
lising Governments which she does
not like. :

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): Why are you making
it personal?

SHRI PARVATHANENT TUPEN-
DRA: This is the background in  which
it happened. Therefore, as soon as she
became President of the Congress,
she got the Kerala Government dis-
missed, and since then.this game
is going on. If you take the situation
in the Stateg ruled by non-Congress
Governments, today many pinpricks
are being given. We often hear the
Finance Minister needling West Ben-
gal on the question of overdrafts. We
see Shalinatai Patils being let loose
in Karnataka and trying to purchase
MLAs. T hold the hon. Home  Minis-
ter in high esteem. He never makes
any irresponsible statement. But his
deputy goes to our State and gives
threats.........

DR. (SHRIMATI) NAJMA HEP-

TULLA (Maharashtra): About  Sha-
«
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linitai Patil, that case was referred tc
in Parliament. He is g new Member;
he may not know., He ghould see the
old records. The Pinance  Minister
said it wag a wrong allegation. There~
fore, he should not say that.

SHRI PARVATHANENI
DRA: There were
effect.

THE VICE-CHAIRMAN
MATI MARGARET ALVA):
are no proof.

UPEN-
tapes to that

(SHRI-
Tapes

SHRI PARVATHANEN! TUPEN-
DRA: We have the gpectacle of his
deputy going to Andhra Pradesh and
threatening the Government of
Andhra Pradesh: “if yoy dont im-
prove law and order, the Centre will
intervene.” 1 have given a rejoinder:
“you better improve law and order
in Delhi.” Today there was a question
stating that the Iaw and order situa-
tion in Delhi has deteriorated during
the last six months. Therefore, Ma-
dam,.........

SHRI BIJOY KRISHNA HANDI-
QUE: You cannot allow him to say
anything he likes,

DR. (SHRIMATI) NAJMA  HEP-
TULLA: Can he say anything under
the sun?

SHRI PARVATHANENI UPENDRA:
Please, Otherwise I will have to take -
half an hour. I will finish in ten minutes
if there is no interruption.

(THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): You please finish.

SHRT PARVATHANENI UPENDRA:
They are not allowing me to  speak.
Please control them. It has become a
habit with them. We listen to
them, It has become a silently. Why
do they intrrupt? T am a gentlemgn.
I want them to behave like gentlemen
and ladies.

So this is not an isolated case. This
is a manifestation of the intolerance of the
Congress Iy and the Central Govern-
ment of the non-Congress (I) Govern-
ments. Here in Kashmir also, it happened
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like a coup, a comspiracy. I can substan-
tiaste it by the trend of events which
happened. The whole plan was finalised
here when the Governor visited Deihj on
June 28 itself. Even before that, on
Janvary 23 this Government was sought
to be dismissed on the grounds which the
hon. Home Minister has stated in the
first four paragraphs of his statement to-
day. That would have been the preamble
of the action on that day, Probably he
must have taken it from the statement
prepared and kept ready at that time,
when they wanted to dismiss the Gov-
crnment on the grounds of anti-national
activities and sheltering of anti-national
clements in Kashmir. But becauss of the
resistance of the Governor, the then Gov-
ernor, they could not do it: They held
back the plan and the non-cooperating
Governor was changed and a more pli-
able man was sent to execute the plan,
This was a well-planned conspiracy;
otherwise, there was no reason for these
“dirty dozen”, as somebody called them,
o go to the Governor's residence in
the night and ask him for shelter in the
Governor’s residence for the night. If they
were bold enough, if they were guided
by convictions and principles, they should
have gone to him at day time. Why
did they have to go to him in the night
and ask for shelter in the Raj Bhavan?
That itself shows that the Governor was
2 party to the conspiracy, The way he or-
dered for the crack police regiments from
Madhya Pradesh and Uttar Pradesh on
July 1st itself, even before the  Chief
Minister was sacked. Even when  the
Chief Minister wag there, without the
consent of the State Chief  Minister,
police forces were brought to the State
from outside. All these indicate that the
Centre is a party to the conspiracy. They
wanted to remove the only Muslim Chijef
Minister who is geiting popular in  the
country which is posing a threat to the
Congress-T in the election because of his
position in Kashmir. They were 50 scared
of his growing popularity in the country
particularly among the Muslims. There-
fore they wanfed to remave him as
s00n as vossible and this diabolical plot
was hatched, Some  honourable Mem-
bers have alreadv pointed out how the

715 RS—0,

726 JULY, 1964 ]

:

258

Muibe) af o at

Public Importance

Governor flouted not only the provisions
of the Constitution of Jammu and Kash-
mir but also the recommendations of the
Speakers’ Conference, the recommenda-
tions of the Committee of Governors sel
op by the President and also tpe recom-
mendations of the Administrative _Re-
forms Commission. 1 geed 'not go into
all these details. Tt is very clc_ar that
this act was unconstitutional, against all
democratic norms and against al.l demo-
cratic principles. One month's time has
been given to prove the majority of the
Government, But we know what happens
in such cases; the way things. are happ-
ening, the way MLAs are being purch;(;
sed at the rate of Rs. 15 lakhs .or Rs,

lakhs we can imagine what will happer,:
on July 31st when the vote ‘of coni.idm::,
will be taken, Madam Vrc&Cha;m;he,
it is possible to win the lc.w‘alty Ly Yo
people by making then_) anstert; o
make evervhody a Minister and esf .
be loval to you. Therefore. there 18

i te of con-
ion of not egetiing the vo n
. we going by sel

7 Arc we helpin2
rv bv helning and
by putting puppet

ouest
fidence. But where are
{ing up such «tandards
democracy in this .munt
sncouraging defections,

governments in office?

this puppet Govern-

ment cannot run very Ionig.f'lc'jhl;tsg Mn:;-
i @

who are so afr:cudo acl e

mz;)le who are afraid of ?om, to wt:o

goven;or during the day nm.e and v

run to the Governor in the night,

d an-
work under the cover of curfew ;x; o
der Section 144, they cannot Sorv v

i t has to
ay this Governmen
O similar Govern~

It is very clear,

o h d with a
as it happene
!i:mt in the centre in 1979. You know

the fate of the Government you propped

i overnment
pp here for a while. That G

had to go in no time.

Therefore, 1 plead that this (..'}ovem‘;
ment should be dismissed forthwith an
fresh elections held. And t}'m Governofr
who restored to an unconstitutional act and
who flouted the provisions of the
Constitution and acted against all de-
mocratic norms and conventions, should
also be recalled forthwith, Thank you.
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SHRI M. S. GURUPADASWAMY:
Madam Vice-Chairman, the last para of
the statement attracts me and in this
para the last sentence attracts me more.
The last semtence says. “I would, there-
fore, appeal to the honourable Members
to view the present deeviopments in the
state of Jammu and Kashmir in the
right perspective.” I refer to the right
perspective. What should be the  right
perspective in the case of Kashmir? Shri
Narasimha Rao has not explained to the
House what should be the right perspec-
tive that this august House should share
with him. I want to ask him whether it
is the right perspective to destabilise a
Government which is elected? Is it the
right perspective to dismiss a Chief
Minister who was not given an opport-
unity to test his majority in the House?

MISS SARQJ KHAPARDE: What hap-
pened in 1977 in Karnataka?

SHRI M. S. GURUPADASWAMY:
You know Karnataka very well, as much
as I do. In Karnataka Devraj Urs com~
mitted lot of corruption and there was
an enquiry.... (Interruptions). We wan-
ted election there and the people’s ver-
dict. Please do not divert my attention
now.,

Ts it the right perspective to ask a
dozen MLAs who are deserters,  dissi-
dents and defectors to go to Raj Bhawan-
at what time? At 3 o’clock in the night.
(Interruptions) Please allow me to speak.
They went to Raj) Bhawan at 3 o’ clock in
the night when nobody is awake except
ghosts and spirits. They went hiding at
the early hours of the morning. Were
they afraid? You have formed the Gov-
ernment with these people. That is your
political perspective.

Shri Narasimha Rao says that Jammu
and Kashmir is a very sensitive area. I
agree with him. I share his view. Tt is a
very sensitive area where peace, order and

. mormalcy have to be maintained for all
tiime to come. He has said it in the last
paragraph. He has also said that unity
and integrity of the country should be gi-
ven top priority. We believe, as others
believe on the other side, that every part
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of this country should share the concept of
socialism, mnationalism and secularism.
Jammu and Kashmir, being a very sensi-
tive area, should maintain stability, order
and peace and the (Government there
should get the support of the entire popu-
lation of the State.
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The Ceniral Government has played
with Jammu and Kashmir wrongly in the
past. I do not want to repeat what
others have said in this regard. It has
been admitted. Let us learn from past
history. Is it the right perspective, I ask
you once again, not to concede the reas-
onable demand of Dr. Abdullah? What
was his demand? He was told by the
Governor that he had forfeited the right
to majority. If that is so, that has got
to be tested on the floor of the Assembly.
You have given one month’s time to Mr.
Shah to test his majority. But Dr. Ab-
dullah wanted immediate summoning of
the Legislature. If he had been defeated,
he would have gone, and he should go.
But, if he had secured the majority, he
should naturally survive and he should
stay there as the chief of the Govern-
ment there, as the Chief Minister of that
State. You never gave that opportunity
to him, ‘

SHRI P. N. SUKUL: 3ist July.

SHRI M. S. GURUPADASWAMY" You
never gave that opportunity to him. He
gave an alternative, a more credible al-
ternative and a more democratic alterna-
tive to the Governor. He said: “If you
do not want to accept the first option
then give me the second option. Let me go
to the poll, let me go to the people.” But
you did not allow him. You do not want
an election there. You went hig brother-
in-law as Chief Minister about whom we
know very little. Perhaps you know
more about him. You believe that by
his administrative skill and ability he
would be able to establish law and order,
peace and transquillity in that territory.
In the past, I know, during the regime
of Shri Bakshj Ghulam Mohammad when
he was the Chief Minister there for long,
there were secessionist activities and there
were extremist elements, communal ele-
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ments, anti-social elements,  operating
there. I know that well, and we had de-
bated it both in the Lok Sabha and in
the Rajya Sabha at that time. Mr. Bak-
shi Ghulam Mohammad was chosen by
the Centre, and we supported him. All of
us supported him. Even then there was
trouble in Kashmir, What should have
been dome on this occasion? Please do
not bother about your party; but think
of the nation. If there had been seces-
sionist elements, extremist elements, anti-
national elements, anti-social elements or
communal elements, you should have st-
rengthened the hands of Dr. Abdullah.
But you issued firmans from Delhi, from
the Delhi Durbar, Nine letters have
gone according to you. By issuing such
firmans and letters. ...

DR. (SHRIMATI) NAIMA HEPTUL-
I.LA: Madam, he says “Delhi Durbar”.
There is a hotel in Bombay by  that
name. Is he referring to it?

SHRI M. S. GURUPADASWAMY: You
know restaurants better than I do. T do
not known restaurant life. You know it
well. You want to establish peace and
order in that border State by your fir-
mans, through your letters.

MISS SAROJ KHAPARDE: What is
a firman?

SHRI M. S.° GURUPADASWAMY:
-Your Government’s letter is like a fir-
man.

SHRI P. V. NARASIMHA RAO: If 1
get information that the security of the
country is endangered by certain  ele-
ments, then residing in Kashmir, and I
request the Chief Minister to do some-
thing about it, is that a firman? Is that
your interpretation of the Constitution of
Fndia?

SHRI M. S. GURUPADASWAMY: 1
would say then you had correspondence.
I you are satisfied with that word, I
would use that word. Are you satisfied
with that word “correspondence”? If it
satisfies you. I will use it, I do not want
to use the word ‘firman’ because it hurts
you.
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SHRI P. V. NARASIMHA RAO: You
are not hurting my feelings. You are us-
ing the wrong word. You are ap  ex-
perienced parliamentarian and I do not cx-

pect you to use wrong words, But, if you
want to use it, then use it.
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SHRI M. S. GURUPADASWAMY:
Thank you for your help. I only say
that normalcy, transquility, the law and
order, the stability in the State can be
established by strengthening popular Gov-
ernment, the elected Government—not by
unseating it. The Governor has over-
stepped his limits. That has been gone
into by my friends. He had no business
to add a postscript to his letter. If he
thinks that the Chief Minister has Jost
his majority, has forfeited his right to be
the Chief Minister of the State and he
has no right to make any recommendation
to the Governor, how can the Governor
suggest in the postscript of his letter that
he many confirm whether he would like
the imposition of Governor’s rule? That
is also recommendation. What is  the
motive behind this? You made up your
mind at the Centre that Dr. Abdullah
should not stay as Chief Minister. You
would have allowed him to be the Chief
Minister there if he had toed your line.
This is narrow, partisan consideration.
These things weighted with you, Why? At
this hour? After all, we have witnessed
the crisis in Punjab. By your action you
are extending it to Jammu and Kashmir.
By vyour act you have not brought about
stabilisation, but destabilisation there. I
do not think G. M. Shah will deliver the
goods. He is a member of the Legisla-
tive Council. He does not belong to the
Assembly. And his background is  mnot
known to many of us, Perhaps you knew
much better as I said. You have trusted
him so much. Can he assure you that
by his leadership Jammu and Kashmir
will be stable, more peaceful and order-
Iy and there will be no secessionist ele-
meats in future? Can he assure you that?
I don't think you can assure the House
either. T feel that various things are hap-
pening simultaneously now which are dis-
turbing. You had to impose curfew.
It has been continued day after day peo-
ple cannot move about. There have
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been demonstrations. You have suppres-
sed the demonstrations. There have bgea
popular reactions. You have stifled
them. But how long? What you have
done is most undemocratic and unconsti-
tutional. As I said in the morning, y>1
have said many irrelevent things in the
statement. The main thing there is to main-
tain democratic stability— But  political
destabilisation have resolted in dismis-
sing Dr. Abdullah’s Ministry. I do not
want to go to the question of horse trad-
ing. This has been your habit or pre-
occupation, I do not want to go into
that. But as nationalists, as democrats,
we believe that  expediency and of
narrow party considerations should not
prevail while taking vital decisions. The
nation should survive and live united
and strong. I presume that all of you
agree with me that democracy has got
to be strengthened. It has got to be
stable and democratic values should be
preserved. It should be our task to see
that parliamentary system of Government,
parliamentary norms, standards and valu.
ues are implemented scrupulously by all
of us. If you say that the Janata Gov-
ernment has done wrong in the past, I
am bold enough to confess that it was
wrong., 1 say that the removal or dis-
missal- of State Governments at that
time—I am one of those who said this——
was wrong. I confess it. I would like
you to do the same. I would like you
to show some courage and say that what
you have done is wrong, Don't follow
the politics of piracy. The politics of
piracy would land you in trouble. It
has landed you in trouble in the past.
This strategy which you are practising in
Jammuo and Kashmir will land all of us
in trouble. (Time bell rings). In the end,
may I say: Withdraw the Governor.
That is a popular demand. Recall him.
He has not behaved honourably. He has
' been partisan, He is working as an
agent of the Centre. He has never been
independent. He is not going to be a
good Governor. Kindly withdraw  him,
Secondly, remove the Government of Dr.
G. M. Shaw. Thirdly, please plan for
elections. These are my three demands.
‘With these words, Madam, I thank you.
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MISS JAYALALITHA (Tamil Wadu):
Madam, Vice-Chairman, at the outset, I
wish to make one point very clear. It is
my own strong conviction as well as the
staunch belief and  precept of the
ATADMK that such a constitutional pro-
vision should not be allowed to exist in
a democracy, whereby a democratically-
elected government which has won the
popular mandate of the people can be
dismissed and thrown out of office with a
mere flourish of a pen on paper, with one
single stroke of a pen, whereby the sig-
nature of one individual has the power
to render null and void the mandate, the
sanction and authority to govern a State
which has been bestowed by sevoral
millions of people.

Jammu and Kashmir is one of the most
sensitive border state s of India. It is an
indisputable fact that wvarious foreign
powers have been consistently trying to
infiltrate and utilise this state to achieve
their own ncfarious ends, detrimental to
the interests of India. We are faced with
the threat of destabilisation both in the
North-East and the North-West where
secessionist movements are being carried
on which amount practically. to unendiag
armed insurgency. Jammu and Kashmic
is one such region,

There can be no disagreement on the
imperative need for particularly strong
and tight security in this region. Anyone
who has the welfare of India at heait
will agres that we cannot afford aaoy
lexity in the matter of security and
vigilance in this state,

We must review some of the recent
happenings in Jammu and Kashimir and
the explanations that were given in rela-
tion to these incidents. As already stated
by the hon, Minister for Home Affairs in
his statement and by the numerous Mem-
bers who have already spoken before me,
several unpalatable and disturbing inci-
dents have taken place in Kashmir within
one year. Last year on August 15, dur-
ing the Independence Day parade at the
main stadium in Srinagar, when the then
Chief Minister Dr. Farooq Abdullah was
taking the salute, a crude bomb was hur-
led which went off in the midst of the
stadium. One day earlier, on August
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14th—Pakistan’s Independence Day—thzre
were scenes of jubilation in various
parts of Kashmir. The Pakistani National
Flag was hoisted on Indian soil. But
when our own Indian National Indepsn-
dence Day was being observed the next
day, bombs were hurled to disrupt the
celebrations.

Next there was also an attempt to
blow wp a transmission tower on top of
Srinagar’s Hari Parbat using high ex-
plosives, Again in October there was the
infamous incident in Srinagar when the
one-day cricket match between India
and the West Indies was nearly  aban-
doned as agitating hordes broke through
the fencing and pelted the Indian players
with stones. These militant elements
raiscd slogans of “Pakistan Zindabad”
and attacked our Indian cricketers,

¢

SHRI SHARIEF-UD-DIN SHARIQ:
It is wrong,

MiISS JAYALALITHA: Please allow
me to continue. On that day our Indian
players remarked, “Are we in India or
Pakistan? We really wonder whether we
are playing in our own country.” Our
cricketers could not go beyond making
such mild comments. But when such dis-
turbing incidents occur in succession, what
is one to make of them? Are we not
led to believe that anti-national elements
were given a free hand to assert their
presence and militancy in Kashmir?

What was the action taken with regard
to these incidents? No  timely  action
was taken. No proper investigation was
conducted by the State Governmen:.
Finally the Union Home Ministry was
compelled to begin an independent en-
quiry into these incidents. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Please do not
interrupt the speaker.

MISS JAYALALITHA: When Magboo!
Butt, the secessionist and the terrorist was
hanged for murder in Tihar jail last
February on 11th, he was glorified as a
martyr in Kashmir by various groups
who led demonstrations protesting against
his execution and forced the closure of
shops and offices.

'
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Now, I personally am not trying to
insinuate that Dr. Farooq Abdullah has
any covert or over links with Pakistan,
But it i3 very interesting to note that
similar protests and demonstrations were
held in Pakistan at the same time. All
these happenings are a clear indication of
the extent to which anti-national elements,
secessionists, terrorists and extremists have
been allowed to flourish and gain str-
ength in Kashmir in recent times.

So far seven Indian Airlines planes
and two Air India planes have been in-
volved in hijackings. Five of them hav:
been hijacked to Lahore in Pakistan, Qut
of these, in three incidents, it is note-
worthy that the hijackers boarded e
plane at Srinagar airport in Kashmir,

There were serious charges that seces-
sionists and terrorists were being given
combat training in several camps ia
Kashmir. To these accusations the then
Chief Minister. of Jammu and Kashmir,
Dr. Farooq Abdullah, replied that it was
only religious training and could not be
interfered with or stoped. Afghan re-
bels are being given training in arms ia
Pakistan. We all know the identity of
the foreign powers which are supplying
the weapons and the finances for such
training. When the Government of
Afghanistan makes this charge, what is
the explanation that the Pakistan Govern-
ment offers with regard to this? [he
same explanation that Dr. Faroog
Abdullah preferred—that it is only reli-
gious training. Does this not provide
food for thought?

With reference to the recent occir-
rences in Punjab, vast quantities of was
pons and highly sophisticated arms were
discovered which had been stockpiled by
terrorists involved in the incidents there.
There was another serious charge levelled
by the Centre that the weapons were smug-
gled from Pakistan through Kashmir to
reach Punjab. What was Dr. Faroog
Abdullah’s reaction to this extremely grave
charge? Dr. Farooq Abdullah replied that
it was not the responsibility of the State
Government. He contended that the State
Police was responsible only for main-
taining law and order in the State and
could not be expected to keep a watch
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over smuggling activities. He insisted
that it was essentially the Central Gov-
ernment’s responsibility to maintain vigi-
lance with regard to smuggling of wza-
pons through the State of Jammu and
Kashmir. Dr, Farooq Abdullah has been
making repeated, declarations about his
undiluted patriotism and his unshaken
fervent belief in national unity and stabi-
lity. Personally, I do mnot doubt Dr.
Farooq Abdullah’s loyalty to the nation,
to India. But does not his reply to he
Centre contradict his own claim about
his patriotism? How are we to reconcile
his assertion of unshaken loyalty to India
with his reply to the Central Govern-
ment? When the Centre discloses that
weapons have been smuggled from a
foreign country into India through tihe
State of Jammu and Kashmir, the then
Chief Minister responds with the cont2n-
tion that it is not the job of the State
Government to keep a watch over such
activitics, What conclusions would oue
logically deduce from an answer such as
this? TIs this the reply expected from a
patriotic Indian citizen holding the r2s-
ponsible office of Chief Minister of a
sensitive border State?

I would request everyone conceraed
to carefully consider the sequence of
events in Jammu and Kashmir during the
past one year and the explanations that
were given in relation to those events oy
the persons responsible for the adminis-
tration of the State. Because I say this,
it does not mean that we support ‘the
dismissal of the Farooq Abdullah Gov-
erpment,  The ATADMK.. . (Interrup-
tions) Please let me continue,
I am not reading; I am speaking. .. (In-
terruptions)

5.00 P.M.

SHRI R. MOHANARANGAM: Please

don’t interrupt.

THE VICE-CHAIRMAN (SHRI-

MATI MARGARET ALVA): Let her

speak,

MISS JAYALALITHA: When I say
this, it does not mean that we support
the dismissal of Dr. Faroog Abdullah
Government. AJADMK Government in
Tamil Nadu was dimissed in 1980. What-
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ever feelings we experienced then, whep
our State Government was dismised, we
feel the same when we consider the fate
of the Farooq Abdullah Government in
Jammu and Kashmir,

But we must also bear in mind cer- -
tain other important points in this con-
nection.

With reference to the change effected
in the Jammu and Kashmir State Gev-
ernment many political parties in the
country are denmouncing it as a ‘murder
of democracy’. My question is this: How
many of these parties have the moral right '
to do so? One of the parties which 13
crying itself hoarse about this murder of
democracy is the DMK. It is the leader
of the same. DMK who played a key role
in bringing about the dismissal of the
ATADMK Government in Tamil Nadu in
1980. The DMK leader camped in New
Delhi for several days exclusively for this
purpose. He persuaded those at the Cen-
tre to dismiss the AIADMK Government.
The very next day, after the dismissal was
announced, the DMK leader returned to
Madras triumphantly, The next morning,
when he landed at Meenambakkam Air-
port in Madras, he was accorded a rous-
ing, tremendous reception and hailed as 1
conquering hero by his partymen. He was
garlanded profusely. For what? For
bringing about the dismissal of the
ATADMK Government, a Government de-
mocratically elected with the overwhel-
ming support of the people.

But the very same DMK leader today
denounces the change in the Jammu -~nd
Kashmir State Government as a murder
of democracy. Is this not the greatest
irony, the biggest, bitterest joke of the
20th cenfury?

The ATADMK firmly believes in the
principle that any democratically elected
Government should be allowed to func.
tion for its full period. This is our firm
policy. At the same time, the ATADMK
also maintains that any activity which
leads to the disintegration of the country
or endangers the security and unity of the
nation should not be permitted—not only
in a sensitive border State—but in any
State in the Indian Union.
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Another party which condemns this
so~called murder of democracy is the
Janata Party. The Janata Party, I pre-
sume, iS a national party. At least that
is what we were led to believe until re-
cenly. I have a great deal of respect and
regard for the Janata Party leaders. But
let us take a look at Karnataka. It is the
Janata Party which is in power in that
State. The Janata Government in Karna-
taka has decided to accept, in toto, the
recommendations of the Sarojini Mahishi
Committees report on job reservation op-
portunities in public sector undertakings.
The recommendations essentially boil down
to two dangerously disruptive demands,
namely, that in public sector industrial and
commercial undertakings in Karnataka, 80
per cent of jobs should be reserved ex-
clusively for Kannadigas, and secondly,
the remaining 20 per cent jobs should be
given only to those who know the Kan-
nada language. Both demands are dan-
gerously chauvimstic and parochial, con-
taining every ewment guaranteed to un-
dermine Indian wmity and destroy the
common rights of Indian citizenship. Yet,
the Janata Party Government in Karna-
taka has accepted these recommendations
in toto. This is all the more amazing
since the Janata Party claims to be an
all-India party and therefore answerable
to the people living in different States of
the Indian Union.

If all States were to follow this princi-
ple, what would happen? The Indian
Union would cease to be one country, but
get reduced to different countries, Today,
when the Faroogq Abdullah Government is
dismised in Jammu and Kashmir under
the provisions of the Constitution of that
State, the Janata Party denounces this as
a gross violation of democracy. Yet, as
my hon. senior Member, Mr. Gurupada-
swamy himself . admitted in his speech,
when the same Janata Party came to
power at the Centre in 1977, did it 1ot
dismiss several non-Janata State Govern-
ments, making use of Article 356 of the
Constitution of india? Arguments may
be advanced ditterentiating between the
merits. . . . (Interruption) Mr. Reddy, your
party leader has already spoken. I said,
arguments may pe advanced differentiat-
ing between the werits of each case. But
the plain unvarmshed truti i this. When
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it had the power to do so, the Janata
Party did not hesitate to make use of that
power to do exactly what it is protesting
against so vehemently, today.

Next, let us consider the Telugu Desam
Party, which is most vociferous in de-
nouncing this so-called murder of dento-
cracy. On his return from the United
Staies of - America, the Telugu Desam
Party leader and the Andhra Pradesh Chief
Minister, Mr. N. T. Rama Rao has gone
on record as saying that India has made
no progress at all in the 37 years of In-
dependence. (Interruptions).

SHRI PARVATHANENI UPENDRA:
He never said that. (Interruptions),

MISS JAYALALITHA: It has appeared
in all the nationai newspapers. Our Chief
Minister was present when your leader
said this in Madras. Our Chief Minisier
has contradicted it in a public meeting
at  Madras. (Interruptions), e
have the tape of the speech. Both spole
on the same dais (Interruptions)

SHRI PARVATHANENI UPENDRA:
NTR only said that the country had not
made progress to the extent it should
have. This everybody says. (Interruptions)
What is the relevance of all these things?
(Interruptions) If a wrong statement has
been made, it should be corrected. She
is making reference to a person who is
not here. What is the relevance of all
this ? She is bringing in the Janata Party.

She is bringing in the Telugy Desant
Party.

(Interruptions)
SHRI V. GOPALSAMY : I would like

to put the record straight, She is mislead-
ing the House. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Nothing will go
on record.

(Irtterr:uptiom)

SHRI PARVATHANENI UPENDRA :
Madam, I am on a point of order,

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): I can allow a point
of order only when there is order.

(Interruptions) X
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Mr. Gopalsauy, tet me make it very
clear to you. xou were not in the House
when she was speaking. You have come
here with some hearsay information, You
go through the record and if you have
any objection to anything which has been
snid, you make a statement at a later stage
with the permission of the Chairman. Do
not interrupt the speaker. (Interruptions)
1 will not allow you.

(Interruptions)

SHRI R. MOHANARANGAM: It is
not for them to say what is relevant and
what is irrelevant,

(Interruptions)

SHRI PARVATHANENI UPENDRA :
Madam, I am on a point of order. The
hon. lady Member is entitled to induige
herself in a delicate exercise of fence sitt-
ing. We can understand her anxiety. But
why should she say irrelevant things, mak-
ing reference to a person who is not pre-
sent here? (Interruptions). 1 have mnot
finished, (Interruptions)

SHRI R. MOHANARANGAM : Madam
Vice-Chairman, let me submit one thing.
What is relevant to one person is irrele-
vant to others. What was relevant to Mr.
Narasimha Rao was irrelevant to Shri
Gurupadaswamy. What is relevant to Shri
Upendra is irrelevant to us.

SHRI PARVATHANENI UPENDRA :
Let me finish. You give ruling afterwards.
I was interrupted before I completed.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Please sit down.
I would request the Members not to in-
terrupt. Each one of you has spoken.
When you spoke nobody interrupted you.
You objected to the interruptions, Why
don’t you allow a person to finish the
speech. Each party had a chance to say
something. You can reply when your
chance is there. This is not a debate. I

cannot help it.

SHRI PARVATHANENI UPENDRA :
She is throwing mud on everybody. (In-
terruptions),
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SHRI R. MOHANARANGAM : When
you were throwing mud nobody interrupt-
ed you.

SHRI P. V. NARASIMHA RAO:
Madam Vice-Chairman, he was a real
difficulty. Since he has already spoken,
he thinks that he has the right now to in-
terrupt others.

SHRI PARVATHANENI UPENDRA :
She is reducing the Home Minister’s
trouble. I can understand that, but why
to bring in Shri N. T. Rama Rao? It is
all irrelevant to this debate. (Interrup-
tions).

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): I would request the
hon, Members not to interrupt. (Inter-
ruptions). 1t is difficult to deal with both
the sides of the House. Let us finish the
debate.

SHRI R, MOHANARANGAM : Let
him not show animosity....
(Interruptions)

THE VICE-CHAIRMAN (SHRIMATL
MARGARET ALVA) : Your speaker is
quite capable of looking after herself. Let
her complete. ‘

MISS JAYALALITHA ; Madam, I was
saying that the Telugu Desam leader,
Andhra Chief Minister N, T. Rama Rao
has gone on record....

SHRI PARVATHANENI UPENDRA :
Again she is repeating. (Interruptions).

SHRI R. MOHANARANGAM : Allow
her to speak. You don’t know what she
is going to say. Why do you oppose un-
necessarily ? (Interruptions) .

MISS JAYALALITHA : They are 10t
allowing me to complete the sentence.
(Interruptions),

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA) : You have to sit
down. Let her finish the speech. Shc has
the floor. (Interruptions) You cannot stop
a Member. They have freedom of speech.
You can reply when you have a chance.

SHRI PARVATHANENI UPENDRA :
She may be having alergy to NTR but
that does no{ mean. .. (Inferruptions).
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MISS JAYALALITHA: What I am
referring to was published in all the major
newspapers in India. If this news was
false, why did the people connected with
his party not refute it earlier? This has
gone uncontradicted and it has appeared
in every paper in the country. What I
want to say is that the Andhra Pradesh
Chief Minister has gone to the extent of
saying that American roads are more
beautiful than the bedrooms of Indian
houses. Yet Mr. N. T. Rama Rao tries
10 project himself as a patriot and a
national leader. One can say that onc's
state or one’s community or the poor andl
uanderprivileged sections of the country
have not progressed sufficiently, but how
can one say...(Interruptions).

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): No, no, Don't
record,

HON. MEMBERS : (Not recorded)

THE VICE-CHAIRMAN (SHRIMATIL
MARGARET ALVA) : Please sit dowa.
Nothing is going on record.

SHRI V. GOPALSAMY : *
SHRI R. MOHANARANGAM : *
SHRI PARVATHANENI UPENDRA:*

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA) : Please sit down.
i am on my legs. I want fo make it very
clear that we have had in this House a
conveniion that if you bave to object to
something, you take the permission of the
Chair and reply. (Interruptions) You go
through the records and if you have any
objection to anything, you can reply with
the permission of the Chair., You cannot
stop a Member from speaking. (Interru»-
tions) Please sit down. You cannot reply
to every point,

SHRI PARVATHANENI UPENDRA :
What is this? You allow the House (0

enjoy the tamasha today and we - reply

tomorrow!

SHRI R. MOHANARANGAM : When
Shri Gopalsamy was speaking here, some
of the Youth Congress{(I) Members tried

*Not recorded.
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is a sensitive issue, so please don’t inter-
fere, Any Member can speak what he
likes. But this Member now is unneces-
sarily interrupting the lady Member and
asking her not to speak.

SHRI V. GOPALSAMY : When she
quotes the statement of NTR, I want to
quote the statement of the Chief Minister
of Tamil Nadu.

SHRI R. MOHANARANGAM : I will
quote the statements of Mr, Karunanidhi.

(Interruptions)

MISS JAYALALITHA: When Mr.
Gopalsamy had his say, none of our party
Members interrupted him. When Mr.
Upendra spoke, none of our party Mem-
bers interrupted him. (Interruptions)

274

My question is how can a person pro-
jecting himself as a patriot say that the
country has not made any progress at all
since Independence? It should be borne
in mind that in 1947 the population of
India was 30 crores. Today in 1984, tlie
population is 75 crores, In the 37 years
since Independence India’s population has
more than ({oubled itself,

‘Despite the severe economic restraints,
in spite of having to shoulder the massive
burden of caring for, feeding and housiog
such a vast population—nearly one-sixth
of the entire human race in the world
today-—India has emerged as a colossus
among the developing mnations, Today
India is considered a major force to reckon
with, respected even by the world’s Super
Powers. Madam, please give me just two
minutes more. Today India is considered
a major force to reckon with and respec-
ted even by the world’s Super Powers.
India has taken gigantic strides forward
in the fields of industry, emergy, science
and technology.

Despite our enormous handicaps, India
has still succeeded in establishing itself as
one among the ten nuclear countries in
the world. We have sent a scientific team
to Antarctica. We have sent an Indian
into space. India has several magnificent
achievements to her credit. How can
anybody say that India has made no pro-
gress at all? Unfortynately, the Telugu
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Desam Party leader, the Andhra Pradesh
Chief Minister, does not seem to regard
all this as progress. ... (Interruptions) v

Madam, this is my question: Does the
leader of the Telugn Desam Party, who
so openly declares that he is ashamed of
his own country, have anvy moral nzn' o
speak about the murder of democracy 1a
this country? Has he vot murdered we
image of India in the eyes OI the woruit

Now Mr. N. T. Rama Rao has gone to
the USA again, for heart surgery. We
wish him a speedy and total recovery
and we extend our best wishes to him for’
a long life, Before his departure, while
referring to the daily allowance in foreign
exchange permitted to him by the Gov-
ernment of India, Mr. Rama Rao angrily
asked, “Am I a coolie to be given such a
paltry amount as daily allowance?”’
(Interruptions) . ..

SHRI PARVATHANENI UPENDRA :
You stop her. ...(Interruptionsy,..

THE VICE-CHAIRMAN (SHRIMATL
MARGARET ALVA) : Please conclude.

MISS JAYALALITHA : I am conclud-
ing,

SHRI P. BABUL REDDY (Andhra
Pradesh) : Farooq Abdullah and N.
T. Rama Rao are not responsible. ..(/n-
terruptions) .. .

MISS JAYALALITHA : I have men-
tioned these issues only in order to make
one point. Amongst the various political
parties which are raising a hue and cty
about the murder of democracy in Jammu
and Karhmir and claim to be interested in
nationnl unity and the welfare of India—
whether it be the DMK, the Janata or the
Telugu Desam... (Interruptions)...

SHRI V. GOPALSAMY : You oppose
emergency, you Oppose emergency...
... (Interruptions) . ..

MISS JAYALALITHA : While con-
odemniig the murder of democracy, these
politicul parties should first do some soul-
searching themselves—and others should
also give deep thought to the same ques-
tivn—as to whether these parties can truly
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claim to be national or democratic iz
character and outlook. I would like to
remind them that people who live in glass-
houses should not throw stones,

SHRI V. GOPALSAMY : You are liv-
ing in a glass-house...(Interruptions).
You are on the silver screen...(Interrup-
P

MISS JAYALALITHA: He is mak-
ing personal remarks..... s
T SHRI R, MOHANARANGAM : T+ ia
quite a different thing. We can abso
say... (Interruptions)...

MISS JAYALALITHA : On the ques-
tion of Jammu and Kashmir, it has been
announced that a session of the State
Legislative Assembly will be convened very
shortly and an opportunity will be given
to both groups of the National Conference
to prove on the floor of the House which
group has a real majority and is constitu-
tionally entitled to form the Governmeat.
-..(Interruptions) ... Don’t interrupt
now. ...{(Interruptions)... Meanwhile ihe
main issue has yet to be resolved—as to
which is the real National Conference and
whether the defectors have voting righfs
or not, Dr. Farooq Abdullah’s Govern-
ment has been far from ideal. I am nos
holding any brief for Dr. Farooq Abdul-
lah. However, I do strongly submit that
instead of allowing a Government based
on defections to administer the State »f
Jammu and Kashmir, it would be better
to place the State under Governor’s rule
until such time as the Centre decides fresh.
elections can be held. ..(Interruptions).. .

I am winding up. I wish to point »ut
that so long as such a provision which
deals with dissolution of a State Assemb-
ly or dismissal of a State Government is
retained, whether it be in the Constitution
of India or it be in the Constitution of
Jamu and Kashmir, it is bount to be used
again and again by the Central Govera-
ment, irrespective of which party is in
power at the Centre. Given certain cir-
cumstances, no Central Government can
resist the temptation to make use of this
provision in the Constitution to suit its
own ends. The Congress I Party has
made use of article 356 to dismiss non-
Congress 1 state Governments, Tha
Janata Party has also made use of the same
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provision to dismiss non-Janata state gov-
ernments. We ourselves, the AIFADMK,
have been victims of this provision in 3
Constitution. The dismissal of the Farooq
Abdullah Government in Jammu and
Kashmir under the provisions of the
Jammu and Kashmir Constitution is no h-
ing new. It is not the first, nor is it
going to be the last such instance in
Indian History after Independence. As
long as such a constitutional provision is
allowed to remain. Therefore, if we
really want to prevent the recurrence of
such undesirable events again, the one and
only way is to abolish, to scrap and com-
pletely do away with article 356 of the
Constitution. There is no other way.

Now, finally, I wish to pose two ques-
tions to the hon. Minister for Home
Affairs. Will the Centre consider placing
the State of Jammu and Kashmir under
Governor’s Rule? And why delay the in-
tegration of Jammu and Kashmir into the
Indian Union ? Why not bring it under
the purview of the Constitution of India in
conformity with all the other States of the
Indian Union?

SHRI GHULAM RASOOL MATTO:
Nice script for P. V. N. Rao; directed by
M.G.R.

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): Madam Vice-Chairman, if
I may digress, I would like to mention
that I feel a little flattered as the Chair-
man of the Hindustan Times by two refer-
ences that have been made by the hon.
members, One hon, friend referred a cer-
tain editorial which had appeared in the
Hindustan Times. I think probabaly it
will gladden the heart of my friends here
to see another editorial which has appear-
ed today criticising the Congress(I) MPs
for having withdrawn from the party to
which they had been invited by WMr.
Hegde. I would like to mention, Madam,
that this is an independent paper since it
wrote the article things have changed very
much. Dr. Abdullah lost the majority.
Probably, the hon. Members would have
secen another editorial and an article by
the editor in the same paper.

Another hon. Member had mentioned
regarding a news-item which had been
published in the paper. Madam, that was
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a news-item. That was not expression of
one’s view, And probably what appearcd

in our newspaper, might have appeared i
other papers also.

Coming to the point, Madam, since Par-
liament opened two or three days back,
we have been hearing regarding Kashmir,
On the opening day the House adjourncd,
then there was a walk-out, and the cry of
murder of democracy, That is what we
have been hearing. I would plead that
let us consider the matter dispassionately,
coolly and deeply ponder what exactly
are issues involved. The hon. Home
Minister is perfectly within his rights to
say that he would not like to throw 1iny
light as far as the point regarding the
Governor’s action is concerned. I heard
him yesterday. From the point of hearing
his eloquence, probably I might have re-
quested him to say a few words on this
subject. But, as I mentioned, it is com

pletely within his power to say what e
likes.

Madam, what exactly happened on the
2nd of July is that 12 Members of the
ruling party got fed up with the leadership
that was being provided to them. Pro-
bably, it might have been owing to seces-
sionist and anti-national atmosphere that
was prevailing there. I would like o
mention that in my opinion this was not
a case of defection. Defection occurs
when Members leave one party and join
another party. Here these members did
not join another party. There was a split
in the party, and what they did was that
from the leadership of Dr. Farooq Abdul-
lah they joined another leadership, These
members went to the Governor. They were
joined by another independent person and
26 Congress(I) MLAs led by Moulvi
Iftigar Hussain Ansari, They pledged
their loyalty to Mr. Shah. In a House of
78, where there is one vacancy, leaving
only 77, it was clear that with the support
of 26 Congress(I) Members, 12 National
Conference Members who had chang:d
their leadership and one independent, It
was absolutely clear that Dr. Abdullah
had lost the majority. Not only that,
Madam, what is very important is that
whereas Dr. Abdullah lost the majority,
it was not as if they were a few factions
and that nobody had a majority.
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This i1s very important. Dr. Abdullah lost
majority, and Mr. Shah got majority as a
result of the assurances which were made
to him,

Now, as far as the Governor is concer-
ned, he counted the number of people. He
verified them. He also identified them to
make sure that the people who had beeu
paraded before him were the right people.
Not only that, when Dr. Abdullah went
there, he too satisfied himself that those
who had pledged their loyalty to Mr, Shah
were really genuine people and that it was
not as if there was anything hanky-pankv
as far as this was concerned. And -
cording to one paper, Dr. Abdullah ev:n
shook hands with these people.

SHRI GULAM MOHI-UD-DIN
SHAWL : Absolutely wrong, (Interrup-
tions) They were not shown the light of
the day. That is wrong. “Hindustan
‘Times.”

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA) : Mr. Shawl, please
sit down. He does not interrupt anyone of
you. Please sit down.

SHRI GUL+" MOHI-UD-DIN
SHAWL : How independent the paper is,
we know. It is called Congress bulletin,

SHRI KRISHNA KUMAR BIRLA ;
My paper was quoted by another hon.
Menber. '

SHRI GULAM MOHI-UD-DIN
SHAWL: 1 should say he was briefed by
some persons wrongly. The MLAs were
not shown the light of the day. They
were somewhere else. (Interruptions) They
were not shown anywhere. This is totally
wrong.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Your party had
a4 chance to speak. Please do not inter-
rupt. It is very wrong to do so. He did
not interrupt anybody. Please sit down.

SEIRI GULAM MOHI-UD-DIN
SE.AWL: He says his paper is independ-
.ot It is not.

SHRI KRISHNA KUMAR BIRLA: I
would have given compliments to  Dr.
Abdullah had he shown  the spirit of
sportsmanship by shaking hands. What.
is wrong in that. Nobody tested at
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that time questioned that Dr. Abdullab
had lost the majority. As to trying the
majority on the floor of the House my
own suspicion is that probably had the
majority been tested on the floor of the
House many of the Members would have
been terrorists and pressure tactics wo-
uld have been used on them. Dr. Ab-
dullah’s advice was that either dissolve
the house or test the majority on the floor
of the House Madam, I would like to
point out that Dr Abdullah was prepared
for the Governor’s rule. But he was not
prepared to see his own brother-in-law
installed in the ‘gaddi’. It was a  kind
of family feud.

.
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Madam, may I mention my vicws re-
garding dissolving the Assembly. On the
Ist July Dr Abdullah when he had the
majority, he would have been absolutely
justified and within his rights to say that
the Assembly should be dissolved and the
Governor would have had no option but
to accept his advice. But once he lost
the majority this right was completely ta-
ken away from him. Regarding the second
point of testing the majority on the floor
of the House once Dr. Abdullah  losses
his majority he had no right to advise the
Governor on that and the Governor,
therefore, had use to his discretion. Ma-
dam, in my opinion, the Governor did
the right thing in the dismissal of Dr.
Farooq Abdullah’s Ministry and  asked
Mr. G..M. Shah to form the Ministry.
He also stipulated that Mr. Shah  was
to prove his majority within one month.
Now I would say that had here been any

malafide on the part of the Governor
he would  have said to Mr.
Shah that prove  your majority

when the House meets. That -would have
meant a delay of a few months. But the
governor said to Mr., Shah: test your
majority within a short and stipulated
time. The Governor, in my opinion,
therefore, fulfilled his constitutional du-
ties. Y would sav that the governor allo-
wed Dr. Abdulah to continue as Chief
Minister with a minority = Government
that would have been  murdering of
democracy.

Madam, late Sheikh Abdullah was a
personal friend of mine. There is no sec-
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ret about it But I find that son of my true
friend is lacking administrative qualities.
I really feel very sorry. But here 1 men-
tion it is not a question of personal
{riendship but the question of the coun-
try. Unfortunately the biggest weakness
of Dr. Abdullah was that he was a pocr
administrator. One M.L.A., Malk
Ghulamuddin said that probably in 1ihe
last year, Dr. Abdullah was in the office
for 13 days only and was out of station
for the balance 352 days. He did not at-
tend the office at all.

He wus being asked by the Centre ag-
ainst  safeguarding  anti-social/national
elements, against the terrorists and ag-
ainst the secessionists. We have  heard
cortain bricf report about that from the
Hon'ble Home Minister. There were 9
Gurmat camps that were held, where
terrorists were trained. Dr. Abdullah said
that they were religious camps, not Gur-
mat camps. I need not repeat what hap-
pened in the India v. West Indies match.
The surprising part is that at that time
Dr. Abdullah was also present and be-
fore his very eyes, all this bappened. Ilc
could not take any action; he did not
want to take any action. At that time,
Madam, there was Kkite-flying that pro-
badly Dr, Abdullah might be dismissed. I
would say that it was only restraint on the
part of the Prime Minister that Dr.
Abdullah was not dismissed at that time.
After that when the Army took action in
Amritsar, there was a lot of disturbance
at a number of places, Srinagar, Jammu
and Poonch, and no action was taken by
the Government of J & K till the Gov-
ernor gave a warning that unless the
State Government took action, he would
be compelled to cail the Army in order
to see that law and order was maintained.
Madam, it appears from the statement
made by the hon. Home Minister that
almést a year back the State  Govern-
ment was warned about the dangers the
State was facing (Time bell rings) Auo-
ther three minutes. And in period of 12
months, nine warnings were sent to them.
That means that almost every five weeks
there was one warning sent. Unfortuna-
tely Dr. Abdullah was hobnohhine with
Jamat-e-Islam and its student unit Jamat-e-

-
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Ttﬂba. Madam, if further evidence is
fevaed, we do not have to go very far.
We know what happened as far as the
Indian plane is concerned which was
hijacked to Lahore. (Interruptions) 1 con-
cede it was three days after Dr. Abdul-
lah left. I immediately concede that point,
But a miracle could not happea in three
days. It was a legacy of the old misad-
ministration which was still continuing.
This shows, Madam, that as far as the
administration is concerned, there was
infiltration by extremists, secessionists and
terrorists. In my opinion, it was a misfor-
tune for the State of Jammu and Kashmir
that Dr. Abdullah decided earlier to join
hands with Mirwaiz Maulvi Farooq,
who was the head of the Awami Action
Committee and was -known to be a pro-
Pakistani and aati-Indian politician.

Madam, when my friends talk about
murders of democracy, I really feel am-
used and T would only plead with them
that they cannot have two standards. XIn
1977 a lot of pressure was put on all
businessmen, that we were after all bus-
iness men and we must go with the
Government of the duy: what preven-
ted us from joining hands with the Jaa-
ata Government: Madam, those days the
Janata Government consisted of the Lok
Dal, the Janata itself, the BJP and the
Congress-S, all these parties together,
which formed Janata Government put
pressure on businessmen and some of the
businessmen succumbed to it......

SHRI S. W. DHABE (Maharashfra) ¢

The Congress-S was not there.
*

SHRI KRISHNA KUMAR BIRLA:
Okay, I stand corrected. As far as those
businessmen who did not fall in line with
the dictates of the Jamata Governomont
were concerned, their income-tax cases
were reopened. I was one of the victims.
And warrants were issued against us. [
was one of the sufferers. (Infterruption)—
yes. Warrants of arrests were issued ag-
ainst them. And not only that, Madasm,
a sugestion was made that the Govera-
ments run by the Indian Congress Party
in nine States should themselves resign.
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And when the Congress Party heard ab-
out it, there was violent reactions. In a
resolution passed in the Working Commit-
tee on April 19, 1977, they said  that
the move to dissolve the nine State Ass-
emblies was politically motivated. Cong-
ress asked the partymen unitedly to
meet this challenge not only in the in-
terests of the party but in the broad na-
tional interests. Not having been satisfied
with that, ultimately, on the 30th April
1977 the Acting President, Shri B. D.
Jetti on the advice of the Central Gov-
ernment, signed the proclamation under
Article 356 of the Constitution dissolving
the Assemblies of the 9 Congress-Iirun
States and bringing the States  under
President’s rule. Now, as far as these
Governments were concerned, they were
in majority: they had majority before the
Governor: they had majority on  the
floor of the House: they had majority at
both the places. In spite of that, these
Governments were dismissed and fresh
clections were ordered. So, 1 would ad-
vise my friends, examine every matter
in a dispassionate manner; don't be carried
away by emotion. In this context ,let me
pose three questions: Ys it or is not a
fact that anti-nationalism, terrorism and
secessionism were thriving in the State
of Jammu and Kashmir? Is jt not a fact
that in spite of repeated warnings Dr.
Abdullah could not control the situation
Is it not a fact that the plane was hijac-
ked in spite of the caution which was
sent to all airports as far as India  was
concerned, Does it not show laxity in the
Government?
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Fgq e, gA Iwie g fF MR
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ardt Y qACE  gIAT T

qet guit & x5 Fredre & g7 a9
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Al &Y gontrgfer v 3 &
ov HTF TG glEw F 39 UF
qEr 7 W 22 IF FAUT IR
gifger fopam 1 &% @1aSiE OF A9-
Jre FT Qe WAA Agl &A1,
UF T dgl gar, UF g9F A
F0E, FE AW FIW@AT HIGA
Ta areT. . (saFenw)

guawteay (« dag WA #A) )
s fave 33T, TATH THA HIgH |
¥  HeST QIEAIT ¥ IR w% a7
fo To foeq #1 gWerewdT F T YT
# qreateq wal § % wiT dary
FIUTGIT HL, 07 TILCAT T FI
ar syrzt qaifag gwr |
T WHW TEH  FL T
FarET fpar T § S TR H
1T T <@ 9T | A9 TE AT &V
qrg w1 | AG WET F FHRAT T AN
T qIgg F1 8w AN9q A fggwarT
Fi iFfeda Taard  fAd  qwas
Fexr § fAC | AT TAIT 9T AT
fgezt ® Tl & f& wore mmoa)
qifsrariiz § FerT T gf, dr aer ¥
uF urzH? F1 qEAIFER AUE i
FIT | ALHT gRA AT I T
G ET T, F1v ST EEIfMEY ity
zferr 1 zafag frar 9T 22 @
gy uAere frgr S # .,
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-

H wOwEA  wilkw o wEE
rgL T WY Fq AR

i NFA WA TR AR
arfee wiq, ®IvE ATET WU,
gAY T vty a3 W g, wM
FAT ¥ UT o3 ¥ IFA §, TN
§ faasfcdifoes & gra adt faangT,
wrifrdt ¥ mia g w8 faer,
wew W7 @ F gIkE ¥ AT Hed
gr qferare % ary Z19 HE framed
T avrar I At & At fwd

gUE | WF FEEH F FAT A B
6PM TTaw & Rig wQ & STo  mageen

F TS AW & Ty a4,
BT 1 WT | W AW LTHIQT
T AWz wan, qR qEE FHIGHT,
ag AWM WA WL F T OFAT
(m=ar) g7 =Tal ®ATSI gU)
SHRI GULAM MOHIUDDIN

SHAWL: It should be recorded. It is a
personal attack.

(Interruptions)

sft TaTA A AT oA HeEw
FoATE AZT | HRG HIEAT  {TAT
T, a2 #a v & F el ag
strear | § °F a@al §, d8 anag
|IET &, Tg Aw & WA
(Interruptions)

SHR]  GULAM  MOHIUDDIN
SHAWL: If he has stopped so low, I
hope the hon. Minister will reply to it.
(Interruptions)

Y AAAIGT W ;T AqR
EACTE G I LI
T AT T | (SAFET)

guAGeae (o T2y gAw AAV) ¢

DT T FAR FEA A4 gFid AIA
RFELT F9 ) qAFRT ¥ 1 (FoqU)
e gags dEq )

malter of urgent 204
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S AR EGA [V (AL
gy ¥ fogmg & feata a1 =9
IR ¢ A & waga Ffwa
d) 3% A3 9V HWIH T ISAT wqr
gaT @ WWHT T ST
§ qew fergeaty & advwa, fus
Al WA ® o gladln s
TR g feadr wmen 8 wreRd
AR AT FL € WA AT AT
i AT ARG A FYAT faT gan
adl fasg@ argd weTaRaT WEETT
A E G T CICA RN - C A
TIAT T EaTA GHE 91

& awdiam B v 2 ogd no
g S FIAT AT § o FW
(sr€) & gra & faardy gedied
acfid W Jwww ® @ fgey
A8 faar | ag Feed arweg F T
neEEA AWEr qOf F qa o qrer
¥ @g gy Hfm ar o gRr
TATH “HA GTRE WTGTHE G Teaiie
FT 0@ § ) fiv mEd gymda 7
sTo wi€q A fgars sfewne arfie
famr @90 @i Fr ag AIEAT AET
g o 9% ware & Jary R Fifuw
F UL, 8E 9T @R FIg 93
sux  fagee  ewe owelr @
o T El AT far sar 1 =T
wreg A fear 1 (srEam) & fiard
F g F 99T § 1 (vEw )
qrww agErd #§ WY Fwead g5
FAFT TSI ST | 2 AT F IFFIT
audy feqie waqs & ama @ fw
gardi wifeir g wE, 3o wiwa &
dredfmn #yd ganrs g 1 & 3%
FEEE H FITH 3@ § A€ war
Frgat | qfa wadT ST ATHI S
13 T TiHo To IFATET 1 Tl
313 wrEg HT FETAT | -

N

% HATIT AIeq . §T €T ¥\
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|t AR R 1 : I§ ¥ Ry,
TRAT FfEY, TraAwaa Fge gawmm
qaET AT FYT GEE ARA W
GAIEE ET 13 THo o Tto A SATGRH
famrs sfeaats 0T 5 &, F9a @ d-
#z ¥ Y TE AT AR gy fagr
¥\ Vo BIRY N ALAL T AL wGvLAY
F AH@A R, AT T Afeg
SR GIgS |, 4@ F wAAT ¥ 9
# form wv F9r fo Nrar§ wm
Tam B A & wdwwE A quc
F oaR ¥ AT F v ¥ A
# w9 @ fegwe 99 1 digd
faegt #r s & agl A f& sy
saraedl #r fesmea - Ffe 1
famg # g ' Wfag o
o swgfam & | §W Augl an-
ghag ar s for « g® 7 wiiw
€ § g FY SeH fyear af foar
EAR qEF T A 9T HR sgfiaa
T FFERS  F AT Hig-
guur gfeur g ¥ wmlar fa
FTEIT F lﬂ'GLET faurr  asSiely
quAa FieTg ¥ HEEAl 3w
MR FFT F AT § I aiFgT
fi agi & B gm § aqgfaa o
FHT WY [ow & [AIAGT  TEHETT
F @l gmTd A% aThE aT g
fear 1 s@ # femmamw &
se fgard @raT aTadr wwaT g
fary & qxav goa@ F AT
i Wt feata & fyweT v
faardy gmw F FAT @\l #
i@ W F aa F T FW@
T OgATD yriEr Seas aie nr€
us o¥r suTq § fv W ofmie
TET uAErT ¥ g gdr g 1 oW
gRAT W Agl fgwme & AegwQA u¥
FAW & | I OSYAT T AT
g =z § fuargs & @ifssr
faart et ¥ faar 1 we”

matter of urgent 296
Public Importance
e oafeair & @ g@ @@ F
sex AlEr game § omqer fresv
wagn wur far @t ¢ wa
Targ 3 f& fomg #ft anEEads
QIS 9T gw ¥ wufeyAry w AN
€a1v Fi que fagr & 1 AR o®§w
#feqars & @ @ a1 gW 7 9w
MNET Fowei FAT g A fasar
AU A0 Gl s LI i I i &
qard F T arAEls o & grare &)
3G g1 A F AT I U T T TES
3¢ F wOnfiom & AT ATgS
q qHHT WRGT § (3AqIN)  mm
AHF AT agr o HF 1 U™
qoqE dde famr & (swEmA)
o F qE Adr agrarfeaa agr?
& sramr wgar g farosm ¥ frw A
FR o e fed i § ose
agt arg g FIE T

it QR T wifw: &7 a
gt aw ar | § 9mar § fF
T A gXEa g A" g A
agt BISW U AE =& |

SOARTERET (+Y FuT TEHT A )
T A ARE, AM 8§ AY -
wiow & & T dm fawe ¥am
Aedr @FGT qEfers A HR am F
amE W ol wgw 0 ysw 9 Sweg
T FJifa o Agy AvE ) SN
THAT AF QIR OTE A ¢

o TR YR W gAY 75 H
Fw & IRy wrE oar
gry {597 97 | gW 9 A9 9TEE Y
o gfmrs gz foT agl g fearar
& Jwam MR 3T 0@ avE e
g &1 & o FwAw aheE AT €
Yeae § 1 B ) Sw @ 97 g g,
afsa s 31 TF AT O 9739
¥ qENET ¥ I AT aryg faar g
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(swaemd) wma {F I 1 arafeas
agdra &fET 1 mma g s TR
qer ot 747 T A 1 F TW@HTT 97 0
Bg 91gs §O A ¥ | @ grgd
UF JHTT F ST ¥ | SATE F faar
#1§ AT ALY waAr g1 WA FT A
TAGHRZHY & | WG Qg qF ST
9 @7 g T FAE € 1 ¥ AF4-
g W oW A g9 A WT A
# feaft § 37 #1 gErEar four
3q 337 o wWeg araifery 59 )
g qar 9B wg o f5 &F fran
fergear & fA¥ FF a3 FTW )
afswar gt § N9 wrE@  asgedl
F grereofi T aredl gaw agt wdia
ze fr7 afvogseadage 1 & e
1§ arfses &1 Fra faar gr ?
gaxy g a1 {5 Caadfaeg o
Mg v rdr sfear wAi¥eq F
faars wzmT faar ST ) gay wEr
qr f& srow oAidew F fadw
gFaa faar g g gardr aral
7T TIILT AL FIX | FAJALT F
TFNT F Frg 70T A AFRATT TAIC
T W ¥ Aot el o105
fag w1y wq #@iv FE AW G
F qiErg 12 4 5% § 7 FmAw
FTT F Frdwal X1, ..(maﬁl

A awRgA wfiw ;e
qegeAT Fr TAANT F TFAT A
faar gv% fgars 7. .. (=ad)

N qAA YR FT AT F
AT qgex A FY, I A
1 TF7fAeg WX W T 3R
fg7% T3 7§ frar war ) A
T arsrary 75 gq frowv Al |
stare § 15 TrqAG F gNQ WA
97 F7 BF AC + WNF fAfrer J
w3t fr Tzr@ ¥ FrE F9A A a9
@& AL, 3T w1 OF w@rar avi
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g F Fomroso F1 FA WNE
§ | 9 gfuwre oxs g Agt o
qd-ars Qeitdew a1 firews ot
g, T gwne ohe wC W o
wu, foeqter 9F3 WU, wrew megem
FY geEE ¥ dwdifies oRdew
99T | ITF ;T F T F aEr
sard Swar faF wmev Qe
TEF o1 ) fagrar wre T w5 )
fora TF wqET § gurd i aifeEw
gs, vt feq agt @1 gfm & fanrd)
Y ¢ ) FF e AwE frarg #
gfsdwy gf o ag o Ananr
qg v wifsnt wemrd wE ) sfteawe ¥
gref & mfsat wed w7 AT
THF JATC TG gArE gEnE g &
T T FT TATAT T | AR gAR
THF ST SrEdT g T I FIEa
F1 g TNfTT 9 Y AACHAT
FT T E 1

Feqr & gifweia #Y mg!:j
faadt & 1 T@t & gfam oy
g1 g ¥ gPmT www g
g ¥ wC | PR I f@Ars
gz g fwar | wfser 51 F
g4l TRAT Io GG HegeT WY
gt § feRT ) gRe gl agt
¥ ot far SR aw o
F @rg weAr A Sivgo) & gmAT
qqT FES TEW aar o e
qifFenty g1 gFT @1 gamd fe
FT W@ qE wagfear O ol
Taqde & fau fF a8 wrew wege
qIFIT F T T TYNUST FEAT AT |
qifpeara e 7 wgr fF 20 @
qre MC, AT FTIX A FE€AT TN
e A F F g gswa ag
gs 1 dfrr wmEr T FefrwmT 9

i - IR B O

FaAfqImT g 7
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N wdeHa whks o Wed
qefrsira oo ga7 W, gw ad ga

T wEw gw ww o & gAar
g\ zafaq gwar g f& 8¢ ey,
A W F faars ag w0 ATWEOST
gt wrg 1...(waus)

SHRI SHARIEF-UL-DIN SHARIQ: I
am a patriot. I am as good a Patriot as
any other Indian. T am a proud Indian
Secularist.

Iqaareqs ()G9 WATWA| )
faadl ac #itv S ?

= AW e wE: F gw w7
W@ F ... (swEEA)

WY QR wifes : @ TS
arar T@ ) ... (swaad)

Y AT IGH FR 22 A F
ax oF fa7 NG9 Tge F arw
TE X | gegiy a7 fear | v frw oY
da qfl x| g gefew ¥
WT AYRT WEAT JT IAET QI IF
T 39 H w9 iy fager § ag
FgT argar § fF oadwT ¥ 9 Faw
IS I FTA SIW & URF 4T
ft 7% TWaew a1 & faag
TE-FEATT & famrdy grems
famrd grare &1 wems wg €t f&
foregg & oW @ @ o @
ff, F7 @ grEd  Twvamw o
HT FT ¥ araqra & ST arwrg F 1
AT A JAT @ OEET | Awee
Fhg w1 fefoe gar | opfag
w7 ward ¥ Y, featow F wmw
fr g fendr qedw §
STHl Qg fear | e m@aw ¥ g
TN grar § 7 % i g,
@fre areg Fo¥r @ qew

matter of urgent ‘360
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ABTAT AT WG Gigs ¥ dgrac H
fafreze &, ag fofee s&F @@
N arEf F mr foer ) TAE uw AR
ardt feafoe ®v ) AgwwmE gdw
i 1 37% F1% fagq ¥ ag o @ .
gy ot fas ) osfex ¥ & yw-
fSow Tt & Fegar wgm g &
HITHRT FIHIT KT TH mArfg@ @7
T Fgf Fger ATl | FEEHR T
AT FT WM @wgAT | AR,
fergearer & arer @Rt AT sy TS
W &z frar 1o ) gt SRE arEd
TACENT &1 WIRT IIHAT FT TG T
gga & | oww st ol mE U ¥
wie agl A & fawar Semw
FhE, @ argd F a1 are’ g |
mq qFT wifve § HreET qY UF-
T T G AFHIAAT FEAT | ()
719 qrfecara & A9r He f9T
(|mama )W TF THAT F WY
O ol ‘

Hf wOEHA 7l - Y F
TR AT gt § PEw Sq Fv o
SR @Y F 0 F 1w S w7 oA
ar ¥ frsrew ¢ gav (swame)

=Y AW TR T A S FO
FIA 7§ § AT TT SIAq g |
(zxaT#)

ur : )K J’a) rné LS"’ JT

v Wil T owlue pe il o
il pee - Lsp olldsl .
PUITRRRR S W1 DR

C(edRIR) L US ey
UyS ghlsr 55 (Pl & of

—— ————

+[ ] Transliteration in Arabic script.
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wlolly of dole 8] Gae -
39 By sy Uale U S
PR ;-wﬁs” SVS L Loy
“ B o NI S TR Y 7O FON
PETINE SRR (atafom) ..o
S By Sla & a9
£ yedS oS ppaen £ i) o
S wh o blgel yee oy
I I R
i ¥ e S o
PP T R VI QL WYSh
S pdt S paedS e PI B
-2 P e r et
D 1r i gl wda € gl
y PRAelBI oS pfy) £ paesS
By o abhae Bham plae yl
K GVl o ol -2y
s o wlius| & JS - oA e
W e b AAM W U
Lo U Nimgads gKuf yam (g
i Lo e - WS e
LI 85 WS Bl gl R
Sohe LS yap & i S8R
oly P\ £ blazal 7‘3‘ - ¢
¥y o yeedS - dt“"'? oS
2 d,:,.y woslag = 4P u@!iLh
P gohal bie - 2 Lllsl] &Xagery
iyt skl ey K laSly aRif
T W B RS R
U 2 L L
s 2 pple o a2 Jook
b yiedd ol ga By Jhalle o ¥

[ 26 JULY, 1984 ]
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Ut PR e t,f - A et Nyl

Jg’ - B f’b L.{Lﬁr

a4 32 Ay
..... e 37 L SIS Y B
S alloas Gyl HMIE e de
Db phedS Sla deg ony £ JU
- B okl aar S S Lo gap o
S g0 By (be el d g
P ayS ahle K egeRK
R (PR S TV R N G

J;L-& wg.\” uJJ).‘ d,.&]'l‘

Lo - ol ganlir (uly
o Pl S see eyl pde
oly e (waddfon)
poit S woled &y yu gaerlse
LI DY VOV RN U I L e
240 gt g S wiled g o
Sl & gr Wle e - ye2 0y

[oo.... Ll LS eplynys

D ey e gpAlT

AP = y4h Ji &ha3 K y84leny)
[- a pleal & @l (o @

wi ke ol ert ]t

[- doly sigp hateyd o
shShardt e 1 g¥ Jymy ol8 oy ] T
u”y-.\dl R phy) - Laly  gn
« okt xS e gMer of p¥ e
- sk lanly Uiz @ldfy oS Gl yee
ute e yf Sy € ueptl o

1] Transliteration in Arabic script.
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[ Jyey ol (5¢]
oy bl - Ay Y ey
- WS e WS IS £y S
Ut Uyliepsd = S Sl pedPane
ust DS i 95 oy ol
...... NS TV R P v
o ofali] oo a8 & gy ygad |lan
dy &egyar 3o gaRel = b ey
Pt oS als zad o - yeb
...... say & e mlyl S S

‘)’v- & % J)L& vgé” gl ,J)'&]T

...... ‘_ch L"a“g’g, ‘_’S J&“
[TURLL PRV (=18 ]oe)
[— lp' Lbs 'L.J " dxwﬁ A;” - lqj
Blaw Sl 2% Jyey o2 2T

Wl PP K puty8K - g0 &l 1

= 390 K demoe (M2 padhy - g0
ol ol - 390 § samn (15 cafyd
SR\ VIR FOX S o B U
Upo  gae S 11 d e Lo
4 yeets L
JY\ PR R R SN B SIS QA PO %
- Jeamd
Lo yb = p8iK0 g0 phlyS Sue
Jeam 90 2 pp = Jlmlyy Sya
Jr ¢ P (X N KV NP e’
p) rn.,,.,...jef, ap S
&Y 4R » - Lleg oS iRy
wrdly £ op = dyS Skl S

B

- S e @k

10 ] Transliteration in Arabic script.

matter of urgent 304
Publxc IT!’.'DJ-"S mee

- XS Joay s X8 4 o = JyeS okl

v - S Josy peiaas] 4 opn
Ustet Pl d p &S A yaf
hlan = o (Siigyd o5 o813 S
Sl 1 S 2 yai oy
Syl S Slenil oS Ly
o 8 ale gad G ot < o
&9y Iyl PP yhe 390 Bl LS4
ol Ll G5 Jola i el
bt gt gl € @lle LG
Sl - 1S e Syl S - W
SRE W S Y sy Sye
[(edlon) ... Wy ap & ol

ROV AN CIC [ P

el Eade Kol

:(ah M&,

e R s
o & ByyS sl & Saale
ute ! S O sl S el
eye @l &5 em B eanlyiye
L IC ) D RS RN ST X I W

[= By i 3oLy 93 4gpS &5

d Ul DK Uy gl ps2]t

PSS ] pae pt LS ymalys
e-\\»& 4 \r" -3 by g0 W 1
rale 2ad - S ol S Gnle
wale aud = 1 g wangta oS
of S Fegsdn BV gy a oS
IS - A AT N )
S I BTV FYCRRI I R T
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c,.!-ub )‘ 38d Lado ;&p*, o5 ’S
o Sl Sl S B e e
uﬂéf L.Se! o ’DLJ ’5 ’D & Jdan
RPLIE\ CETIL VS ST S W | PR
L—ji dxg,ﬁlﬁ L’é )U L LI {4 h-v‘w)z;,
r» d'.m a1 ’,‘ L.ﬁ.‘ ‘_ij LP’ (4 ‘.g*i]
[...... . " Wha Lo oluxd] §

é”u . J)u ‘.n,!é.” dg)& L”'&]T

...... ‘ ‘-_‘,-Zi 2 JQ-] ,S \__/.blnﬂ

o gake 1 Yy e (0y2]F

PR\ WP ole ale 35U ol
S IRC L I TR YRS T
¥ o0 afa Kl pae ey KK
Lo o Suy ($pykam 8y ] = en
Sle & ool - S e a¢
Ko - 8 ile 4y Sl
oS 8 U 2wl 5 =il
S gle & Jxast of LS
Oy of 50 90 ol S ke e
RS na i ded de Bl S
B 5P G Sy s S
lday S lass (2S5 93 LS
Wl - X5 e S e
oS ] RS 39 - L 5y
0y lya 5 & e ny - ld LS U
........ Iy 5o & 9B~ gy ol
[-dgp 34 & e Lol o yae

4] Transliteration in Arabic script.

Publaz Importance
JW@ gl g ol y2]Y

Jt 8 @ 5 (GeedS gl ged)
SH By L @ - S5,
[(wli’én)

8 Byt Spoy o5 1Y
‘JL- tﬂU,n.\..\‘ ‘3 )Lé - u..l_..?‘ &JL{ JS

d}i)zj’ gt = 2 Jjg d""sys &= A
g 0] Gae =Bl g

W iy kg = A e adly 8
SHRI GHULAM  MOHI-UD-DIN-
SHAWL: If he has stooped . so low, I

hope the hon. Minister will reply to it.
(Interruptions.)

ara] D ey 2]t

e ¢ ol = Amsl e Sy

(t."n-l&'én). a-:@?f.', e wl’l,..

[..

O d"") i LS Y] R Yon L‘J’]T

Clyr Sy ol &' 1 (1o ey
el o3 oy wyl (B3] e S
ol.... QNN AV T -

(dffan). o Somy 085 gpa]T

PLICTIL FNRID. JRC 20 WIS W JN
A gyl S IS p3 oly | pee
L L] 8 485y zdy o Lgid o
Kl o gy Y S p4e3S 43 5gn
PP\ CURCESVRREPE I S S IR Y S
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[)K 'J!“‘) t'lé JJ‘&]
slogei ST CSia S ghado
s LopaadS o plad Laa oy
ot Ol pl v Tl 6y S el
S R 1 SR T RPPR I KUERY
o\ e cnaalie waly I sida
B oyl & (nilolyy andn gl

= W5 e laf si Wyl
o dl e wliald | gee
et bale UpS adly why sa do2
nbam S e b I ki 48
R e A T
- L) R X1 R o
e i) K winii¥ .t YUY,
e (ol aay 5 e Kyl g L
vl cale py i - g g
SINES LI/ S S <) R |
W& gl laa ale ey
W ol UM UK S 5V
LS - ey cadly 4y WS L5
S5 A S Dl S e
Ll oo I8 Sy gty o !
K@% b e b sy s
Lis 2 Gpli p2515 - LS Lo xpa
O (eddfan) ... ...
Uik 248 @by & g5l £ gyloaed
Sy L. (eidfas) Ll
Wt iyt JAW gl e sl
S e t e el 6l
Aol £ yiggh Blad Gl & (]
3 JPL YT N IO S DY S STV 38
O Y S L T1\ U PO 311 Y
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O - b olRsT aaa gy
G G = ghe gy 9Bl
o Wely Bady yaed e
el = e pdl 17 - ygaf LS K yigyS
¥ Gl B 4 el Sya ydla

[- Lk

ey M 1 Lgeeda, apile dg]]']‘
- o<

py S0 K Jyey pN 3T
-¢‘Qs oLt s,) - A'S ’.ﬂé - ‘!15
g.r.h‘uﬂ G,)L’ - ‘-*S ”’ lg!.g rL‘ J'S

gl = Jal - ol 1P il f
a5 sl Jk gf 5

d Ul & pae Bhiyd sk
RTUI L R S PO AL )
co(eaiae), LS oS siyd 3
S - SweS s o5 olen]
i wale gryie - ded Uy-
Wport >0 61 A pipd £ Uy
St & e d f ol g &S
aylt £ elbane 5 plbes] 10
el S Jay £ Pnb ol 98] e
S et emen K6 e
oS _glasw] &S o Ay 2 QJE lo$
U el wf - dmaS 8
Catpyres ott S deaS Uy i

Ol K g oy 4 pr - 2

et

+[] Transliteration in Arabic script.
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E1 o l_,ii S 4 e - Lo
- Lo e ke end (S 3
39 A palas S Ko oylen
soyale (o5 pilylgkam 3ol wotygpen
i a3 poil [y Zeydea
g0t gl B0g0g b yeedS
yol 8% gyl € pwigiik | JAag
b &dly yel A &maXi K Ui
Wy S coyppen L pp 45 B (g2
L wlolie 5 pabs S She g
B oyl Jag gheka  ybla
- weglen skul = Lo Sl
st & od ol
S Uy e oS ey - 2
dS w5y dsh’ u‘i’ Wad ot
s R t'”‘ by yf eablia
oS oo S 5yS Jald ae ol
I RS = S R B B Y
St LT ekl L sl
b oK g &5 8 eaclay gl
=SSy gt e sl
S endd g i Eaeyfa
€ iyl ol @ g panllnns
S oamlyy i eyt leB] By
- WS i deodd elae aalle
dogp g5 Igb S £ yadi] ps ]
U e Grmfe 305540 55y
e.g,U =Gty S | pyadie dwaa
ot SIS ey 6 4 8
I <N BRSNS 1 R S VRN S
slass| P o = 2 LS olay of i
wole pad d pp o5 ok Senw

matter of urgent
Publiz I'mportunce

416
=Ugn LR & gy gepS ey oS
Pl )5 J a @i S)S ol
LG wlla S U5 el of £
oo go Whsd & Wl 95 eekes of
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SHRI MADAN BHATIA : Mr. Vice-
Chairman, Sir, I had already expressed
my views that so far as the question of
the Constitutional propriety of the action
of the Governor is concerned, that falls
outside the purview of the discussion of
this hon. House. But since the hon. Mem-
bers on this side have raised this ques-
tion, 1, therefore, seek your permission to
deal with it,

The role and conduct of Mr. Farooq
Abdullah as Chief Minister is not rela-
ted to his dismissal as the Chief Minis-
ter. These two questions are  scparaie

4[] Transliteration in Arabia script.
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) . T m
qucstions. Hon, Members, Mr, Advani triegd
to club them together by — I respectfully
submit — misreading the statement  of
the hon. Home Minister, My respectful
submission, Sir, is that so far as the
dismissal of the Chief Minister is con-
cerned, the question is that he was dismi-
ssed as Chief Minister because he refu-
sed to resign. He refussed to resign be-
cause he did not accept the advice of the
Governor to resign. Therefore, the Cons-
titutional question is, whether he was
competent to give any advice to the Gov-
ernor and secondly, what advice he gave
to the Governor. T want to put the re-
cord straight before this hon. House.
Neither in his personal mecting with the
Governor nor in the letter which  he
wrote to the Governor, did he deny that a
split had taken place in his party and a
chunk of his party had broken away from
him and he had lost the majority. This
is the basic Constitutional fact  which
should be borne in mind before deciding
the question as to whether there was any
Constitutional impropriety on the part of
the Governor or not. Having accepted
this particular fact, that he had lost the
majority, T respectfully submit, Sir, that
ii was Dr. Farooq Abdullah who was
guilty of  gross Constitutional improp-
riety in seeking to give any advice to
the Governor. Firstly, he started giving
contradictory pieces of advice to  the
Governor. In his personal meeting, he
.1ys, you suspend the Assembly and in-
i ¢ Governor’s rule. In his letter. he
s rgests two pieces of advice. Firstly, he
joes noi deny that he had lost the maj-
orily. But he incists that still the Assembly
-hould be colled, And alternatively, he
~ays you dissuive the Assembly. It is be-
cau.o theos pleces of advice were not ac-
cepted by the Governor that he had to be
dismissed because he refused to resign.
Therefore. . . '

SHRI V. GOPALSAMY: He is mis-

ieading.
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SHRI MADAN BHATIA: The hon.

Member can say so. But I have got the
letier. Everything is with me. [ respect-
fully submit, sir, what is the Constitu-
tional position, If the Chief  Minister
loses  majority, whether he is competent
to give any advice to the Governor that
the Assembly should be dissolved or
that the Assembly should be suspended.

The Supreme Court has held, has cle-
arly held that the position of the Gov-
ernor js identical with the position of
the British Crown because, the entire
Constitutional system is based on  the
Parliamentary system of Government pre-
vailing in Britain. There is no  specific
provision in the Constitution of Jammu
and Kashmir from which it can be de-
cided as to what should be the Consti-
tutional convention in this regard. But
if one were to go by the letter of the
relevant provision of the  Constitution,
then, the letter of the law is, there is ab-
solute discretion on the part of the Gov-
ernor to dismiss any Council of Ministers.
There is absolute discretion on the part
of the Governor of Jammu and Kashmir
whether to accept any particular advice
of the Council of Ministers or not to
accept the advice. But I do not go to
that extent -Because the Supreme Court
has held the position as exactly identi-
cal as that of the British Crown in
England. 1 respectfully submit, Sir, that
an identical situation arose in FEngland
in 1969, when Harold Wilson became
the Prime Minister. Harold Wilson faced
a split in his party. He was threatened
with a breakaway by a large number of
his Members in Parliament, which would
have reduced him to a minority. A debate
was on in England becaunse he  started
toying with the idea of advising the
Queen to dissolve the Parliament. What
did the Constitutional experts say at
that juncture when Harold Wilson, in
order to get out of his own party difficul-
ties, had the idea of advising the Queen
to dissolve the Parliament? T respectfully
submit, Sir, that in this regard there was
whose name

a famous jurist was
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anthony King who wrote in May 1969,
and I quote:

“Prime Minister ought not to reg-
uest a dissolution (and presumably the
Queen ought to refuse such a request
if made) when his motive is to seek
a way out of internal party diffculties.”

Then I quote Jennings, the famous
constitutional expert. He has written, 1
quote: .

“If the major parties break up, the
whole balance of the Constitution al-
ters; and then possibly the King’s pre-
rogative becomes important.”

And then I quote Mr. Asquith, the
famous British Prime Minister, who wrote
in 1923, he said: '

“The notion that a ministry which
cannot command majority in the House
of Commons is invested with the right
to demand a dissolution is as subver-
sive of constitutional usage as it would,
in my opinion, be pernicious to the
general and permanent interest of the
nation at large.”

This {s the constitutional provision,
this is the constitutional norm, That is
what the hon. Members have been har-
ping upon the constitutional norms, and
this was the constitutional norm which
was totally thrown to the winds by Mr.
Farooq Abdullah. What should be the
role of the Governor in such a sitnation,
when such a Chief Minister refuses to
resign and advises the Governor to dis-
solve or suspend the Assembly? The ans-
wer again has been given by the constit-
utional experts in England and T shall
quote just two constitutional  experts.
One was Sir Allan Lasalles who wrote
in 1950, and I quote:

“It can be properly assumed that a
wise sovereign—that is one who has at
heart the interest of the country, the
Constitution and the monarchy—would
deny a dissolution unless he was satis-
fied that (i) the existing Parliament was
still vital, viable and capable of doing
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a job; (ii) a general clection would be
detrimental to national economy; (iii)
he could rely on finding another
Prime Minister who could carry on the
Government for a reasonable period
with a working majority.”

Then the other constitutional expert is
Markesins who has written in his famous
book ‘The Theory and Practice of Dissolu-
tion of Parliament’ and in that book he
concludes, I quote:

“Most constitutional lawyers seem to
support the idea that in a divided House
and particularly with a multiple party
system, a minority government—whether
defeated or undefeated—is not entitled
to a dissolution if an alternative gov-
ernment is possible and furthermore is
capable of carrying on with the existing
House.”

(Time bell rings). 1 just want to havs
two minutes more. I submit, Sir, that in
such a situation if the Governor is satis-
fied with the three conditions which have
been mentioned by the jurists, he ought
not to have dissolved the Assembly, and
in this particular situation prevailing in
Jammu and Kashmir these were not only
the three conditions which were in exis-
tence but there was a fourth vital condi-
tion and that was ‘national security’. The
circomstances prevailing in  the country
are such, the security environment sur-
rounding the whole country, particularly
Jammu and Kashmir and the border State
of Punjab, is such that at such a stage the
dissolution of the Assembly would have
been disastrous so far as the national
security is concerned.

(Mr. Deputy Chairman (in the Chair.)

I submit, Sir, that the hon, Members
have talked about the comstitutional norms.
I would like to say only one thing, Tf
there is one Chief Minister who comp-
letely flouted the entire constitutional
norms of the Constitution of India, it was
Mr. Farooq Abdullah, The whole federal
system is based upon this concept that the
elected Chief Minister shall cooperate with
the elected Prime Minister of the country.
And here is this particular Chief Minister
who goes from place to place, holds cou-
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claves, joins hands with the Opposition
and gives a call for the removal of the
elected Prime Minister of the counfry
who was supported by two-thirds majority
in Parliament. Was this a constitutional
norm? This wuas a blow straight into the
teeth of the federal system of government
by which he had faken the oath to pre-
SEIVE,

Hon, Members talk about the constitu-
tional norms, I would just like to remind
them very shortly about their performance
with regard to the constitutional norms.
There is hardly any vestige of parliamen-
tary democracy which they did not seek to
destroy when they were in power from
1977 to 1980. Mrs. Gandhi was elected
by an overwhelming majority., They
trumpzd up charges against her in order to
expe! her from Parliament. Was it par-
liamzniary democracy? They denied her
the personal liberty which is enshrined in
the Constituiion of going abroad by deny-
ing her the passport, I had to move the
court in order to get a direction to their
Goveriiment to get a passport for her
to go to London. And their pettiness went
to this extent that they had restrictions
imposed upon her that when she travels
from Delhi to London, whérever the plane
stops, she will not be permitted to leave the
airport. That was the extent to which they
went. They cajoled, they threatened, they
encouraged her erstwhile colleagues to des-
tory th& whole Cabinet system of Govern-
ment which is based upon collective res-
ponsibility, by instigating them to give evi-
dence before the Shah Commission in
order to implicate her and thrust the sole
responsibility upon her shoulders for which,
they were collectively responsible, Now
they have the cheeks to talk about the
constitutional norms! I respectfully sub-
mit that the maoner.... (Interruption) I
understand the trepidation why they are so
much agitated over the dismissal of Mr.
Farooq Abdullah. They had been using,
instigating and eneouraging Mr. Faroog
Abdullah in the same manner in which
they had been using, encouraging and in-
stigating the Akali agitation in Punjab,

Thank you, Sir.
715 RS—11,

[ 26 JULY, 1984 ]

matter of urgent 322
Puble: Importunce
off w977 fasa  (3ae WRF) ¢
Swaweds @ERT, WIS X AT R
&1 ATET FHAAT ST HIT Faf i NwAde
Farey famTeAEAg W@ & 1 AT
ggent ¥ ;A foare smew faa
7g  &w § 6 wrediT Agear € oF
RUEE I C R (G (T S 1 Y
ag  gueaT Ux Ui wweaT g |
I8 G¥e B T4 9T weAR feeaT AT
frarcar gt sy &% a5 qradi
faddi wxeat & oA w0 gar &
FIEFT I AT Fi AT 2707 Y AT &
WTA WIET i 51 BiE@ WIEH ¥ FuTer
THAA § FAFT TG THAIT FidAT AT
wrifad & A7 qadiw w1 g8 awg A
agt  sheat wTlRT fa go feger sad
FE WELHLWIT ) 39 987 % Fgi
ag awl &7 fa wie@ aga S |
Tt W AT KT 11983 | s o &
U7 gl 92 SR FEr &7 a7 | W
Mmaz zhad S T GHAT H o
g v glaarsh & A o & g wTediT
F g mrew & foo gy qagt &
fro 3aAd & for faey 9t T &
gy ¥ wwd! Rl @xar g0 w9
1975 ¥ €a7(a 673 ASFEAT Fiy A
Qg H wTar  gfaa W # AgmE
SETET & AT aTENT & A %0 A9
T el & fEEIT 8 &) auqT wida
Fy YTATT Fwal FT & HT @
T & T & R GTET &ty weame
FIgET AT & UG GTge gredls oo faai
AT 0 sgd 9 1 TR # AW
s G § Fo o ifgwr Ay o ¥
for of) METq IRTAET F 419 AG HegEl
Fi oAl AN YA gAY AT ¥
w1 feat, a8 #4T ¥5 37 FTar 9z
ar \ qA An g g f&Ai e
FTOHT & AR @ WegeaT FT lqL
¥ oamF fesie g1 3g 3w H A
L3 o a9 F 3aE avdF



323 Culling Attention to a [ RAJYA

[sfv vww == faza]

@ Arwar g S W mIgeaT F AT
urHT ¥ A fewrew g qav gfawr S
q A &F F@r @ g faar 0§
grdiT & e & @ #, i F
AT HAT HEAT § S oHTS oy fear €
T § WG §EY & T H HAG
U WA HGT UG ATEF AT FAA
graT # w1 a7 Sl st ¥ A & wag
TR GRTE 514 | WS q ghaat
¥ gl g safce B w1 W 30
A AAT WgAT § NI d9-AW W
a¥i 5@ ¥ 3 Fo. atedi ¥ ST R
Fo P ufwma & AmN o TR
WOl OuTF AT § SEF TS
B aT WAt +fr g+ AT 9w
AT Sfewt o A wga F1 gaTd
a1av & w1§ ¥Y 9 s, 9Aw waxa fug
T grEm A 3 IF BIEE nagel
& &iTg Ay 9 a8 § agF 70 a7 g )
HIRE PEgEeT GES OTEY H W1 A
WA B ATEE FT QAT /gl T3 41,
UEf H i wf gy 9¥ T T@aT
qled F q & woy (Tl 57 gHE
S fafaeev garfear) =i fafases
g4 F A SEIN FT g WY
F?!H d@ wkg F AEWH H oWl
aq Se wHo wrg A fyaAr w@i, e
UHo Ui & TF g & agra faaar
AT F 4 F A awy gAw aAr
AV ARAT wgAT § 1 @iy 9o URo
3R AR A0 & wqF  IwF dfane
& fafaez arvw 9 o wmw ga
§ SEE gl fa v fafaedd #
¥eT &0 | 3§ myw waw & A% v
wa fr 40w fafaedd q agr
GO 3Z  A@E AANT ALY @l
faa% wivg ssgear ¥ gAF) dE
FET ot a1 wimg ofwz gEsr qw
Sl 1 gH aga v d 9 FT W

SABHA ]

matter of urgent 324
Publac I'mporiance
mF o9 WaH 8 & A 9F  gEW!
ITUTH FET G971 wWE WEgeel
Fi AndfE #r 919 qv &1z & W
e & wgaT F QIIRTCE B T,
Y WBLGT Ay QIEIEICET agal
\ORAS @A E LGS AT FIAA
ATFRF AT VTR ATI@L AT ATIT
% 99(m &, T qge ¥ fRen aww
FqT g3 @v famr 7 ST 98 78
wOg, ST & wifex &, gl &
wiferd & sww faeas v {igeake
fas &V &1 w1% 1 fm oA aTsAT ¥
fasd §a & FaTa # FF gl qgrHeE-
o) qTT & ageT Aeal § T d
¥z €9 far {Feade (57 T 8, qargt
g1 ¥ 98 aTq wT g
T VzerlE od BT AT 77 Gt
£ 17Ul 2% 3o AR 2V @ arfem
w6l mwE; wral ! Far @Y W
gifewata & wF g oA w0 gaTT
TN & W Fo AGq ATE GAAT
Wi E P QA-OR §Eng g AT g
figa =gt & wwm Jae ARG B
AT AR WA GT 1 QF awErg
& § At F@4T  AgaT g
FIGT & 0 W FH A g ol
¥ adfeTa ¢ § S g § OF
Y Aum A W AN IS A
&9 3 far 2y § 3% arand gArR
vE W9z § 1 g §i9 ay o m
WEE  NEET Fi WEARE & SATH K
S g7 9 AT S T ATt &, FAAT
¥t F, LEhETe ar gfee sar
fear wzr, fedothai 31 AR war
faut wat M7 gawra AR @@ faar
W QAR pard ¥ aof 2 faqa
gfaw wag agr  fagrad AT Smgdr
AN qICKEE wegeal ¥ gArSG &
W JA T w0 A gfaT g w T4
RIS ECRC I -V e g B b B i
sfiqne § sien fear war | warw &

h

o,



4

325 Culling Aftention to a

1% 9T FHgds w1 fEaar feaan
AT ATT MT HAF dugi a1 4l
T weATg e FT AT A 2 T AT
giaard @ 9 foqw fqg AR
1 %€ fyarew @3 o qFar fa g
ggfex F 91 1 SRRl wAS o
G w7 1 WA Ay gfewr iy
F S FATE ¥ ARSI 7T § 3997
wRATR AT FEAr ARET § | q I
1 wgafafiee oFf 1 SRR 9g
Uegesl, BreE  msgeel & Jrfeg
FT QAT qrqT T &) o 23 | W
F A1 | S 1T Al geUERIT
sfssiwe  #ifen & ®war mr wew
qEE X SEE) FIE Agr fear |
gfeer Al Y car AF faaw w9
w2 wm A Filay, #1eEiT & 5y &
mfar fid) @ Afea 3 F39a
agl frar 1 =R ag @91 & Wi 0%
arfegard) #woer a1 1 & &7 98 A%
AN A Fara § vgr § agtfagawe
gif¥eara oz fear agg & w2
FFTAR AMIFT L AT T AT O
gawt "ifew & Agf v a7 @@=
AT, AT 4T 97 | HUED J&F
AN A GWA umear a2aw 7g &,
48 @7 gX 731, ¥ ag fwg &7 uwar g
gaE gl A fx godiy g i w0
FZAr 7 H wERE e I g
Wr 8, Fgag g ¥ ary fya @
@Y g, 9Te g utfwesta & oty fya 7
LCANE T .

2 qiq OF faara &, 70w Az
gl Y ey wEE O
SHRT V. GOPALSAMY: Give the evi-
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SHRI P. V. NARASIMHA RAQO: Mr.
Deputy Chairman, Sir, fourteen hon. Memn-
bers have participated in this, and I do not
know whether it is called a debate, 1t is
just a calling atteniion. But it has become
a debate.

SHRI1 J. K. JAIN (Madhya Pradesh): It
is calling attention-cum-debate.

SHRI P. V. NARASIMHA RAO: It
generally gets itself converted into a
debate.

I am grateful to all of them for having
brought ou! one thing, each in his own
way or in her own way, that everyone in
this House stands for the unity, integrity
and security of the nation. There may
have been altercations, there may have
been arguments, against each other, but

‘ Irimately what has come out, loud and
"¢ ar, is this, Whether Members are from

Kgshmir or from the down south, they are
all for this pre-eminent ideal of unity, m-
tegrity and security.

Sir, nothing new has happened in
Kashmir which did not happen in almost
every State in India in the past. And
it is likely to happen again in the future.
As someone said, this is neither the first
nor the last. 1In fact, T was rather sur-
prised that Members who were speaking
against one destabilisation, were asking
for another immediately, that the present
Goverpment also should be dismissed. So,
this is nothing new,

When one Chief Minister loses his majo-
rity in his State, we do not have to lose
our tempers here. We can go into those
details dispassionately, A lot of material
has come before the House. 1 started by
going out of the way and telling Members
that this action was taken under the pro-
visions of another Constitution. So, there
is an inbuilt limitation on how far we
could go to unravel the whole thing and
start making that point of discussion. I
did it advisedly because Kashmir has a
status, It is clearly defined in Article 370

. of the Constitution and to that extent we

have to admit. We have to recognise that
status and that position, Now if it had
been on any other matter, naturally even
Members from Kashmir would have had
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full justification in opposing any discussion
of that kind coming here. I am a little
surprised that because this concerns a
party matter, the Members from Kashmir,
the National Conference seem to have fal-
len on the wrong side. It is for the Mem-
bers of Kashmir as much as to all of us
so long as Article 370 continues to be
a part of the stawute, to be a part of the
Constitulion we have to respect it and it
is only in this spirit that T had raised
that point, not stopping the Members from
saying what they wanted to say. But after
making my own position clear gently,
gently suggesting to them that in this par-
ticular matter there is a Laxmana rekha.
We should not transgress it, if it is possi-
ble for us, but that has not been found
possible and I am not surprised. Sir, I
really wanted Advaniji to be here because
he started with a new angle. We kno~

that in the cut and thrust of the deba@i.

certain basic needs are forgotten or by~
passed. He said on four paras we are
with the Government, On the last para
we' are with the Government. On the 5th

SHRI LAL K. ADVANI: I did not
say that we are with the Government on
the first four paras, but the last para.

SHRI P. V. NARASIMHA RAO: On
the last para O.K. So he did not see the
last para emerging out of the other paras.
He thought that the last para was some-
thing brought from outside extraneously
and planted there. Now, I would like tc
remind him of a few instances. I am not
going into the whole story. In fact, at
this point of time the story has not realiy
gone very far and that is why may be
taking a lesson from Punjab. Everyone
of us should ask ourselves whether this is
not the right time to wake up. That is
why just a few instances, Sir, 7 vehicles
belonging to the Army, two to Air Force
and two to BSF were attacked and five
Army personnel injured on May 29, 1984.
Notwithstanding the alert sikh extremists
about 300 held meetings in which highly
provocative speeches were made. One
Mr Samarjit Singh, not quite clear about
his name, he and his associates moved
freely in a motorcycle in Jammu and set
fire or attempted to set fire, of course, they
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set fire to some, in some cases they only
made the attempt but did not succeed,
two post offices of Triptinagar, Satwari,
Bari Brahhana, Guru Nanakpur, Tallab
Tillu and Batilmore, Ketwa and also two
Telephone Exchanges in Bari Brahmana,
State Bank of India, Nanakpur, You may
see they have 100 post offices and thou-
sands of Telephone Exchanges. So they
do you bother? It is only one or two or
three. My answer is, it is symptomatic—
army personnel there, post offices here.

Jammu June 6, 1984: Sikh  Youth Or-
ganisation organised a pracession of about
200 Sikhs in defiance of the prohibitory
orders and before the crowd was disper-
sed, a-police vehicle was hijacked from
there and driven violently, crushing one
constable to death and injuring others.

June 6, Srinagar: Charanjit Singh
Khalsa of the banned AISSF organised a
procession to the UN office in the city,
which was joined by pro-Pak Muslim
youths. They polted stones and snatched
a rifle from an army havildar travelling
in a truck.

Again, post offices, telephone exchanges
I will not go into that. T am only giving
samples.

Srinagar: On the 7th June, the crowd
went on a rampage and set fire to houses
and institutions including Arya Samaj
School, Nirankari Bhavan; raided the
Hanuman temple and threw the ido! into
Jhelum and stoned shops in Lal Chowk,
Bodshah Chowk, Pratap Park, Hari Singh
High Street and Maharaja Park. Tbhe
Poojary of the temple was mercilessly
beaten. This is another sample,

Then, Sir, on June 7, in Jammu, armed
Sikhs blockaded almost all the roads from
Jammu and Miran Saheb and Katu Chowk,
thereby severely hampering army move-
ments on these roads for apprehending
some deserfers. Roads were also blocked
at Bhor Camp, Digana, Simbal, Chatha,
Gadigarh, At Gol Gujral, 500 Sikhs set
a city bus on fire. Separately an atlempt
was mede to blow up a bridge at Dam-
bhal Road. A jeep was also burnt, etc.,
ete. I do not want to take any more time
of the House by giving a whole list of
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what happened. But even so, the whole
list of what happened is only a beginning.
And that is why I say that this is the time
when we have to ponder. Those who
were responsible for all these acts were
only a few, The vast majority of the pco-
ple of Jammu and Kashmir are nationalist-
minded. They want to preserve, protect
the umiy of India, the security of India,
the integrity of India. [ have absolufcly
to doubt about it, This, therefore, is the
time when we have to sit up and think
as to what should be done.

Sir, there was a Government there.
Never mind what the Congress(l) says.
Never mind what any other party says.
I am not really going into the party as-
pect at all. There are other forums. 1
never bring any party matter here, Yes,
every party has its own forum and there
you have full opportunity to express your-
self positively, negatively, against other
parties, criticising them. Yes, all this is in
the game, but not here. Here we are dis-
cussing something which is very very dif-
ferent from parties. I hope Mr. Advani
knows what the Election Commission said
about elections in Jammu and Kashmir. I
hope all the Members know about it. If
someone says there was rigging, I do not
expect Mi. Advani to say, “If there was
rigging, why don’t you dissolve the
House?” Is it that easy to dissolve a
House, even if you know that there has
been rigging? He is a lawyer, he is a
constitutional expert........

SHRI LAL K. ADVANI: The
Minister advised it.
it.

Chief
Therefore, I said

SHRI P. V. NARASIMHA RAO: Itis
not possible to dissoive a House merely
because you know that there is rig-

7 vM. ging. There has been rigging. This
is known. But the point is this..

SHRI LAL K, ADVANI: The basis
was that the Chief Minister advised...

SHRI P. V. NARASIMHA RAO: Now,

that is very good. Now he has agresd
that there is rigging. ..

SHRI PARVATHANENI UPENDRA:

He said now, not earlier. He did not say
at that time.
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Chief Minister himself advised the Gover-

nor. So, if there was rigging, that was
the opportunity to accept it.
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SHRI P. V. NARASIMHA RAO : That
is a different matter, What you said was

if there was rigging, why you did not
dissolve the House. ..

SHRI PARVATHANENI UPENDRA :
No, no, he did not say that.

SHRI P. V., NARASIMHA RAO: If
you have not said, I am very happy, be-
cause I do not expect you to say that at
all. May be, I have heared you wrongly.

Then he went on to say something vary
interesting. We have had defection law

here in the regime of both parties, theirs,
ours and his. ...

SHRT LAL K, ADVANI: A Bill.

SHRI P. V. NARASIMHA RAO: A
Bill. But it could not be passed. And
there is a defection law there. What does
the defection law say? Who is a defec-
tor and when does he become a defector?
When does the law start operating on him

and he loses his membership? On the
day on which these

twelve or thirteen
MILAs presenied themselves before the
Governor, they were not defectois.

They were MLAs. Even now they are
not defeciors in law. FEven now. Sup-
pose the Governor had treated them as
defectors, would the High Court not
have come heavily on him and say, how
can you treat these thirteen MLAs as
defectors? It is for the High Court to
decide whether they have been disquali-

fied or not. They have to incur a dis-
qualification

under Section 70. They
have given the definition of defection.
Okay. We may or may not have a

difference on that. But

on the next
thing:

Section 69 of the J&K Constitu-
tion prescribed disqualifications for mem-
bership of the State Legislative Assembly
or the State Legislative Council. And
then Section 70 of the State Constitution
Jays down the procedure for decision on
the question of disqualification of Mem-
bers. So, the High Court has to say. If
is is represented to the Speaker or the
Chairman that a Member of the Legisla-
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tive Assembly or, as the case may be,
of the Legislative Council, is disqualified
for being such a Member under the pro-
visions of Section 69 or was so disquali-
fied at any time since being chosen as a
Member and the Member does not admit
that he is or was so disqualified, the
question shail be referred to the High
Court for decision and its decision will
be final. So, how can you criticise the
Governor for not having taken them as
defectors per sc according to this iaw
and say, no, no, I am not going to count
your voies as votes? This is really as-
touading. Therefore, 1 said I am not
really going to discuss these things, but,
you know, I.have been cornered because
something which is a half-truth has come
out about this defection law.

SHRI CHATURANAN MISHRA
(Bihar): When the High Court is yet
to decide, the best thing would have been
to wait for its decision.,

SHRI P. V. NARASIMHA RAO:
That is all right. Until it decides, they
are M L.As. Thai is what I am coming
to. Mr. Madan Bhatia has given a large
number of examples of constitutional pro-
priety, norms etc, Now I need not go
into all that. As T started, T would oniy
say that even in a normal situation like
in any other State, I would not go be-
hind the decision of the Governgr in
replacing one Ministry with another. I
come into the picture only when he says,
please take this under 356. We get re-
ports. That is a different story. Bat T
am telling you what the position of pro-
priety is. We did not go into why the
Governor of Sikkim dismissed the Con-
gress-1 Chief Minister of  Sikkim. We
did no!; and you did not because one
Coagress (I) Chief Minister less is very
good for you. I was expecting some fire
works from the = Constitutional pundits
here. 1 thought that they would first
assail me on Sikkim, and I was bracing
myself up for (hat. But nothing happen-
ed. When we came to Kashmir all this
comes up. T am only placing facts be-
fore you.

SHRI DIPEN GHOSH: You will not
be spared when Sikkim budget will be
placed before us.
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SHRI P, V. NARASIMHA RAO: I
am not asking to be spared. 1 only
pointed out this difference.

That is why I cannot find fault with
this decision. Even in nmormal condi-
tions [ cannot go behind this decision.
In these particulur circumstances when
action has been taken under a Constitu-
tion and when relevant provisions of the
Indian Constitution do not apply to the
State of Kashmir—it has been clearly
pointed out by Mr. Bhatia—I would say
that prudence requires that I should zive
a little more discretion to the Governor
rather than saying that he has done
something right or wrong. You have that
privilege, of course. You can always
say that what he did was right or wrong.
So far as the Government is concerned,
I am quite sure that you will agree with
maz, if 1 decide as a matter of abundant
caution to give him a little more dis-
cretion, particularly when there are so
many grey areas, it will be in order,
They cannot be congidered defectors and
we have qprecedents. The Karnataka
precedent has been cited. Mr. Guru-
padaswamy said he is against it. For
the first time I discovered a brave mem-
ber of the Janata Party saying that he
opposed it and opposes it. What is the
use of one person opposing it? It was
done. It was done in 1979 at the Centre.
It is not necessary that in every case
majority should be, shall be decided on
the floor of the House. In cases where
there is doubt, yes, the Governor would
certainly get it tested. But when there
is no doubt—not for you, not for me—
in the minds of the Governors ' or
Rashtrapati, as the case may be, is it
necessary? They took certain  decision.
They also took certain decision. There
is a recommendation of the Speakers’
conference that it should be dohe. But
that is not binding. Neither this is bind-
ing. Every case depends on its own
merits. This is the position, If you go
through ihe Constituent Assembly debates,
there was a  proposal to give what is
called an instrument of instructions to
the Governors on what to do or what not
to do. Under these circumstances it
was rejected and rightly rejected because
you can never imaging all the combina~
tion of circumstances that may arise in
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a given case. That is why Governors
were given certain discretion. Here I do
not want to say—it is not true also—
that Governor is something like a khu-
dmukthar. He is very much an ap-
pointee of the Centre or Rashtrapati,
while he is acting. So is the Chief Jus-
tice, if it comes to that, and so also
every Judge of the High Court or Sup-

reme Court. So, il is not a question of
appointment. It is a question of how
you look at the functions of the
Governor.

Thereforz, T would respectfully submit
that there is no Constitutional impro-
priety as far as I can see. In any case
I am well within my discretion and pro-
priety not to interfere and say that he
has done something wrong. After all
what did the Governor do? He took a
democratic course. You may not like
G. M. Shah. Suppose the Governor had
gone in straight for his own rule. In
the case of Kashmir, it is the Governot’s
Rule. Would not the honourable Mem-
bers have said that the Governor was in
an indecent haste to put his own rule
there, that he did not exhaust the other
democratic possibilities and that he did
not explore any possibility whether an
alternative Government could be formed
or could not be formed? I main this is
generally done.

SHRI V. GOPALSAMY: Why did
he give one month’s time to Mr. Shah to
prove his majority?

SHRI P. V. NARASIMHA RAO: The
same was given at the Centre also in
1979. That is a question of judgment:
How much has to be given? Now, was
the Governor going to ask me or Mr.
Gopalsamy as to how much time he
has to give? That is mnot eorrect.
(Interruptions). When 1 say that I give
discretion to him in the main decision, I
have to give likewise discretion to him
in the time factor also. Now, after all,
this is happening and this is going to be
tested finally and there is mo question of
going back. Mr. Advani says that the
Gevernor’s Rule or the President’s Rule

would have been better. Dr. Farooq
Abdullah is a good friend of ours and
he was here in the Lok Sabha. When
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he went theie, he seems to have become
a different person. But that is a different
matter. When the Governor confronts
him with this situation saying that he
has lost his majority, he says, “Come on.
Have Governor’s Rule.”. What does that
mean? If the Chief Minister asks the
Governor to have the Governor's Rule
there, does it not in so many words mean
that he has lost his majority?

SHRI V. GOPALSAMY: He asked him
to summon the Assembly.

MR. DEPUTY CHAIRMAN:
do not interrupt him.

Please

SHRI P. V. NARASIMHA RAO: No.
The first request was, “Mr. Governor,
have your own rule, but not that man’s.”.
That is the crux of the whole thing, He
says, “Have your rule.”.

SHRI PARVATHANENI UPENDRA:

The first request was for summoning the
Assembly.

SHRI P, V. NARASIMHA RAO: Mr.
Upendra, you have not grasped the se-
quence of events. When he met him,
whether it was in his bedroom or drawing
room, wherever he was called and wher-
ever he went—Members may have objec-
tion; but he did not have any objection,
and he went to his bedroom, and
that is a dig that has no meaning—he said,
“Dr, you have lost your majority. I am
convinced on that. Please resign.”, But he
says, “Have your rule.” He never said, “J
did net lose my majority.” Now, this is
something like a final decree and there is
no appeal against it. What else does the
Governor do? He would be doing some-
thing ridiculous if he had said, “Yes, You
have agreed that you have lost your ma-
jority. Still you show me that you have
lost your majority on the floor of the
House.”. What more convincing proof
did he have or did he have to have? That
is why there is mo impropriety. But the
point is that we have to look to the
future. So far as that is concerned, I
am glad that a consensus, not only a con-
sensus, but also unanimity, has emerged
in this House, and we will certainly see
that whatever steps are to be taken to
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tighten up these things anywhere, all over
the State——now it is not just a question cf
X being installed in the place of Y—I
would like to assure the House that the
new Government would be requested to
take those steps and it would be requested
to do what all we had requested Dr. Farooq
Abdullah to do and more, if pecessary.
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Therefore, we are not going to judge the
two Governments with different  yard-
sticks. This I can assure the House be-

cause what is most important is not either
this Chief Minister or that Chief Minister,
but the security of the country in that
very very sensitive border State of India.
(Interruptions). On that, Sir, 1 have no
doubt in my mind that this will be the
approach of the Government. Sir, I would
like to thank the Members for having
participated in this discussion. (Interrup-
tions).

SHRI LAL K. ADVANI: Sir, particu-
larly in view of the incident that he has
mentioned, would he consider my sugges-
tion that there should be While Paper on
Kashmir also?

SHRI 1. K, JAIN: What for? Over
the anti-national activities of Dr. Abdullah?

(Interruptions)

SHRI P. V., NARASIMHA RAO: This
is precisely what I wanted to say. He has
reminded me. Very well. I thank him
for this. Sir, the ‘question is that matters
have not come to the White Paper stage.
(Interruptions) That is why we do not
want to let them come to the White Paper

stage.
SHRI J. K. JAIN: Very good.

SHRI P. V. NARASIMHA RAO: This
is again something which needs to be
appreciated on all accounfs . That stage
has not come. (Interruptions)

Allotment of time for disposal of
Government ang other business

MR. DEPUTY CHAIRMAN: I have
to inform Members that the Business Ad-
visory Committee at its meeting held to-
day, the 26th July, 1984, allotted time

]
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Business
for Government Legislative and other
Business as follows:
Business Time
p Aljotted

1. Gonsideration and  passing/
return of the following Bills
as passed by Lok Sabha :—

(a) The Industrial Djsputes’
(Amendment) Bill, 1984 2 hours

(b) The Multi-State Co-
operative Societies Bill,
1981 . 2 hours

(¢) The Electricity (Supply)
Amendment, Bill, 1984 . 2 hours

(d) The Levy Sugar Price
Equalisation Fund (Am-

endment) Bill, 19484 2 hours,
(e) The Estate Duty (Am-
endment) Bill, 1984 . 2 hours.
2, Discussion on the Resolution

seeking di.approval of the
National Security (Second
Amendment) Ordinance,
1984 and consideration and
passing of the Nationaj Secu-
rity (Second Amendment)
Bill, 1984 as passed by Lok

Sabha. . 3 hours

3. Discussion on the Re<olution
seeking disapproval of the
Hooghly Docking and En-
gineering CGompany Limited
(Acquisition and Transfer
of Undertakings) Ordinance,
1984 and consideration and
passing of the Hooghly Doc-
king and Engineering Com-
pany Limited (Acquisition
and Transfer of Undertakings)
Bill, 1984, as passed by Lok
Sabha. - . I hour

4. Discussion on the Resolution
seeking disapproval of the
Conservation of  Foreign
Exchange and Prevention of
Smuggling Activities (Am-
endment) Ordinance, 1984
and consideration and passing
of the Conservation of
Foreign Exchange and
Prevention of Smuggling Acti-
vities (Amendment) Bill, 1984,
as passed by Lok Sabha . 2 hours




